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The hon. Member also pointed out
that there are 7,000 miles in the hands
of one Inspector and 10,000 miles in
the hands of another. That is true.
7,000 miles are in the hands of one
Inspector on the Southern Railway,
because it is much easier for him to
deal with one General Manager than
with several, The Central and Western
Railways happen to have more
mileage, no doubt. This is under the
Inspector who is at Bombay, because
that is more conveniently situated and
he can inspect this part more conveni-
ently than g man from the southern
parts. That is the reason why one
Inspector has more mileage than the
other,

As it is, we do make enquireg as
soon as any accident happens and the
railway authorities report to wus;
because, It is the right of the Inspector
to inspect any line that he wants to.

Another point that Shri Vijtal Rao
raiseq was the question that only
15,000 miles of railways were inspect-
ed during the time. As a matter of
fact, he would have seen from the
Report that the other mileage has been
examined by the General Managers
themselves, because, some part of the
work is done by them. If the report
of the General Managers is not satis-
factory, then the Inspector of Railways
himself goes down and inspects that.
As a matter of fact, very strict super-
vision is kept on the Railways.
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Mr, Speaker: The question is:

“That the Bill to autherise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the
services of the flnancial year
1961-62 be taken intp considera-
umil.

The motion was gdopted.

Mr, Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill",

The motion was adopted,

Clauses 1 to 3, the Scheduls, the En-
acting Formula and the Long Title
were added to the Bill

Shri Morarji Desai: I beg to move:
“That the Bill be passed”.

Mr, Spoaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12.51 hrs,

FINANCE BILL, 1881—contd.

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Shri
Morarji Desai on the 19th April, 1961,
namely:—

“That the Bill to give effect to
the financial proposals of the
Central Governmaent for the finan-
cial year 1961-63, be taken into
consideration.”.

Shri Ajit Singh Sarhadi may com-
tinue his speech.

Shri Kbhadilkar (Ahmednagar): May
1 seek some clarification, before he
begins? Yesterday, the hon. Finance
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Minister has announced some conces-
sions, and in this connection, he has
stated:

“I accordingly propose to give
complete exemption to all power-
loom units with three or four
looms, manufacturing cotten,
rayon or silk fabrics provided they
work only one shift”.

1 want an explanation as to whether
this means that the concession would
be available to all powerlooms, so far
as the first shift is concerned.

The Minister of Finance (Shri
Morarji Desal): The meaning is very
clear, that it is only available to those
looms which work only for one shift
and to no others, and no rebate will be
given to those who work for three
shifts or work more looms.

Shri Khadilkar: I would like to raise
a point of order, because, according to
me, this concession is a discriminatory
concession. I shall prove that in a
minute.

Mr, Speaker: I want to ascertain one
thing. I understand the point of order.
May 1 know from the Finance Minister
whether this concession would involve
any amendment to the Bill?

Shri Morarji Desai: No, it does not;
it is only a notification that I have to
issue; there is nothing else that needs
to be done.

Mr, Speaker: It is not a notification
under the present Bill?

Shri Morarji Desal: Not, so far as I
know.

Mr, Speaker: If this concesion is
one which can be given independently
of the Finance Bill, there is no ques-
tion of any point of order.

Shri Khadilkar No. The question
is this. It is very simple.

Shri Morarji Desai: In fact, I need
not have mentioned it. I could have
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57:0 million tons, we would see that
ing it here.

Mr. Speaker: Therefore, that does
not arise out of this Bill at all. The
hon. Minister has made some state-
ments not only on those points that
arise out of the Bill but also indepen-
dently of the Bill. A notification is
issued, which is done independently
of the Bill.

The hon. Member can say that this
is discriminatory and, so on, and we
can have a discussion thereon.

Shri Khadilkar: Please allow me
just one minute. Would it not be pro-
per for this House to take notice of
one fact?

Mr. Speaker: If he gets an oppor-
tunity to speak on this Bill, he can do
so. If during the general discussion
he has an opportunity, he can refer to
this.

Shri Ajit Singh Sarhadi (Ludhiana):
I was making two points for the con-
sideration of the House last evening.
The first was that if we take the
figures of 1949-50 in respect of food
production, which were of the order of
57'9 million tons, we would see that
there had been an average increase of
10 million tong upto the end of the
Second Plan. Then, I asked how,
when we had not made sufficient pro-
gress in the matter of increase of fpod
production, it would be possible for
us to say that we would be able to
reach the target of 100 million tons
at the end of the Thirq Plan. This
was a very important question that
had been raised at the time of the
debate on the Demands for Grants
relating to the Food and agriculture
Ministry also. But, unfortunately,
none of the three Ministers,—that is,
the two Ministers in charge of agricul-
ture and food and the Deputy Minis-
ter,—gave us any answer on this point,
as to how, when during the ten years,
the average increase had been only up
to the tune of 10 million tons, we
would be able to reach the target of
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100 million tons at the and of the Third
Plan; nor did they disclose what steps
were being taken to reach this target.

The second point that I made was
that certain incentives were needed
for the purpose of increased agricul-
tural produc.ion. One of fhe Incen-
tives was that the administrative
mahcinery or the administrative set-up
that has to carry out the schemes and
implement the plans about agriculture
and food production should be geared
to the extent necessary to enable it to
carry out those plans. In that
connection, I drew the attention
of the House 10 the Report of the
Agricultural Administration Commit-
tee made as far back as 1958. There,
they have recommended three import-
ant things. Firstly, they have stated:

“Willingness to recognise the
Agriculture Department as a
major and important department
is still lacking and there is a
strong need for planning and dis-
tribution of nationa] intellect.”

Secondly, they have stated that:

“Low scales of pay do not at-
tract talent. To attract the best
talent available in the country to
the field of agriculture, they
should be paid at par with the
administrative services. The
existing disparity has lowered the
structure of agricultural services
in this country.”

12.56 hrs,

[PanpIT THAKUR Das BEARGAVA in
the Chair.]

Then, there was another recom-
mendation pertaining to the creation
of an All India Agricultural Service.

These recommendations came up
for consideration by the State Agri-
culture Minitsers as far back as feb-
ruary, 1059. Still, we find that
nothing has been done. Of course, I
concede that agriculture and food s
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a State subject, but the overall super-
vision is the responsibility of the
Centre, and the Centre is contribut-
ing to a large extent in the matter
of agricultural development, Yet, 1
find that nothing has been done in
this regard. Therefore, I would beg
of the House as also of the hon.
Minister of Agriculture who is not
present here, just now to take this
into consideration, namely that it is
most necessary that the Agricultural
administration at the State level
should be geared up on the lines of
the recommendation of the Agricul-
tura] Administration Committee,
which was later accepted by the
State Agriculture Ministers,

My next point regarding incentive
is on the question of price. I may
just remind the House of the speech
which the hon. Minister of Food and
Agriculture made during last budget
debate. While discussing the quese
tion of stabilisation of prices, he
said:

“Along with the question of
stabilisation, there must also be
some kind of economic and remu-
nerative price for the farmer.
There must be some kind of
formulae in which both these
things are adjusted and some time
even with a subsidy to the
farmer, which has got to be
given."”.

Later on, he discussed how much
money the other countries were
spending for the purpose of stabilisa-
tion of prices, and then he made a
commitment and said:

“Al] these things have got to be
considered in a most careful man-
ner, Therefore, the Chief Minis-
ters and the Planning Commis-
sion are meeting.”.

This was said as far back as April,
1960. Since then, a year has passed,
and still, we do not know where we
stand. This time also, none of the
hon. Ministers in charge of the Food
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and Agriculture Ministry referred in
the least to the question of prices, This
point was also raised during the
debate on the Demands for Grante
relating to the Food and Agriculture
Ministry, namely that a remunerative
and economic price should be fixed
for the food products,

Finance Bill

In this connection, I would submit
that it is most painful to see that the
commitment made a year back, that
a committee will be appointea to con-
sider the question of price-hxation,
still remains unfulfilled, If this is
the situation, then I do not know how
incentive is going to be given to the
farmer. The recent reports and the
few papers that have been circulated
to us some time back only say this
that controls have been removed and
the situation about prices is being
watched. But I would submit that it
was a definite commitment made that
a committee would be appointed 1iuv
determine what the remunerative and

economic price for the fooa products
should be,

That has not been done. This
point has already been taken up by
many hon. Members, But I would
repeat that it is most essential that
we should have an economic price
prevailing in the country. You will
find that in the United States of Ame-
rica, they are spending as large an
amount of Rs, 30u0 crores for the
purpose of stabilising prices, by way
of subsidy and otner measures. That
is what they are doing. They have
got a surplus of nearly 9} billion tons,
a part of which are dumping on us.

13 hrs.

So my respectful submission at the
outset is that in case we are really
serious about increasing agricultural
production, in case we really believe
that agriculture constitutes the
foundation on which the industrial
development and prosperity of the
country depend, we shal] have to lay
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more emphasis on agriculture. The
condition of the agricultural labourers
is the worst, So far as the prices are
concerned, we have got an indication
of the conditions in the hon. Finance
Minister's speech. He mentioned that
the price of manufactures has risen
by 11 per cent in 1860 as compared
to the previous year, the price of rice
has risen only by 7 per cent and that
of wheat has gone down by 11 per
cent.

I have already referred to the dis-
parity that prevails between the in-
come of the agriculturalists, whether
labourers or cultivators, and of the
induswrial workers. Ag I mentioned,
according to the speech of the hon.
Minister, the price of wheat has gone
down by 11 per cent, whereas the
the price of manufactures has risen
by 11 per cent. I submut that this is
a point which needs consideration at
the hands of the Finance Minister.

Now 1 come to agricultural labour.
The Agricultural Labour Enquiry
Committee have give us the figures.
They have said that the average in-
come of an ent.re agricultural house-
hold attached labour from all sources
was Rs. 492 in 1956-57 thereby show-
ing @ per capita income of Rs. 98
per year. Ag compared to that, the
annual income from all sources an
entire household of agricultural casual
labour is Rs. 417, or Rs. 84 per capita.

We now have the figures according
to the 1961 census. According to that,
we have been told that the per
capita income in 1956-57, the first
year of the Second Plan, was
rs. 27560, and it has risen to Rs. 278
dur.ng the first four years of the
Second Plan. Taking these jncome
figures according to the latest census
which have appeared in the Press, we
can see the disparity that prevails, the
low income which agricultural labour
has got Of course, we have not got
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the census of the huge number of agri-
cultural labour that is under-employ-
ed and unemployed. Investigations
in th.s respect have shown that they
do not find work for more than half
a year. Therefore, I respectfully
submit that this is also a point for
consideration.

Of course, so far as the supply of
fertilisers, and other incentives ne-
cessary for better production are con-
cerned, name.y finance, improved im-
plements and so on, something has
been done, but not to the extent
which can be called sufficient. In the
mat.er of rural credit, there is a lot of
backwardness. These are the first
series of points 1 wanted to make
while speaking on thig Bill.

Now I come to another point. I
congratulate the hon. Finance Minister
on the remissions he has given in
respect of certain of his taxation pro-
posa.s. 1 am particularly grateful to
him for the exemption that he has
given in regard to the cases ot
weavers and power looms who have
got 3 to 4 looms. So far so good.
But I beg to submit that here too
greater emphasig should be laid at the
level of the cottage, village and smali-
scale industr.es. In this connection,
I submit that they constitute the
largest employers.

Then a lot of objection has been
taken 1n regard to certain taxation
proposals. It has been stated that
the taxes are more of an indirect
nature and that they should be direct.
I fail to understand how this criti-
cism is well-pluced or just.fied Al-
ways in & country which ig under-
developed and which wants to develop
and wants to raise internal resources
there wi.l be more indirect taxation.
The percentage of our indirect taxa-
tion 1s not as larg as in many other
countries like France, even Soviet
Russia, Switzerland or even Pakistan.
In Pakistan, indirect taxation is to
the tune of 70 per cent. Therefore,
it is wrong to say that there should
be no emphasis on indirect taxation.
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As regards internal resources, I
would certainly say here that despite
the fact that the agricultural sector
which constituieg 80 per cent of the
popu.ation of the country produces
50 per cent of the national wealtn, it
13 not contributing towards internal
resources al all, for the reason that
agriculture is not sufficiently develop-
ed.

1 am g.ad to note from the hon.
Finance Minister's speech yesterday
that we have turned the corner as
regards industrial projects which we
have initia.ed and embarked upon, and
they will give us a return in the next
nve years of Rs. 440 crores. Certain-
1y that will be a contr.bution towards
planning. But so far as the agricul-
tura. sector is concerned, no.Jung is
paid by that sector in thus direction
because of the poor production. There.
fore, it is in the long-range interest
of the country that conditions should
be created in that sector whereby
they may also be able 10 contribute
by increased production to the inter-
nal resources.

My last point is about the admi-
nistrative services, The admunistra-
tive services do acquire to be .m-
proved. It 1s very fortunate that we
have got talent in the coun.ry. Army
personnel in this country retire at an
4ge woen they are quite young. My
respectiul submission is that this
talen., which is disc.plined, should be
availed of. You will ind in certain
States such as Rajasthan—whose
names I donot recollect now—124 per
cent of the new services are manned
by retired army personnel. ] would
submit that the other States also
should follow suit in this respect. We
have tried the experiment of putting
army people on c.vilian jobs. Take
the Ashoka Hotel. There a military
officer is in charge, and we find that
in the year just ended the profit has
gone up to Rs 37 lakhs. Similarly,
army personnel are doing other civi-
lian jobs also. I understand that a
retired General is going to be appoint-
ed to take charge at Rourkela.

- My subm.ssion is that we could
improve the tone of the administra-
tion by utilising the military talent
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which is retiring or which has retir-
ed. They are a disciplined lot. Un-
less we raise the tone of the adminis-
tration, I fail to understand how we
can go ahead with our planning. I
hope the Central Government wou'd
take this point also into considera-
tion that army personnel, whenever
they retire, should be absorbed, and s
certain percentage should be fixed for
each State to be recruited from such
personnel.

With these words, I suppori the
Finance Bill.

Shri Nagi Reddy (Anantapur): This
is the first Finance Bill of the Third
Five Year Plan and therefore it indi-
cates the shape of things to come in
the coming four years in the Finance
Ministry if the same Finance Minister
continues to be at the head of the
Ministry.

This first Finance Bill has created
a different atmosphere in different
sections of the people. The classes
whom the Finance Minister repre-
sents, the Indian and foreign mono-
polists, have been extremely happy
at the way in which he has proceeded,
being practical-minded as he has
called it, at the sense of realism and
the courage with which he has come
forward to impose heavy burdens on
the common man through indirect
taxes.

Shri Morarji Desal: May I correct
the hon. Member? I do not repre-
sent any foreign monopolists. I
represent that Surat constituency,
where there are no monopolists. I
represent the whole constituency.

Shri Nagi Reddy: Through the
Finance Bill, he represents the Indian
and foreign monopolists, and for the
election he represents the Surat con-
stituency. I am glad he corrected me
in one respect.

They have been so happy that the
bulls in Calcutta, Bombay and Madras
have run amuck in the first few days
after the Finance Bill. It is not my
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comment. It is the comment of the
Economic Times, in which one of the
economic writers had written that the
bulls with fervour had increased their
capacity to shake the stock exchange
in greeting to the Finance Minister
for the very excellent Budget that he
had framed. And the reason given
was, his Budget is a Budget to soak
the poor and to enrich the rich. I
am glad that the Finance Minister for
once has come forward with an open
Budget for the people to understand
what he and his Ministry stand for.

If this is the exhilaration with
which one section of the people sup-
port it and acclaim the Finance
Minister, the other section of the
people, the common man who drinks
tca and takes betel nut, naturally is
dejected and demoralised at the way
in which the Finance Ministry is
developing the financial resources of
the country, and does not see any
hope of progress so far as he is con-
cerned. These are the two dangerous
aspects I note in our country after
the Finance Biil has been placed
before the House.

A series of tax concessions has been
the way of the Finance Ministry in
the past four years. The more the
tax concessions, the greater the
demand for more concessions, This
time, if you want an example, a tax
concession on bonus shares has been
given. Naturally, we would expect
that the people who are benefiting
out of it will be satisfleq with the
tax concession. On the other hand,
they have taken it as a victory in
principle, and they are hoping that
in the next fiscal year it might be
altogether removed. I would not be
surprised if it happens, because it is
they who have been winning all
round. Concession after concession
has been given to them. Be it in
the capital gains tex, the excess pro-
fits tax, income-tax, wealth tax or
corporation tax, everywhere, all
round, capital incentives have been
given to them, so that they might
accumulate more capital We are
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also helping them. We should not
forget that the people’s money
through the various finance corpora-
tions in our country is also being
pumped into the private sector. All
the same, the private sector in our
country is yet unhappy for the reason
that the public sector is getting a
portion of the funds. If we transfer
all the funds to the private sector,
probably they would be happier, and
if the Finance Ministry were to have
its way of development, it would also
progress in the direction they are
hoping the country should take.

Two or three years ago, when the
gift tax was being discussed in this
House, I had quoted a passage from
Mr. Kaldor's Indian Tax Reform, and
I had hoped that the Government of
India would not give rise to such
comments in future. In regard to
direct taxation, he had quoted one
Henry Simons and said;

“Henry Simons called the direct
tax systems of the capitalist
world ‘a subtle kind of moral
and intellectual dishonesty,....a
grand scheme of deception where-
by enormous surtaxes are voted
in exchange for promises that
they will not be made effective.
Thus, the politicians may point
with pride to the rates, while
quietly reminding their wealthy
constituents of the loopholes'.”

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Where are you?

Shri Nagi Reddy: It would have
been exactly the opposite if I had
been there. Unfortunately, I am not.
I shall be there some time.

The Deputy Minister of Labour
(Shri Abid All): Never.

Shri Nagi Reddy: You will not
understand the progress of history.
Therefore, the dangerous situation in
which we are placed today both in
regard to the external and internal
resources due to the manner in which
the filnancial problems have been
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tackled in our country is already
giving a sort of headache to the Third
Plan even before it has begun. If
we really want to progress faster
with the Third Plan, then we must
actually look a little behind and find
out the actual difficulties, and where-
from these difficulties are flowing, to
rectify the existing troubles.

We are told that in order to increase
exports, we will have to tax a parti-
cular commodity, for example tea.
We are told that tea is being taxed
because consumption gshould be re-
duced, so that exports can increase,
but is it because there is greater
consumption that exports have
decreased? 1Is this point which is
being posed before the people by the
Finance Minister that we will have
to increase our exports by consuming
less, true? I am afraid it is not the
complege truth, it is not even half
the truth.

Let me remind the Finance Minister
of a speech delivered on foreign trade
and foreign aid by one of our most
eminent men, Mr. B. K. Nehru, Com-
misgioner-General for Economic
Affairs, when he spoke in the United
Nations. He said:

“....the first thing the indus-
trialised countries can do in order
to help the developing countries
to help themselves is to remove
the present obstacles to the
exports of these countries.”

Therefore, the main difficulty in our
export trade is not that we are con-
suming more and therefore not
exporting. The main difficulty exists
because there have been obstacles to
our exports to these countries. Instead
of fighting the obstacles that have
been created by the Western countries
and their monopolists against our
exports, why does the Finance Minis-
ter want to fight the common man by
taxing him more so that the exports
can increase? If you cannot under-
stand the disease, you can never
administer the proper medicine, and
unfortunately our Finance Minister
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can never understand the disease
existing in our economy which is due
to the dubious role that is being
played by the Western financial mono-
polists, He can never understand it,
and therefore, he can never imple-
ment a correct policy to increase our
exporis and thereby augment our
resources.

In the same way, the question of
proper prices for their exports and
imports is a problem in every undeve-
loped country. Even there, we do not
fight the people who have been res-
ponsible for it, but we say: if sugar
exports are to be increased, the prices
are very low in other countries, what
can we do? Tax the consumer, so
that we can export more. Every
time the question of export is taken
into consideration, the question is
posed before the country as if
we should tax ourselves for the sake
of the export trade. The much more
important fact is that our export
trade has dwindled because of the
cut-throat competition of the Western
capitalist economy which is running
round and round in recessions, partial
recovery and further recession. This
nature of the capitalist economy can-
not be changed either by the Finance
Minister or any other financiers of
this world. It is in this situation that
we should think as to what we should
do to augment our resources.

For example, today's Statesman has
pointed out a very important factor.
It says that India desparately needs
this year at least Rs. 304 crores by
way of fresh aid. What for? This is
because foreign exchange deficit
arises not so much from the import
of capital goods. We are not facing
foreign exchange crisis because we
are importing capital goods for the
Third Plan projects as from the repay-
ment liabilitles and from the country’s
inability to pay for the current main-
tenance imports. Why is it that we
are unable to pay for the current
maintenance imports? The thing is
clear.
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See, our trade with U.SA. The
exports to U.S.A, have been decreas-
ing year after year whereas the
imports from U.S.A. have been
increasing year after year. For
example, the imports from U.S.A.
were in 1955-56, Rs. 89 crores and the
exports were Rs. 87 crores. And in
1959-60, the imports from U.S.A. were
Rs. 195 crores whereas the exports
were only Rs, 95 crores, That means
Rs. 100 crores deficit in trade. In the
same way, with West Germany the
position is still worse. Our exports
are only Rs. 19 crores whereas our
imports are Rs. 118 crores. What then
should we do? That is the question
that shoulq be asked. Instead of
calling upon the people to pay and
taxing them more, the question that
should be asked and answered is,
‘How is it that we can increase our
resources'?

1f we look at the figures, it will be
ciear that our trade with the socialist
world has been increasing and increas-
ing steadily—both our imports and
exports. The imports, of course, are
not increasing as fast as the exports
are. For example, with the Com-
munist countries, as it has been given,
from the stage where we were import-
ing only Rs, 11 lakhs worth of goods
today we are importing nearly some-
thing like Rs. 19 crores. Whereas we
were exporting only about Rs. 2 crores
worth of our products, today, to the
USSR, we are exporting nearly Rs. 30
crores worth. We are exporting more
to the USSR, more than what we are
exporting to West Germany. Yet we
do not feel why we do not develop
our trade fast enough with that coun-
try whose economy is developing
day after day, without recession and
without stagnation. Our economic
ties have been, to this day, more than
90 to 95 per cent, existing only with
capitalist countries whose economy is
stagnant, whose economy is receding,
whose economy is always in crisis
and whose cconomy is more in reces-
sion than in recovery.

Mr. Chiirman: The hon. Member
must conclude soon.
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Shri Nagi Reddy: Sir, I have taken
only 10 minutes.

Mr. Chairman: The hon, Member
has taken 13 minutes. He may take
two more minutes.

‘Shri Nagi Reddy: You mean
15 minutes, Sir?

Mr. Chairman: Yes.

Shri Tangamani (Madurai): He is
the only spokesman from our group
who has spoken.

Shri Nagi Reddy: I expected that
the first to speak from a group gets
25 to 30 minutes. But, I would sit
immediately after the bell is rung.

Mr, Chairman: Every hon. Member
is allowed 15 minutes.

Shri Tangamani: He is the spokes-
man from our party.

Shri Nagi Reddy: Sir, this is the
third time I am speaking on the
Finance Bill. Generally, I have taken
35 minutes.

Mr. Chairman: A good many hon.
Members have not spoken on the
demands. This time they want to
speak. It is in the interest of the hon.
Members who are speaking.

Shri Nagi Reddy: The general
principle that is followed here is that
the first speaker from a group is given
more time than the other speakers.

Mr. Chairman: Is he the only
speaker?

Shri Nagi Reddy: Not that I am the
only speaker.

Mr. Chairman: Usually it is an-
nounced that the leaders of parties
are given 20 minutes and other mem-
bers are given 15 minutes. Does the
hon. Member who is speaking say
that he is the leader of his group?

Shri Nagi Reddy: I was speaking
first. Whoever speaks first for the
group is considered to speak as the
leader of the group. But I am not
at all worried whether the time is
allowed or not. That is not my point.
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I now come to the only point, to
my last point. The point that I want
to make is this. In this period there
have been certain loans which have
been additional loans from foreign
countries. We have been told quite
a number of times that no additional
loans are ever accepted by the Gov-
ernment of India from any country.

I was going through a News-letter
of the American Embassy, which is
sent to all Members of Parliament
regularly, dated January 4, 1961. I
was really surprised at one of the
items that has been published in that.
We are told in that news-letter that
one Mr. Perry, Managing Director of
the D.L.F., speaking at the time of
signing the agreement for the Trom-
bay deal for the fertilizers, said the
following:

“Our loan is significant because
of its meaning for the future.
During the negotiations of this
loan, the Indian Government gave
us an assurance that the U.8.
private enterprise will have an
opportunity to participate in the
establishment of other fertilizer
plants.”

I am really surprised at a loan
wherein an assurance or a kind of
condition has been imposed upon the
Government of India as to what their
policy is going to be in the establish-
ment of fertilizer factories in future.
And the comment that has been made
on the particular transaction by the
Economic Weekly, an economic jour-
nal is very significant.

“Thus the U.8. Development
Loan Fund authorities are known
to have politely buy firmly told
the Indian Government that its
providing the foreign exchange
for the public sector plant at
Trombay will be conditional on
New Delhi's readiness to clear
the way for U.S. collaboration in
the private sector in setting up a
number of fertiliser plants in the
different parts of the country.”
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Here is an indication as to how we
are moving. When I made the first
comment in the beginning of my
speech that the Finance Minister re-
presents a particular section of the
people in our country, he contested
my statement. Here is a positive
proof to say that here for the first
time we have begun to take loans on
the basis of a condition that we will
allow them to enter into the ferti-
lizer factories if they were to give us
a loan for the Trombay factory.

This is not my statement; this is
the statement that has been made by
the President of the DLJF. at the
time when he signed the Trombay
agreement. And, on the basis of a
statement made by the President of
the D.L.LF, here is a comment made
not by a communist but by one of the
very respectable economic journals of
our country. Therefore, the Finance
Minister in his 4 years of power has
carried this country in a certain
direction which is certainly contrary
to the direction that has been given
by the Third Five Year Plan or the
Second Five Year Plan. And, I hope
he will not be allowed to carry the
country in this direction still further.
We had said at the time of his acces-
sion to power as Finance Minister
that it was unhappy for the country
that Shri Morarji Desai has been
added or has been taken as the
Finance Minister. At that we were
very particular to point out that there
is going to be a difficult situation
arising after this, that he will not
carry through the Second Five Year
Plan in principle or in policy as has
been accepted by the Parliament. And
that has proved true.

Shri M, R, Masani (Ranchi—East):
Mr. Chairman, before I get to the
subject-matter, may 1 start with a
little appeal to my friend, the Finance
Minister? And that is that he might
be good enough to try and answer
some of the pleas that I propose to
make. It is necessary for me to say
this and to make this little request
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to him because, on the last occasion,
when the Budget was under discus-
sion, during the general discussion of
the Budget, I was sorry to find that
none of the main arguments that I
had advanced, whether in regard to
the harshness of the excise duties and
indirect taxation, nor the inflationary
character of the Budget, nor the possi-
bility of cutting down non-develop-
mental expenditure, were answered.
But the hon, Finance Minister chose
to make a jibe or two and pass on
to other matters.

The hon, Finance Minister would
never make any inaccurate statement
if he was conscious of that. But just
to show how in the passion of debate,
one gets into saying something, I say
this. He allowed himself to say some-
thing which is not fair to himself or to
the House in arguing that we in our
Party believe in freedom on every-
thing. He said:

“He js completely swatantra.
He is swatantra in everything.”

I am quoting from the Finance Minis-
ter's speech.

“I say this deliberately because
I find in the rules that they have
made that in the Party it is not
necessary for any Member to vote
together; they can vote as they
like. . . They are swatantra in
everything.”

Now, there are just a few words
missing to complete the story. If the
hon. Finance Minister had bothered
to quote or read the rules accurately
he would have seen that they say
that the Party holds that “democracy
is best served if every political party
allows freedom of expression to all
its members on all matters falling
outside the fundamental principles of
the party”. They go on to say “that
whether in Parliament or elsewhere
they are given the fullest liberty om
all questions not falling within the
scope of these principles and the
Statement of Policy”.
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Shri Morarji Desai: What are the
principles?

Shri M, R. Masani: Naturally, the
statement of policy and the principles
cover a large ground of political and
socio-economic affairs that affect the
country. Therefore, the hon. Finance
Minister will realise how even an
honest and careful person like him-
self can be carried away when,
instead of trying to answer argu-
ments, he allows himself the luxury
of throwing a jibe at his political
opponents. I hope on this occasion he
will try to take part in the dialogue
which we in a democracy try to carry
on.

Now, to get to the subject. Last
time, on the discussion on the Budget,
we from these Benches had opposed
the indirect taxation which forms the
main feature of this Budget, and I
do not propose to repeat that plea.
Public opinion in this country has
manifested itself and yesterday's
hartal throughout India organised by
the radio trade has also shown the
depth of feeling in this matter from
the sections and interests concerned.
Today, I would rather concentrate on
the direct taxation measures of this
Budget, and the main point to which
I would focus attention is the increase
in the surcharge levied on higher
incomes. The rate of surcharge has
now been increased from 5 to 10 per
cent on earned incomes over one lakh
of rupees. It has been argued that
this is ‘only Rs. 3 crores’. What is
this Rs. 3 crores? It is always the
last straw that breaks the camel’s
back. This sum of Rs. 3 crores has to
be taken in conjunction with the
already excessive burden in the way
of direct taxation which exists in this
country. The Draft Outline of the
Third Plan itself admits that satura-
tion point had been reached in so far
as direct taxation is concerned and it
goes on to say that no further increase
is possible. I will read from the
Draft Outline of the Third Five Year
Plan:

“As regards income and corpo-
ration tax, further increase in
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yields will have to be sought
mainly through tightening of tax
administration, watch on expendi-
ture accounts of companies and
other measures to check tax
evasion.”

In spite of this, we find that a further
burden of direct taxation, not on un-
earned incomes but on the earned
incomes of people who really earn
that money, is being levied this time.

This comes in very distressing
contrast to what has been done in
Britain in the last few days. We have
seen there that, quite contrary to
what we have done, the level at
which the surcharge is levied in
Britain has been raised in order to
give relief to the very same people
who are going to be mulcted and
penalised by our present proposals,
namely, business executives, managers,
professional people and higher civil
servants, people who from their fixed
incomes may be expected to save
something and invest it in the pro-
ductive processes of the country.
Therefore, while the British Budget
is progressive, this Budget is regres-
sive in its application on this parti-
cular point.

I thing it is important to draw
attention to this inspite of the small
amount of Rs. 3 crores involved
because it raises a very important
issue: the issue of whether high
incomes are good or bad for this
country. In this country, a phobia is
being worked up by communists and
semi-communist quarters that high
incomes are bad. Envy is legitimised
and, called by the gloriied name of
socialism. A mean instinct is sought
to be made out to be something good.

Now, Sir, what are the principles
of sound taxation? Let me quote
from the latest report on taxation by
the Committee of Economic Develop-
ment in the United States, a very
high level research and intellectual
body:

“Taxes must be high enough to
cover the expenses of Govern-
ment over the years, but not so
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high as to repress growth, or to
inhibit risk taking and individual
initiative: high enough to create
a surplus in prosperous times,
that provides funds for private
investment through retirement of
government debt, and helps
restrain inflation, but not so high
as to prevent the attainment of
high employment.”

The needs of the Government have
to be balanced against the Fundamen-
tal Right guranteed by our Consti-
tution to our citizens that the fruits
of their labour and their enterprise
will be left to them for their own
enjoyment.

We always talk a great deal of
capital formation and we all agree
that capital formation is India’s prime
need today. But who is going to form
this capital? Since 85 to 80 per cent
of production in our countiry is done
by the citizens of this country and
not by the Government, it is obvious
that the formation of capital also is
primarily the task of the people of
India and not that of the Govern-
ment or the State. It is the business
people, professional people like lawy-
ers doctors and architects, higher civil
servants, salaried managers in in-
dustry these are the people who can
afford to save a little from their in-
come and who can invest it in in-
dustry; these are the capital-formera
of our country and whatever we do
in the country by way of taxation, we
have to bear in mind that the vital
procesg of capital formation must not
be impeded or retarded.

Now caplital formation depends upon
profit. Without profit, there would
be no capital formation becaure people
who form capital expect profit for
their capital. No Government would
be possible unless there was private
profit because taxes to the Govern-
ment are only possible when private
profit first comes into existence,
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In the last few days, we have wel-
comed in our own country as a dip-
lomat a very distinguished academic
figure from the United States. He,
unlike me, is not a believer in free
enterprise; he is a socialist and he
believes in the expansion of the State
sector in a country like his own. I
am referring to Professor Galbraith.
But when it comes to a country like
ours, which is undeveloped, Professor
Galbraith has the wisdom to see that
what may be good for his couniry
may be very bad for ours. And I
shall take the liberty of quoting him
because he has been an adviser to our
Government and holds views very
similar to theirs. Says Professor
Galbraith:

“To give people income and
then remove it by taxation, in-
flation or appeals to thrift is an
ineficient and self limiting pro-
cedure. ... In poor and ill govern-
ed societies, private goods mean
comfor and life itself. Food, cloth-
ing and shelter, all technically
subject to private purchase and
sale, have an urgency greater than
any public service with the pos-
sible exception of the provision of
law and order. The burden of
proof is on any step that diverts
resources from the satisfaction of
these simple biological require-
ments to the almost invariably
spend thrift services of the State”

This is the issue between my hon.
friend the Finance Minister and my-
self. He is seeking by this Budget
to divert from these primary require-
ments of human beings, food, shelter
and clothing, money for public
services which, as Professor Galbraith
savs. are invariably wasteful in their
impact. I believe that more money
should be left with the peovle so that
they may invest in productive enter-
price because Productive enterp-ise is
run better bv the people than bv any
better by the people than by any
Government that can possibly exist,
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however efficient it may be. This
therefore, ig the issue, Wisdom
dictates that a margin of money
should be left with people to fructify
in their pockets so that savings may
accumulate, and for that you must
give incentives.

The National Council of Applied
Economic Research in our country, a
body which is not Government-run
but certainly Government approved
and aided, has made a study of the
impact of direct taxation on our pro-
ductivity in this country. I would
like to quote two or three basic pro-
positions from the report brought out
by that body, fortunately a few
weeks ago  before the Budget was
introduced : The first fact that comes
out is this: that the rate of growth
and the rate of profit in this country
are declining. There are demago-
gues who go round saying that the
profits are very high and must be
brought down. The facts are
exactly the reverse. In the last few
vears, the rate of industrial growth
and the rate of profit have been going
down in this country. I shall quote
from the report—page 35.

“..The rate of growth of paid-
up capital of operating registered
companies has fallen from 104
per cent in 1951-52 to 3.8 per cent
in 1959.60.”

A big drop from 10.4 per cent to 3.8
per cent.

*....Nor it is correct to say
that the rate of profits in the in-
dustria] sector has gone up since
1951. The index of profits after
tax as a percentage of net worth
for all industries worked out by
the Reserve Bank of India (on
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the basis of a sample of com-
panies) has actually shown a de-
clining trend, The index (with
100 in 1950) stood at 124.7 in
1951 and at 84.- in 1857.”

So profits have been slashed in an
unconscionable manner in this
country in the last ten years. But
people say that the economy goes on.
That is g tribute to the vitality and
the spirit of the enterprise of our
people, not to the wisdom of Govern-
ment's policies. If this country has
not gone to the dogs already, if we
are not bankrupt already thanks go
to no one but the common people of
India who have the patriotism and
the hard work and the spirit of enter-
prise to break through reactionary
and restrictive governmental policies,

The second thing that comes out of
the Report is that the rate of saving
has stagnated. In spite of all the mea-
sure; that Government have taken,
there is no improvement in the rate of
saving of our people, naturally, for
the reasons which we have just seen.
This is that the Report says:

“....Over he second Plan period
the rate of savings in the economy
has not risen at all, but has stag-
nated around 8 per cent of the
national income."”

Then the Report goes on to draw
conclusions, and the first conclusion
is that private savings must be pro-
moted by fiscal policies. It says:

“It has often been suggested
that in India higher taxation iz an
important method of financing
public investment. Whatever may
be the theoretical merits of this
proposition, in practice it is found
that current expenditure under
the Plans as well as outside them
is rising so fast that even substan-
tial increases in tax revenues are
almost wholly absorbed by the
rise In such current expenditurc;
with the result that by far the
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greater part of public investment
has to be financed through a draft
on private savings and foreign
aid....It seems clear that in the
foreseeable future a large part
of public net investment would
have to be financed private
savings....In this situation the
need to promote a higher rate of
private savings deserves the
Government's closest attention.”

Then the Report goes on to deal with
the parrot cry of concentration of
capital and power that ig raised in this
House and outside. If there is any
concentration of power today, of
economic power, it is in the hands of
the gentlemen who sit in the Treasury
Benches. But that apart, if you want
to decentralise industry, if you want
diffusion of economic power, which
we all want—I want it as much as my
hon. friend the Finance Minister—
then the Report points out that it
can be achieved. It says:

“If it is desired to bring about
diffusion of economic power and
prevent its concentration in the
hands of a few large corporations,
it is vitally important to encourage
the promoting of new enterprises
by new enterpreneurs. For this
to be possible, as pointed out
earlier, individuals must be allow-
ed and even encouraged to accu-
mulate sufficient amounts of
wealth.”

And the conclusion to  which the

Report comes js this :

“We recommend that the pace
of progression of super-tax be
reduced so that the highest marg!-
nal rate will become operative
at a higher level than at present.”

Government in their wisdom have
now recommended to us to do exactly
the reverse of what this learned
report concludes. All the facts are
clear. The argument is logical. But
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the Government have drawn exactly
the reverse of this conclusion: Pro-
gression should be accentuated rather
than lowered. All this is done in
the name of “equality” and “socla-
lism.” At this stage there is a choice
before the country. There is a con-
flict, a conflict between the socialist
dogma and economic growth
and development of our country. And
I notice that even my hon. friend
Shri Asoka Mehta from the Socialist
benches wrote in an article on Tth
March thus:

“We need to encourage indus-
trial growth, but that must not
run counter to our socialist ob-
jectives.”

Shri Asoka Mehta therefore concedes
that economic growth is only to be al-
lowed to the extent that the contrary
demands of gocialist dogma do not
get over ridden. He is a socialist
and he is entitled to put his dogma
higher than the national interest.
But I would ask whether Parliament
as a whole which is not wedded to
this dogma has a right to retard the
growth of our national industries, to
retard the growth of the standard of
life of our people, for the sake of this
socialist dogma to which my hon.
friend is committed?

Thirty or forty years ago, people
made revolutions in other countries in
pursuit of the game dogma but they
learnt later that equality was incon-
sistent with growth and progress. So
they threw equality on the scrapheap.
The leader of my hon. friends on the
right, Mr. Stalin, said as far back as
1932 that “equality is a petty, bour-
geois conception worthy only of a
primitive society....It has nothing to
do with socialism™.

Mr. Kosygin, one of his followers,
who was in our country the ether
day as a guest of our Government, is
reported to have sad that he was
distressed to find that our State en-
terprises do not pay as good salaries
and wages as private industrialists do
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outside. He thought that it was a
bad thing—that State enterprises
were paying their labour and their
officers too little. It is reported in
the same press report that he refer-
red f% the incentives being offered in
his own country. Now, we know
that in Russia, the managerial class,
the new capitalist class—if you like
to call it, the new State Capitalist
class—is paid very much more in
differential terms compareq to the
workers, than the managers and capi-
talists in America or the capitalists
in Britain foday. The range of in-
equality in Soviet Russia far exceeds
the inequalities in income between
the poorest ‘and the richest people in
those countries, That is not because
they love to go back on that dogma,
because they are hard realists and
they have learnt the hard way that
equality does not go along with pro-
gress, Inequality is a necessary part

of life, within certain limits, under "’

certain controls and regulation. In-
equality iz the price of progress and
the whole of the history shows that
without inequality there can be no
progress in human affairs. Therefore
it is a necessary (Interruption) evil
that has to be tolerated while human
beings and human nature are what
they are. I suggest that in whatever
else we do not follow Soviet Russia,
we might follow it in this particular
regard of economic realism and give
up dogma when it becomes clear that
that the dogma of equality does not
permit of the growth of capital accu-
mulation which our country needs so
badly.

On the other hand, the followcrs
of Mr_ Kosygin in this country natu-
rally want us to go into the ditch
and therefore Shri Bhupesh Gupta
in the other House, when he opened
the debate, argued contrary to Mr.
Kosygin that the salaries of the peo-
ple outside the State sector should
be brought down to the level of the
salaries of civil servants—putting the
whole thing upside down and making
it stand on its head, Naturally he
does not want our country to pro-

CHAITRA 30, 1883 (SAKA)

Finance Bill 12710

gress, He wants the theory of in-
creasing misery to be tried out. There-
fore he suggests the wrong remedy.
But it was a gad thing to find that
the members of the Congress Party
in that House walked into the trap
and joined him in saying: “Yes, let
us bring down the incomes of people
in this country to the income paid
to civil servants, who are under-paid
in our country”. The logic is all
wrong. If you want in our State
cnterprise  efficient managers, we
should be prepared to pay for them
the kind of salary that they would
get outside,

Let me give an cxample from Bri-
tain, which has a very heavily so-
cialised sector. Only the other day,
the British Government appointed Dr,
Beeching, a very senior executive
from Imperial Chemica] Industries, to
be the Chairman of the Railway Board
of Britain, amnd this appointment was
made on a salary of £24,000 a year
or Rs, 26,000 a month—certainly a
very big salary. There was a furore,
and the British Government in the
House of Commons justified this ap-
pointment by saying: “We cannot get
good brains, we cannot get talent if
we are not prepared to pay for them.
Therefore, since we want the best
people in our State sector, we shall
compete for them with private in-
dustry.” That is the gpirit, and the
London Economist points out that this
remuneration was fixed 1o match
what Dr. Beeching was recelving
from the ICI, averaging over a five-
year period. At the end of flve
years, he has the right to re-enter
ICI without losing his pension rights,
and so on. So, everything was done
to make it possible for this very
talented man to come and take charge
of the British railways on the basis
that in five yearz he would convert
losses into profits, ‘That, I suggest, i
the spirit of real socialism and not
the spirit of pulling everyone down
to the level of the poorcst member
of our community.

Mr. Chalrman: The hon Member's
time s up.
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Shri M, R, Masani: I said that direct
taxation in thig country was already
too high. Let me just give the figures
betore 1 conclude, The surcharge
has been made applicable, and it
rises from five per cent to ten per
cent on incomes over Rs, 1 lakh. Let
us sce what a man earning Rs. 1,08,000
per vear in our country today pays
compared to a man in other coun.-
trics with the same income, A man
with Rs, 1,06,000 in India today pays
52°1 per cent on his earned income
by way of taxes. Except for one
country in the whole world, every-
where else in the world a3 man with
that much income pays much less. In
the United Kingdom, for man with
thi same income, it is 46:2 per cent;
in West Germany it is 35'5 per cent;
in France it is 25'9 per centi—half
of ours: in the USA, it ix also half
of ours—23:1 per cent; in Canada it
ig 27:1 per cent; in Japan it is 36:8
per cent, The one country  where
the rate is higher for the sume man
is Norway; the rate there js 62:8 per
cent.  Bul Norway has not got the
aggregation of direet taxation  that
we have, When vou add the wealth-
tax. the expenditure tax and  the
capital gains tax to such g man, it
is also likely that he would also pay
at that level namely, on Rs. 1,086,000,
So here we have the Thighest-taxed
man in the whole world.

This is borne out by the statement
of Mr. Richard S. Perkins, the Chair-
man of the Executive Committee of
the First National City Bank of New
York, wheo recently said:

“We operate in 30 countries and
I find that the tax.rate here in
India is the highest”,

He gave that  as the reason why
foreign capital was shy of coming
into the country. We in India need
foreign capital, We should throw our
doors wide open to foreign capital to
come at its own risk and develop our
country by bringing tools and ma-
chinery, so that our people could be
put to work, because we have too
many people and too little capital.
Here in thls way we are inhibiting
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the coming in of private capital and
thus retarding the growth of this
country. '

All this amounts fo punishing hard
work and to punishing success.

1 wish to conclude by reading
something, not from a private capi-
talist, but from the Adviser to  the
National Coal Board of Britain, a
very eminent socialist economist Dr.
E. F. Schumacher. He says:

“The altlernative to coercion
cannot be provided by economic
planning, because that itself pre-
supposes coercion, It cannot be
found when spiritual realities are
dismissed as being of no account
or treated as subservient to eco-
nomic aims. It cannot be found
when the people are considered
#s objects which must be driven,
cajoled, or manipulated.  Per-
haps the best—perhaps the only
efTective slogan for aid is: “Find
oul what the people are trying to
do and help them to do it better”

Shri Nathwani (Sorath): The Fin-
ance Bill seeks to introduce an addi-
tional revenue of about Rs. 60 crores.
In March and even yesterday, the
Finance Minister announced certain
concessions with the result that there
would be a loss of revenue to the
extent of Rs. 6 crores, It has been
considered that in the light of the
requirements of the Third Five Year
Plan, substantial revcnues will have
to be raised by taxation, but there
has been a criticism even by those
who are friendly that this additional
taxation has not been fairly distri-
buted between the direct taxation and
indirect taxation, I would like to
examine this criticism,

It has been stated that whercas
indirecy taxation has been increasting
rather at a very rapid rate and
therchy imposing a burden which is
undly harsh on the common man,
the rich people and even the well-
to-do class almost cscape from the
impact of direct taxation. So far
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ag the position of the common man
is concerned, considering the articles
of daily consumption, whether they
are necessities or not, even if
he is habituated to  smoking,
elc., still even if we confine our atten-
tion to those articles which are daily
used by the common man, we should
like to examine the exact impact of
the excise during the last ten years
on their income.

In this connection, only recently a
paper was placed on the Table of
this House by the Deputy Minister
for Planning,, which deals with the
condition of the working classes In
11 places. It, of course, does not
pretend to be a very scientific or
accurate precise study of the impact
of excise duties on their living,
Nevertheless, if we read their con-
clusion, it does broadly indicate the
effect or the impact of excise duties
during the last ten years. I will
read the conclusion reached by the
Planning Commission in this behalf,
It say:

“The tentative conclusion seems
to be that the effect of indirect
taxation on the indices over the
last ten years would be probably
of the order of about § per cent
per year, though the lower and
upper limits of this incidence
(annual) are 0.4 per cent to 1.0
per cent respectively.”

13.56 hrs
[Mr DerUTY-SPEAKER in the Chair]

Therefore, taking into consideration
the effect of excise duties on articles
of daily use by working classes, it has
come in the aggregate to Rs, 5 during
the last five years, Can it be suggest-
ed that this incidence is unduly harsh
or severe on the common man?
Generally speaking, the average
monthly income of a worker is consi-
dered to be around Rs. 100, The bulk
of the people have their income less
than this
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average worker. Therefore, it is not
true to say that the impact of excige
duties on consumers, on the average
man, has been unduly severe. No
fioubt it involves sacrifice. It does
Impose an additional burden; yet as
against that, it must be borne in mind
that he benefits out of the develop-
ment processes and also the social
services arc available in a larger
measure,

It is stated that so far as the rise in
direct taxation is concerned, the pro-
portion ig not maintained, I want to
dispel this illusion that during the last
three years, there has not been a
steady increase in direct taxes. For
that, even if we compare the budget
estimates of last year with the budget
estimates of the present vear, it would
be a very revealing and illuminating
study, I find that so far as the central
budget is concerned, the proportion of
direct taxes to the total taxation in
the 1860-61 budget estimate comes to
31.2 per cent. and indirect taxes on
commodities and services come to 68:8
per cent. If we come to the present
year, if we look to the Finance Bill
as it gtands today, we find that though
there has been such a large increase
in indirect taxation, still the percen-
tage is exactly the same this year.
So far as the proportion of direct
taxes to the total taxes is concerned,
it comes exactly to 31'2 per cent So
far as the percentage of indirect taxa-
tion is concerned, it is 68-8.

Even if this comparison does not
help or impresgs hon, Members, 1
would invite attention to the total
direct tax receipts—their estimates in
the last year’s budget and the present
one. One finds that in the last year’s
budget estimate the total sum that
was expected was of the order of
Rs. 240 crores, This year, it has been
estimated to be at Rs. 271 crores.
Thus, there hag been an increase of
Rs. 31 crores in direct taxation
revenue, Even if we make an
allowance in this for wealth tax on
companies, which has been abolished,
to the extent of Re 8 crores to Re. €
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crores, still we find that there has been
an increase of Rs, 25 crores during
the last one year.

1 venture to say that this increase
is not entirely due to a rise in incomes,
but a substantial part of it is attri-
butable directly according to me to
the change in the structure of com-
pany taxation that wag intjoduced
two years ago.

14 hrs.

So, sir, during the last three years,
not only we have increased wealth
tax, nol only we have increased
direct taxation on earned income gver
a lakh of rupeeg us we have done this
year, but because of the abolition of
the system of grossing up which was
introduced two years ago the net
effect has been to increase substan-
tially our direct taxation by way of
income-tax and corporate tax, There-
fore, it is not correct to suggest that
there has becn no proportionate rise
in the rates even of direct taxation.
Even some careful students have
failed to obscrve this aspect of the
matter, and they go on stating that
during the last two years whereas
we have a formidable bill of about
Rs, 100 crores by way of e¢xcise there
has been no substanflal increase in the
rates of direct taxation.

But, Sir, this does not mean that
there is no room for improvement in
the direct taxation I personally
think that in the light of require.
ments of the Third Five Year Plan,
time has come to review and to
revise our tax structure, At the
beginning of the Second Five Year
Plan, we gmbarked upon what was
considered to be a radical and com-
prehensive tax reform. We called it
an integrated tax structure. We
introduced in 1957 wealth tax and
expenditure tax. It was supposed to
be a very flexible aystem of taxation.
In the next year, namely, in the year
1988, we introduced also the gilt tax.
The reason for introducing that was
this, It wag astated that gifts during
life time operates to reduce the inci-
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dence of estate duty, income-tax and
wealth tax, In Oorder to plug that
loophole the gift tax was introduced,
Then it was expected that as a result
of introduction of gift tax our recove-
ries in other direct taxes would also
improve and therefore it would
serve the purpose of even removing
to some extent the disparities in
wealth and income. This was the
high, laudable motive with which we
embarked upon revision of our tax
structure in a radical manner.

But, Sir, we winted to treat cau-
tiously, we wanted to maintain eco-
nomic incentives, we wanted to avoid
temptations 1o tax-payers to sabotage
the entire tax structure. Therefore,
we made liberal, rather over-liberal
concessions ang exemptions. There
were left gaps, wide gaps, you may
call them enormous gaps, with the
result that,—now that we have got
certain facts and figures before us we
can sce the working of this entire
tax structure and find the result—
cstate duty which was supposed to
bring about—it was believed at fhe
time when it was introduced—from
Rs. 10 crores to Rs. 15 crores, does not
vield even today, even after the im-
position of other tax measures, a sum
of even Rs, 3 crores.

Shri C. D, Pande (Naini Tal): Are
people not dying enough?

Shri Nathwani: They are dying, but
they avoid successfully the payment
of duty because of the large loopholes
which we deliberately, out of good
considerations, left—I am coming to
that.

As regards expenditure tax, as re-
gards gift Tax, %t was supposed that
they will yield Rs, 3 crores each.
Even after tightening the provisions
of expenditure tax, In the year 10%9
the yield is hardly about Rs. 1 crore,
and gift tax ddes not yield even Rs. 80
lakhs,

Shri C. D. Pande: The estimates
must have been wrong rather than
the yields. Is it not possible to have
wrong estimates?
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Shri Nathwani: No. The original
estimates appeared to me to be cor-
rech but as we made substantial con-
cessions and allowed exemptions its
effect had been to deflate their ex-
pected revenue, -

Today we are faced with this posi-
tion. Now all these taxes yield prac-
tically negligible amounts. And, par-
ticularly in the context of mounting
figures of our annual revenues from
other sources, are we now going to
maintain these taxes or are we golng
to review them and revise them suit-
ably so as to attain their main pur-
pose? 1 feel, unless we review them
and improve upon them go as to gerve
the original intentléns with which we
started thes¢ measures, it would be
worthwhile, in my humble opinion,
to scrap those tax reforms, Instead
of incurring expenses in collecting
these taxes like expenditure and gift
tax, it would be worthwhile to scrap
them, What is the value of Rs. 80
lakhs as against our total figure of
over four figures. But I am not one
of those who are in favour of their
abolition, I am in favour of tighten.
ing the provisions. Many reforms
have been suggested. An enquiry Is
being instituted in the distribution of
income and so on. I would only sug-
gest that time has come—I do know
that the Government is also watching
carefully, studying properly the
cffects of these taxes and it is apply-
ing its mind—when, even if it is not
possible immediately to link up the
estate duty and gift tax measures f{t
is still possible to start ag a mild mea-
sure to extend the period of two
vears, from two years to flve years,
and gifts made prior to that can be
taken into account,

Again, so far as gift tax is concern-
ed, we should not merely take into
account the value of gifts made dur-
ing that particular year but we should
accumulate the past gilts—may be §
years, 6 years or 7 years. Unless you
gradually tone up our gift tax and
estate duty on these lines, they are
not going to serve the purpose which
we had in mind.
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I will say a wofd about bonus tax.

Mr. Deputy-Speaker: And then
finish,

Shri Nashwani: Before I conclude,
Sir, I will have to say something
about LIC.

Mr, Deputy-Speaker: I shall also
say something about the time,

Shri Nathwani: Sir, 1 will not take
much time. I Reard the Finance Mi-
nister say yesterday that he was not
satisfied about the demand for abo-
lishing the bonus tax. If we go into
the history even briefly, we will find
that the only justification for iitro-
ducing bonus tax was this, that in
1956 a tax wag levied on excess divi-
dends and as an integral part of that
scheme it was proposed that bonus
tax also should be levied, otherwise
tax on excess dividends can be de-
feated, it can be circumvented, it can
be escaped. That was the position,
Now, with the abolition of excess pro-
fit tax the abolition of bonus tax has
become overdue. It is good that g
substantial concession has been given
this year by the Finance Minister. But
I think the very reason of its intro-
duction has disappeared, particularly
in the case of bonus shares which
are distributed from share premium
amounts becausee it is the money
which belongs to the shareholders—
they have paid it by way of premium
and it is being returned to them.
Therefore, with great respect to the
Finance Minister, I think that there
is a case for considering sympathetl-
cally the case of bonus shares,

I want to say one word about the
recommendation made by the Esti-
mates Commitiee regarding taking
over the investible funds of the LIC
by the Government. Sir, it has been
supported by two reasons: firstly, in
order to help the Plan programmes
and, secondly, that such a course
would gerve better the diversification
of industries and the social develop-
ment of our country. But I am afrald
that a proposal like this strikes at
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the very root of the insurance busi-
neéss, You cannot separate the two
activities, namely, the activity of
securing or doing Bisiness and the
activity of its investment. It is one
indivisible thing. If you try to sepa-
rate the two, the result would be to
weaken the efficiency of the institu-
tion. It must not be forgotten that
the rcal beneficiarics in this case are
the policy-holders. There are provi-
siong in the Act which lay down that
if any surplus is left, they alone
would be entitled to receive it to the
cxtent of 95 per cent, Therefore, it
is not as if we are dealing with the
surplus budget funds of the Govern-
ment, which are lying at the disposal
of the LIC. Before we deprive them
of this advantage, we will have to
change radically the Act also, There
is also a new provision in the Act
whereby Government can give pro-
per and suitable directives to the
Life Insurance Corporation, If the
Estimates Committee felt that the in-
terests of diversflication and planned
programmes can be better served by
Government taking over the funds,
there is ample provision whereby they
can give directives to the Corporation
to invest itg funds in a particular
manner, As the Act stands at pre-
sent, there is ample provision for that.

Shri C. D, Pande: Mr, Deputy-
Speaker, I have some sort of
grievance against the Finance
Minister for announcing certain
tax reliefs yesterday on the eve
of the discussion of the Finance
Bill. This has indeed taken a lot of
the sting out of the new taxation this
year and I am grateful to him that he
has 80 readily agreed and accepted the
general demand of the people that
small items should not be taxed or
should be given exemptions. The
small concessions which have been
granted are widely welcomed, parti-
cularly by the handloom industry and
small manufacturing industries,
because it relieves them of a great deal
of hardship, At the same time, the
loss of revenue is only Rs. 6 crores. So,
we can have the satisfaction that many
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small businessmen are enjoying the:e
concessions. By this I do not mean to
say that there is not much to say about
the taxation proposals. In my opinion,
the Finance Minister, while introduc-
ing the budget, tapped too many items
of taxation for small gains. As far as
I know, as many as 50 to 6 items have
been disturbed to g2t a revenue of
Rs. 60 crores. I am of the view thut
the Finance Minister of the Govern-
ment of India should never touch an
item which does not yield at least
Rs. 1 crore. Because, the mom:unt he
touches an item by tax, it disturbs the
whole range of items in that group of
industries, Therefore, if you coilect
Rs. 1 crore by way of taxation, the
actual incidence on the consumer will
be three times that amount, namely,
Rs. 3 crores, If you propose to collect
Rs. 60 crores by way of new taxes, the
incidence of taxation on the consumers
all round will be almost Rs. 120 crores
to 150 crores. Because, the moment
there is a tax, the prices go beyond
the limjt of that incidence or the tax
that the State realises. I would appeal
to the Finance Minister that he should
devise some sort of machinery
whereby, whenever he proposes some
levy, the incidence on the public will
be only that much as the State get:,
and not much more than that, as is
happening at present. Now, the
moment a tax is announced, there ig an
inordinate rise in the price of that
commodity, which has no relation to
the incidence of taxation. I do not
know what proposals he can have in
this matter, but this is a subject which
requires to be studied and dealt with
very seriously. People do not object
to taxation as such as much as to the
inordinate rise in prices owing to the
taxation proposals.

Shri Nathwani was just now telling
us that there has been certain discre-
pancy in the excise duties and revenue
from indirect taxes. Seeing the bud-
gets for the last four years, I am of the
view that there was no necessity for
any taxation this year. The conch_ld-
ing portion of the speech of the Fin.
ance Minister on the budget day gave
the impression that he seemed to
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think that though there was no neces-
sity for additional taxation, as we are
on the threshold of the Third Five
Year Plan people should realise the
enormous tasks ahead, the realisation
of that task requires some sacrifices
and effort and, therefore, the taxes
should be imposed.

If we take the budget figures for the
last three or four years, I may be able
to prove that when you calculate the
inceme, you under-estimate it; when
you calculate an expenditure, you
over-estimate it. The result is that
there is a big gap between the items of
revenue and expenditure year by year.
This is characteristic of the budgets
for the last three or four years. I will
take one example. In the year 1859-60,
the budgeted income from income-tax
and customs was Rs. 132 crores and
from Union excise duties Rs. 324 crores,
But the actual flgures of realisation
were Rs. 156 crores for income-tax, a
rise of Rs. 24 crores, and Rs. 360 crores
for Union excise duties, an increase of
Rs. 36 crores. Therefore, on these two
items alone,—of course, they are major
items—there has been a discrepancy,
or over-realisation of revenues to the
extent of Rs. 60 crores.

The position is the same on the ex-
penditure side. You estimated, in one
year, to spend about Rs. 834 crores.
That was the revised estimate for the
year 1059.80, The revised estimate
should be as accurate as the actual
figures, because the time lag between
the actuals and the revised estimates
is only 3 or 4 months. Therefore, to
have a difference of Rs. 24 crores or
27 crores between the actual expendi-
ture and the revised estimated expen-
diture is rather too heavy. What I am
proving is that on the one hand, you
under.estimate the revenue and, on
the other hand, you over-estimate the
expenditure. The result is that every
year there is a saving; or there ought
to be a saving. If there is no saving,
then there is something wrong some.
where.

The same thing has happened this
year. That is my apprehension. You
have not taken any hint from the dis-
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crepancies in figures between the esti-
mates and the actuals. You have esti-
mated the same income even this year,
though you have got a higher income
from certain items this year, when the
rate of tauxation is the same as it was
last year. Experience has shown us
thal the actuals are generally higher,
in the case of income. Now you have
again added Rs. G0 crores, and even
after the remissions the amount  will
be Rs. 54 crores. My fear is that it
wil] not remain at Rs, 54  crores
but will go to Rs. 80 crores or
80 crores, I hope Members of
Parliament have reccived the memo-
randa from the various associations. In
the case of the plastic industry, though
the taxation “hooat 20 per cent., as
against their cstimates, they will be
vielding an income of Rs. 2.20 crores.
In the case of refrigerators, you
have estimated an income of Rs 28
lakhs. But the actual receipt will be
about Rs. 1 crore, In the case of cer-
tain items, the income will be almost
double; if not double, it will be at
least 50 per cent. There again you have
under-estimate of income.

And now, for the first time in the
history of this country, our budget has
touched the all high figure of Rs. 1,023
crores, as they call it in America, an
all time high figure.

Rs. 1,000 crores is the fHigure that we
have reached for the first time and
that also in the first year of the Third
Plan. The people of this country do
not mind any expenditure. I do not
mind any expenditure. I tell you that
this country has the best paying peo-
ple. They grumble because everybody
grumbles when he pays. But they do
not grudge it. [ am really surprized
how from year 1o year we have been
paying more and more. Of courve, the
capacity to pay must be there. But we
have paid more than people in any
other country.

When I came here in 1980 or 1051,

the Budget was hardly of the order of
Ras. 320 crores. Today it is of Rs. 1,000
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crores or more. We can understand to
what extent people are capable of pay-
ing or are willing to pay for the sake
of progress of this country. It is not
only to the Central Government that
they pay. As you may have seen from
the figures of the Budget the same
story is in regard to States and muni-
cipal corporations. There is the three
tier aystem of taxation. If you add up
all the three tiers of taxation on a
particular person, it comes to Rs, 73
per capita. 1 can say that it is Rs. 30
or Rs. 25 per capita in the Centre,
Rs. 25 in the State on an average and
Rs, 25 in the municipal corporation.
Rs. 75 per capita taxation on an income
of Rs. 300 per capita is very high taxa-
tion indeed. I think nowhere in the
waorld can you find this much incidence
of taxation on per capite income. Even
then it is quite understandable because
we have launched on 3 big venture and
the venture is bearing fruit.

All that we have heard from the
Government side in the last two
months gives a very encouraging and
a rosy picture that we have been able
to increase industrial production by
such and such percentages. To my
mind there is a certain fallacy in these
figures. It is true that our industrial
production has gone up, say, from 100
to 148 or something, but the items that
you have taken intp calculation are on
the whole minor items. For example,
it is said! that we have gone very
high in the production of sewing
machines, refrigerators or bicycles. In
these the figures may even go up to
200 per cent. But if you just compare
it with what has not been achieved,
you will have the real picture.

T think the real picture is that in the
production of certain items we have
gone too high. It is a matter of great
satisfuction that we have done so. We
have increased food production from
63 or 34 million tons to 75 million tons.
But should we not look into the target
of our food production that was set
for the Second Five Year Plan? Our
target was 80 million tons and we
stopped at 75 million tons. That means
there is a drop of 5 million tons. It
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looks a very small drop, People say,
“What is there, only 5 million tons?”
But this drop of 5 million tons is in an
item for which we have to barrow
from all over the world. We have w0
spend millions of rupees to get that 5
million tons or even less. The annual
imports of foodgrains were 2§ to 3
million tons, whereas the shortfall is 5
million tons and we do not think much
of this shortfall? Anyhow, in the
matter of food we have done much
better than we had expected.

The biggest drop in our targets is in
the matter of finished steel. What was
the target for finished steel? It was
said that we would be producing 45
million tons of steel by the end of the
Second Five Year Plan. The Second
Plan has ended and what is the picture
today? The picture is that we are very
satisfied that as against 18 lakhs tons
we are producing 22 lakh tons of
finished steel. It is a great progress, of
course, if you go into percentages. It
comes to 25 per cent. increase. But it
is a fallacious way of calculating. But
the real thing is as to how it compares
with 4} million tons. It comes almost
to 50 per cent. This shortfall in steel
alone will set off the entire progress
that you have made in sewing
machines, cveles and similar items of
production. Of course, they are all
welcome, but one should not lose sight
of the effects of a shartfall in such big
and important articles of industrial
production like steel. That was what
1 was impressing up»n the House.

Steel is not the only thing. After
steel, 1 take cement. For cement, we
fixed a target of 13 million tons. 13
million tons was the target for the
Second Plan. What is the figure that
we have reached today? The figure is
8 million tons. The result is that there
is shortage of cement. A further result
of that is—the hon. Finance Minijster
should have been greatly interested in
that regult—that by not producing that
additional 5 million tons of cement, he
is losing Rs. 10 crores every year by
way of excise. It may be even Rs. 124
crores because the excise duly on
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cement js Rs. 24 per ton. If 5 million
tons of cement is not being manufac-
tured because of g shortfall in the tar-
get, he is losing as Finance Minister
almost Rs. 12 crores to Rs. 13 crores.

Not only that, what about cloth? Qur
biggest industry is cloth. We fixed a
target of 6,000 million yards for cloth.
At one time, as early as 1933, we
reached the figure of 5,500 million
yards. Today that figure, after a great
deal of effort this year, is 5,000 million
yards. That means that we are falling
short by 1,000 million yards. It is a
great industrial and financial loss
because every item of our industrial
production is more or less subject to
some excise duty. Therefore, the loss
in excise duty on unproduced cloth is
another Rs. 15 crores.

Then there is another item in which
we have done very badly and that is
fertilisers. Since 1951 not an ounce of
fertil'ser has been added ¢o produc-
tion. Not only that what we were
producing in 1957-58 has gone down by
30 per cent. Today the production in
Sindri is 70 per cent. of what it used to
be three years back. And we have
noi done anything except that we are
bringing into production some factory
in Nangal or Bhakra. There is not an
ounce of fertil'ser added to what we
were producing in 1951,

S~ there is shortage in production of
steel, cement, food and coal. Coal is
another story. We fixed a target of 80
million tons for coal and we produced
barely 54 million tons of coal. This
shortage of 6 million tons is a big thing.
It becomes all the more glaring. To
think that we could not fulfil a target
of 60 million tons and we have got
a target of 97 million tons for the Third
Plan! When we could not go from 40
million tons to 54 million tons—and if
we reached that figure it was with
great difficulty—what steps does Gov-
ernment propose to take to reach this
figure of 97 million tons? It is not an
easy job to achieve, namely, that we
will be adding that much to the pro-
duction of coal. What you were pro-
ducing for the last 50 or 60 years will
have to be produced additionaly
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within the coming five years. What I
want to impress upon the Government
is that.

Of couree, we do not mind taxation
as long as results are there. Of course,
we have a rosy picture of having
made progress in certain directions.
The progress is laudable and encourag-
ing. But we should not lose sight of
the other side of the medal, namely,
that in very vital matters in the tar-
gets of vital items there has been a
shortfall. A shortfall even in one of
those items will offset all the progress
that you have made in other items.
Except in sugar and paper, in bigger
and major industries, like steel, food,
coal and cement, we have not pro-
gressed to the extent we would have
liked. We have not done so even In
soda ash. jute, cotton and other raw
materials. This country will support
the Government in anything that they
do provided the people are satisfied
that the money is well spent.

Now 1 come to the item of wastag:.
This burden of taxation is nothing if
the people are satisfied that their hard-
carned money that they pay in taxes
is well-spent. Year after year we hav:
been impressing upon the Government
that wastage is going on. There is not
only wasiage but leakage also. There
are certain schemes, things and certain
ideas that we are practising which are
wasteful, but no visible step has been
taken in that direction. I just refer to
one thing as I referred to last year
and the year before, There are so
many conferences, symposia and semi-
nars at all levels, at the Ministers’ and
Deputy Ministers’ levels, at the Becre-
taries’ level and at the Under Secre-
taries’ level. There are so many semi-
nars, symposia, conferences, meetings
and so much of travelling here and
there. These are small items but the
public notices these items. I am more
concerned about what the public thinks
about your activities. The public will
be grateful to you, no matter how
much taxauon is there, provided you
get the things, fulfll your targets and
do that in an economical manner. What
1 say is, whatever items we take up
for manufacture we do not manufac-
ture those items, or whatever buildings
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we take up for construction we do not
construct them within a reasonable
amount. The amount always exceeds
that within which people could have
done it themselves. For instance, sup-
pose you construct a building which
costs Rs. 3 crores. My point is, is it
not possible to build it within two
crores and eighty lakhs of rupees? If
Government come forward and say
that there is no scope for even a 2 per
cent. saving then I will say, all right.
But never have Government taken
any steps to reduce the expenditure.
When we suggest cconomy, what they
do is that they take out one item of
expenditure; they say that they will
not construct a particular building and
say that they have saved Rs. 5 crores
or sno. That is not economy. The
same amount of things should be pro-
duced within a smaller amount of
expenditure; that ghould be the
economy.

About publications, I wish to repeat
what I said last year, that we have got
too many of them. They are hardly
of any use. We are carrying on e0
many activities which do not bear cor-
responding fruit. Therefore, Govern-
ment should take notice of this and
take gteps to see that only essential
things are done, and done at an eco-
nomic level.

Finally I will come to that item
which the Finance Ministry and the
Finance Minister do not like. But I
feel it my duty to refer to that and
that is the question of taxation of
smaller people. Last year my hon.
friend the Deputy Finance Minisler
said that it is a hardy annual. I think
it is a hardy annual, but it deserves to
be repeated again at the risk of being
called a hardy annual this year too.

The exemption limit for Income-tax
is Rs. 8,000 a year. Rs. 250 a moath
is absolutely a poor man's wage. I
hope Government will not deny that
Rs. 250 is a poor man's wage, and they
have admitted it in 3o many ways
Whenever they have raised the salaries
of the low-paid staff, they have taken
it up to Ra. 3,000 a year. On the one
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hand, you pay Rs. 7 or Rs. 8 to tne
man as additional wage or salary, and
on the other you subject him to
Income-tax. I think that is a very
wrong way of approach. I would
rather prefer an increase of 1 or } per
cent in the higher grades so as to give
relief to all these other penple.
Because, the plight of the middle
classes is really very deplorable. The
Finance Minister should have some sort
of soft corner for the middle classes.
He was rather harsh to them, or he
was not equally sympathetic towards
them when he referred to them yes-
terday. I think you do not expect the
middle class man to go to the
labourer's level. The white-ccllar
worker has got his own idiosyncraries
and prejudices. We all belong to that
class. Tomorrow if I get a little weaker
in my finances I would not like to give
up my shirt, and I would like my son
to go to the college. There lies the
difficulty. You may ask, “Why don’t
you behave as a labourer does”" But
the class to which I belong has got
certain likes and dislikes, certein ~on-
ditions, certain commitments a certain
way of living. If there is all-rourd
progress, that class is also entitled ‘o
sympathy in the same manner as other
classes are.

Shri Narayanankuatty Menon
(Mukandapuram): How does my
friend call it ‘idiosyncracy'?

Shri C. D, Pande: It means that we
like good education, good living, etc.
1 hope the hon. the Finance Minister
will give his attention to this point.

Bhri Goray (Poona): So far as the
Finance Bill is concerned I will con-
fine my remarks to only one industry,
and that is the powerloom industry,
But before I come to that I would
like to say something.

Mr, Deputy-Speaker: Just one point.
The time for all the stageg of the
Finance Bill is fixed at fifteen hours.
We have not sub-divided it between
the different stages. May I have an
idea a3 to how hon, Members would
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like that division to take place? Out
of the fifteen hours, how many hours
should be spent on the general dis-
cussion and how many on the clauses?

Shri Jangde (Bilaspur): Thirteen
and two,

Shri Morarka (Jhunjhunu): Twelve
and three, or thirteen and two.

Mr. Deputy-Speaker: Thirteen and
two «ems to be the general consensus
of opinion.

Pandit Thakur Das Bhargava (His-
sar): Ten hours for the general dis-
cussion, two hours for third reading
and three hours for the clauses,

Mr. Deputy-Speaker: It js my ex-
perience that when we have such a
long time for the clause-by-clause dis-
cussion, that too becomes a general
discussion, usually, and we go on in
the same manner as we did in the first
stape, Therefore, I think we might
have ¢ ither thirteen and two hours or
twelve and three hours. I  think
twelve hours and three hours would be
all right.

I would make this request to the
Congress Memberg that when a large
number of them want to speak they
should restrict themselves to a parti-
cular limit, Because, I find that
when 1 ring the bell many a time I
am not heard, I shall have to be im-
pertinent sometimes, and they will
excuse me; because, in certain cases,
though I have tried to close my eyes,
the clock does not agree with me.

Dr. M. 8. Aney (Nagpur): It is not
impertinence, but it is enforcement of
vour order.

Shri Goray: I would like to say that
this year the Finance Minister has
tricd to cast his net very wide and
he has tried to see that no fish, whe-
ther big or small, escapes. The key
to the understanding of his effort is
contained in this sentence which he
uttered yesterday:

“In view of the urgency for rais-
ing further resources for the
Third Plan, I am hardly in a posi-
tion to make any radical modifica-
tions in the proposals besides the
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exemptions and concessiong which
I have already expressed in this
House.”

I do not think that the Finance
Minis'er has really made all the
efforts that could have been made to
raise the necessary finances. I would
like to point out that during the last
five or ten years in this country a
new class of people is coming up
which is taking {o mechanised agricul-
ture of large lands, and the prices of
the agricultural produce are constant-
ly rising. Government should turn
their attention to this class, which, I
would not call the kulak class but
as the rich peasant class, which is tak-
ing to mechanised farming and which
is certainly reaping the advantage of
the present buoyant situation, Again,
I would like to point to some sources
of income like the molasses that s
being produced by the sugar factories
but which is being wasted throughout
the country, In Maharashtra, for in-
stance, there are very large sugar
factories, and their number is con-
stantly rising. All their molasses is
being wasted—if not all, the major
portion of it. As the Government {s
wedded to the policy of prohibition,
what happens is that the molasses can.
not be turned into alcohol. 1 do not
know whether the Government want
to revise their policy towards prohi-
bition. I would like Government to
revise their policy, But if they are
firm on {t and want to stand firm on
it, then they should at lease see to it
that this raw material iz put to some
use, If it can be used only for pro-
ducing rlcohol, then {t can be ex-
ported. They should try to find
markets for it and not allow a very
valuable asset like this to be wasted.
Because these new fields of ralsing
finances are being neglected, what is
happening ig that the Finance Minis-
ter is hard on the middle-class man.
In this clasg I would include the
powerloom section. I hope I shall not
be accused of any provincial bias if T
say that because of this particular
policy of taxation, it is my State which
is likely to be affected the most, For,
according to the calculations, we find
that throughout the country. there are
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about one lakh powerlooms, Out of
these powerlooms, the biggest centre
of the powerloom industry is Surat
where we have got about 23,000 or
25,000 powerlooms, but next to that
comes Maharashtrn where we have
got centreg like Bhiwandi or Malegaon
or Ichalkaranji, where we have
thousands of looms, out of the total
of one lakh looms, in Maharashtra
alone, we have about 50,000 power-
looms, authorised as well ag unautho-
rised, It was a good policy of the
Government that they tried to see
that there should be no unauthorised
looms. The unauthorised looms were
taned, and now, they have become
authorised.

In this particular sector of economy,
you will find that the major section
consists of units which range from one
loom to four looms. There are cer-
tain bigger units and bigger factories
where you have got about one hun-
dred or five hundred or one thousand
looms, but that is an exception. By
and large, you will find that nearly 75
per cent of the powerlooms are in the
handg of those who run units ranging
from one to four looms or one to eight
looms and so on; they are small people,

The policy of Government so far
has been that the handloom should be
gradually turneq into powerlooms, It
is to the credit of these small people
and middle class people that they
tried to turn their handlooms into
powerlooms, and gradually, the num-
ber of powerlooms is increasing, and
that is a good thing. But, now, all of
a sudden, we find that Government
have decided to tax the powerloom
sector. 1 would not have any quarrel
with the Finance Minister if he had
seen to it that this industry did not
unnccessarily suffer from the heavy
taxation Here, it seemg that he has
been consclous of the fact that there
is a good deal cf dissatisfaction, so far
as the taxation on powerlooms iz con-
cerned, Therefore, vesterday, in his
speech, he said:

“It has been represented to me

that the concession I announced
on the 17th March in respect of
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powerloom units having three or
four loomg is not adequate and
that self-employeq weavers work-
ing in small units with three or
four looms are finding it hard to
retain Lheir position, They de-
serve assistance and I accordingly
propose to give complete exemp-
tion to all powerloom units with
three or four looms manufactur-
ing cotten, rayon or silk fabrics
provided they work only one shift.
I also propose to extend the same
benefit to powerlooms units manu-
tacturing woollen fabrics if the
number of looms engaged does not
exceed two and the unit works
only one shift a day.”.

It is very difficult to agree with the
reasoning in this particular stand. Why
is it that he insistg on one shift only?
It seems that he is under an impres-
sion that those small units which
have one to four looms and which are
running three shifts are making enor-
mous profits, and  therefore, they must
be taxed, I would like to point out
very humbly that that is not the case.
Even hi; own officers would vouch-
safe for the fact that those units
which have one to four looms are not
making more than Rs. 75 or Rs. 100
per loom per shift per month. That
being the case, it comes to this that
those people who are earning about
Rs. 300 to Rs, 400—that is, they and
their families together with one or
two people employed on wages—are to
be taxed.

Now, what iz the incidence of this
taxation? That also has to be seen.
I would very strongly urge the
Finance Minister not to be prejudiced
apainst these smaller units, but to see
whether this taxation will keep them
alive or will put them out of existence,
because the lster is what is
likely to happen. For instance,
if you take an instance like Bhiwandi,
the representation that they have sub-
mitted says that while formerly the
units which were running up to four
looms had ns taxation at all, now,
they will have to pay. that is, with
eftzrt from 18th March 1961, about
Rs. 222 pcr month. Now, you can just
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imagine what will be left with these
people who are making about Rs, 300
or Rs. 400, per month, if they have to
pay Rs, 222 as tax. They have in-
vested about Rs. 10,000 or Rs, 15,000
or Rs, 20.000, and the larger percent-
age of these looms ig not working
rayon fabrics; they are manufacturing
frcm cotion yarn, cotton fabrics like
grey mulls and dhotis. If you tax
thesc people so heavily, the only op-
tion that will remain before them is to
close down. That is what i happen-
ing 1n places like Bhiwandi or Ichal-
karanji or Berhampur; I do not know
about Surat, but I suppose that the
same effect will be visible there too.

If we were to say that only those
unite which work only one shift will
be exempteq from taxation, then,
perhaps only the Surat people—be-
causz that wag their demand—may
benefit. But I would like to say that
this should not be the stand that
saould be adopted by the Finance
Minister; he should not look partial,
because the people have already
criticised thig stand saying that be-
cause Surat happens to be hig consti-
tuency, it is only those people who
have benrfited, and the others are not
being cared for at all. I do not want
that this impression should go round
so far as the Finance Minister is con-
cerned, because, I suppose that accord-
in? to the industrial policy of our
Government, we want the smaller
people to rise, and we want that the
smaller industrial units should prosper
If we adopt a policy by which the smal
units find it impossible to prosper or
even to continue, then I suppose that
this is something which goes against
the very fundamental policy that we
have adopted,

He e, I should like to point out one
more thing, What is happening in the
taxation proposals ig that units with a
sinaller proportion of looms have to
giva proprotionately more tax. and
those who have got more looms in
their units will not be required to give
that much of taxation. For instance,
you will be surprised to find that those
who had five locmng were giving, be-
forc this budget came and before
these taxation proposals came into
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being, a tax of Rs. 111, Under the
propored taxation on the 28th Feb-
ruary, 1981, they were expected to pay
Rs. 525; now, with the revised taxa-
tion, they will have to give Rs. 333,
which is nearly three timeg the tax
which they were giving before. But,
if we consider the case of units with
fi'ty powerlooms, we shall find that
before the present taxation, they were
giving Rs. 1473, but now, they will
be giving only Rs, 1,453 and so on. So,
the fewer the numter of powerlooms
in a unit, you find the taxation per-
centage is higher, arnd s you go on
increasing the number of looms, you
wil] find that the {axation is falling.
I suppose t1ti; is a very unjust provi-
sion. 1 do nol fecl tha* our Finance
Minister is likely to be moved or is
like!y to chanpgo hit decision, but it
seems that there is some hope because
atter all he hos changed; in the begin-
nirg, he wa« say'nyg tha: the taxation
proposals were final, and there would
bo no change at all, but somehow, we
find that now he has revised the taxa-
tion propnsals. T would beg of him
ty really stv@y the whole problem
and see to it that something in the
way of reliet is done: if really he
finds that the manufacturers are
finding it difficult to cope with the
sitvation, then, I hope that within a
month or two at least, it will be pos-
sible for him to revise it still further,
even if he is not open to conviction
just now.

The representativeg of the Bhiwandi
rentre who came to me told me some-
thing- —and this is also contained in
their memorandum—that was a fan-
tastic, They rcpresented that with
the taxation propnsals the revenue
os‘inated by the Finance Minister,
from powerlooms end woollen, gilk or
art-sitk fobr.cs, wag Rs 53 lakhs. This
is all that he is expecting—Ra. 20
lakhs frem powerlpom fabricy and
Rs. 23 lakhg from woollen, silk and
artsik fabrics, They say:

“Ag against this, we may say
that only our town will be require-
ed to pay Rs, 80 lakhs per year
only or. fabrics, over and above
the duties on yamns and other
raw materials”,
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It may bo that there is some miscalcu-
lation. t is so antastically high that
one feels that therc is surely some
miscalculation. But whatever the
miscalculation, it will have to be ad-
mitteqg that with the present taxation,
the Finance Minister will be getting
much more than he is bargaining for.
I think it ig not the deliberate policy
of the Finance Ministtr to squeeze as
much as possible cut of the common
man or the middle ¢lass man so that it
becomes impossible for him to thrive,
That being the accepted principle of
our industrial policy, 1 would plead
with him to look into the question
more deeply, try in understang their
pcsiton more correctly, and if he is
:‘t.:a]ly convinced that their earnings
per loom per shift per month are not
mort than Rs. 75 or Rs. 100, he should
he ready ton rovise the taxation pro-
posals. This ic onp of the points I
wanted to raise. und I hope it will be
possible for the Finance Minister to
revise the tixation in such a way that
one of the most thriving industries in
Maharashira, wkerc the smaller fry
or the smaller man is trying to earn
hig lving by honest labour, is not
wiped out from the industrial map.

Shri Brajeshwar Prasad (Gaya): Mr.
Deputy-Speaker, 1 rise to suggest that
the Government of India should hand
over the defence portfolio to the Unit-
ed Nations Organisation When 1
say this, 1 am merely supporting the
disarmament policy not only of the
Government of India but of all the
other governmentg of the world, If the
goa! of total and universal disarma-
ment is to be achieved at all, the task
of disarmament has to be undertaken
by the United Nations Organisation
after it has become the sole custodian
of all the defence forces of all the
countries of the world.

The goal of disarmament will al-
ways elude our grasp if the time and
measurc of advance towards disarma-
ment are to be determined by sover-
eign nation states themselves. The
condition precedent to our very ex-
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istence is the maintenance of the free-
dom and territorial integrity of
the countrieg of South-East Asia and
South-West Asia. We lack the politi-
cal and military power to defend these
countries, And these countries lack
the political and the military power to
defend themselves. They wil] hand
over the defence portfolios to the
Uniteq Nations Organisation if we
taxe the 4rst slep in that direction.

An Hon, Member: Then what will
happen {o the Defence Minister?

Shri Brajeshwar Prasad: If this is
done, no hegemcny can be established
over any country in the world. West-
ern Enrope can be integrated outside
the framework of the Uniteq Nations
Organisation because the level of poli-
tical consciousness is very high in
Western Europe, and further because
the United States of America stands
for the politiral integration of Western
Europe with tlie western hemisphere.

Our defence forces cannot play any
effective part in any one of the con-
tingencies that are likely to arise in
the event of a war either between
India and China or between India
and Pakistan. If a war breaks out
between India and China, Russia and
America may either remain neutral,
or Russia may join hands with China,
or Russia and America may join
hands with India, If Russia joins
hands with China, America may either
remain neutra! or join hands with
India. If America remains neutral,
the whole of the Afro-Asian land mass
will be divided into two spheres of
influence, Russian and Chinese. But
if Russia and America fight in op-
posite camps, a thermo-nuclear war on
a global scale will break out and the

whole world will be shattered to
pieces.

Shri D. C. Sharma (Gurdaspur):
God forbid!

Shri Brajeshwar Prasad: If Russia
and America join hands with India.
China will be divided into two spheres
of influence, Russian and American. A
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pro-Russian Government will be set
up in North Thina. Marshal Chiang-
Kai-shek wil] be installed in power in
South China. (Interruptions.)

Mr. Deputy-Speaker: That only
shows that we are working in a real
democracy.

Shri Brajeshwar Prasad: Japan may
also get her share in the loot. India
too will meet the Yate of China. The
condition precedent to our very exist-
ence is the maintenance of the free-
dom and the territorial integrity of
China. The results of a war will be
disastrous for bofh India and China,
if Russia and America remain neutral.
After both India and China have been
weakned, both Russia and America
will intervene and divide not only
India and China but the entire Afro-
Asian land mass into two spheres of
influence—Russia and America.

Similarly it a war breaks out bet-
ween India and Pakistan, Russia and
America may either remain neutral
or join handg with either India or
Pakistan. The results of a war will be
equally disastrous for both India
and Pakistan, if Russia and America
remain neutral. After both India
and Pakistan have been weakened,
both Russia and America will intervene
and divide India into two spheres of
influence—Russian and  American.
The whole of Pakistan will pass with-
in the Soviet sphere of influence.

The same results will follow if both
Russia and America join hands with
either India or Pakistan. Both India
and Pakistan wlll pass within the
American sphere of influence, it
Russia remains neutral and America
joins hands with either India or Pakis-
tan will pass within the Russian
sphere of influence, if America re-
mains neutral and Russia joins hands
with either India or Pakistan. But
if Russia and America fight in opposite
camps, the result will be a thermo-
nuclear war and the whole world will
be shattered to pieces.
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Mr. Deputy-Speaker: So all roads
converge on one thing, that is, the last
one.

Shri Brajeshwar Prasad: All roads
leag to the United Nations Organisa-
tion.

No further aggression against our
territory can be committed by either
China or Pakistan if today we hand
over the defence portfolio to the
United Nations Organisation, for any
further aggression in that case will
mean war not between India and China
or between India and Pakistan, but
between China or Pakistan on the one
side and the whole world on the
other.

1f our territories which are under
the illegal occupation of China or
Pakistan are to be recovered by
peaceful means, our ability to negoti-
ate with China or Pakistan will be en-
hanced if we hand over the defence
portfolio to the United Nations Or-
ganisation.

The threat of war, either global or
limited, can be averted only by hand-
ing over the defence portfolio to the
United Nations Organisation. North
Korea would never have invaded
South Korea, had it been known that
the United Nations Organisation would
intervene if any aggression was com-
mitted.

Disarmament is necessary because
no State can defend itself if war
breaks out. Nation states have only
the power to wage wars. All defence
systems have broken down. The whole
world has become a no-man's land
between Russia and America. One
consmonaut armed with thermo-
nuclear and CBR weapons can destroy
the whole world barring his own coun-
try. There will be no democracy
either in the United States of America
or in any other part of the world, if
the defence portfolio is not handed
over to the United Natioms Organisa-
tion. If the army cannot fight abroad
because of nuclear stalemate, it will
have to be liquidated if it is not to
subvert democracy st home.
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The Uniled Nations Organisation
cannot continue to exist as it is today.
Either it will be transformed into &
world government or it will be shatter-
ed to pieces. It cannot be transform-
ed into an instrument of hegemony.
It wil] be transformed into a world
government if India hands over the
defence portfolio to the United Nations
Organisation.

If we cannot fight against Russia and
America, there is no sense in saying
that we cannot disarm unless Russia
and America do so, Russia and
America cannot fight if the non-
aligned nations disarm themselves.
The non-aligh®d nations constitute the
bone of contention between Russia,
China and America. The cold war
will come to an end if the bone of
contention ig remffo%ed from the arena
of conflict by handing over the de-
fence portfolio to the UNO. The non-
aligned natlons will become more
powerful than Russia, China or
America if they hand over their de-
fence portfolios to the UNO. The
choice before Russia, China and
America will be either to hand over
their defence portfolios to the UNO
or to fight amongst themselves.

Let me speak a word or two on the
question of Cuba, On the question of
Cuba, we must support Russia. As
long as the U.S A, stands behind
Portugal and Pakistan on the ques-
tions of Goa and Kashmir, we have
to support Russia on all questions of
international politics where our vital
interests are not affected, The exis-
tence of the NATO, the CENTO, and
the SEATO constitutes a threat not
only to Russia but to all the countries
of the world, for, it a nuclear war on
a global scale breaks out, not only
Russia, but all the other countries of
the world will be wiped out. Hence
we must support Russia and oppose
the US.A. on the questions of Cuba
and of the western-sponsored military
alllances in the old world.
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There is another reason why we
must support Russia on the question
of Cuba. The USA will not get out of
the old world unless her hegemony
over the new world is assailed in a
systematic and scientific manner as the
Russians have begun to do. We can-
not get away from the fact that the
destiny of the heartland and the rim-
land is intertwined. Imdia and Russia,
it they are not to be obstacles in the
way of the fulfilment of the designs
of history and geography, have to
support cach other as against the
U.S.A. which will stand to lose if the
designs of history and geography are
fulfilled.

The task of statesmanship is to facili-
tate the integration of the heartland
and the rimland into one political unit
on the basis of democracy. If consc-
ious efforts are not made in this dir-
ection by Indo-Soviet collaboration,
the result will be the integration of the
rimland with the heartland on the
basis of hegemony.

The choice is not between mobility
and immobility. All nation States are
gangsters. What is happening to Cuba
today has happened to many others i
the past and will also happen to many
others in the future as well till a
world Government is established. We
have to collaborate with Russia for
the achievement of the goal of a world
State to which she is wedded. America
is not wedded to the goal of a world
State. Hence there is no basis for
collaboration between India and
America. On what basis the world
will be integrated into one political
unit does not depend upon the hopes
and the dreams of the Russians alone.
The objective conditions and the hopes
and dreams of other peoples as well
will determine the structure of the
world Government if and when it is
established. I cannot conceive of =&
world Government except on the basis
of democracy and equality of oppor-
tunity for all.

Now, my friend¥ want me to speak
on Laos. Let me tell them very
frankly.....
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Mr, Deputy-Speaker: Why should he
change his place?

Shri Narayanankuity Menon: Cubs
is in the West and Laos is in the East.
So, he is changing his place.

Shri Brajeshwar Prasad: Laos is
on the borders of the Soviet Union.
If the Russians cannot enter Cuba,
the Americans cannot enter Laos.
Laos will go to Russia as Cuba will
go to the United States.

Shri Narayanankutty Menon: Has
the Finance Minister any reply to
this?

Mr. Depuiy-Speaker: That wi!] be
for the Finance Minister to answer,
not for me.

Some Hon. Members rose—

Mr, Deputy-Speaker: I shall have
to give opportunitieg to those who have
not spoken at all so far during these
Budget discussions.

Shri D. C. Sharma: I am one of
them.

Mr, Deputy-Speaker: Rather, my
learned friend has spoken top much.

Shri D. C. Sharma: I have not
spoken on the Railway Budget and
the General Budget.

Shri Basumatari (Goalpara—Rc-
served—Sch. Tribes): I must con-
gratulate the Finance Minister for a
wise and efficient discharge of his
duty by reducing the taxes on some
small articles. He has been criticised
by various groups. I know no Finance
Minister can escape criticism. So he
has to face with all his ability the cri-
ticism from all sides.

If you compare the India of 1843
with the India of today, you will find
that tremendous work has been done
and that the picture of the country has
also changed. Of course, there are
disparities between the  different
States and between the different sec-
tions of the community. 1 come from
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Assam which is most backward in all
respects. Assam produces the largest
quantity of tea, but it gets nothing in
return. Everybody knows that Assam
produces more than half the tea grown
in India. The tea gardens there cover
33 per cent. of the whole plain area.
Even though we earn dollars. we do
not get as much as we expect from
or need from the Government of India.
That is the tragedy of Assam, be-
cause, in a democracy only the popu-
lation is counted. The population is
very small in Assam and so nobody
cares.

The same is the case with the back-
ward section of the communities.
There is disparity between different
secfions of the community. Frequent-
ly the cHtffsm f§ offered that the
rich are getting richer and the poor
poorer. I do not think it is wholly
true, though there is some truth in it.

Taking the tribal people, for ex-
ample, in the British times they did
not get any attention from Govern-
ment. They could not do anything for
their development and so they are
very backward as compared to uther
advanced communities, So at the
time of framing the Constitution var-
ious provisions were incorporated in
respect of developmental activities,
education angd so on. Still if you com-
pare the development of the other
advanced communities with the de-
velopment of the tribal people you
will find the difference is still wide.

I had occasions to tour the whole of
India and particularly the backward
tribal areas Though we have made
considerable progress in education,
even if you compare the tribal people
with the scheduled caste people, you
will ind that the gulf iz very wide,
As for the ¥conomic condition of those
tribal people, in this free country till
now they have been neglected and ex-
ploiledefike anything. You will find
that these tribal people have to  pay
interest of about 80 per cent. in this
free country, and 90 per cent. of them
are landless.
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If you go intp the history you will
find how they became landless. They
became landless because they had been
pushed back by the advanced com-
munities. The lands had been seized
and usurped by the other advanced
communities. Ag a result of that they
had to take shelter in the hills,

So also in the case of education.
We are saying that there is some pro-
vision for education but you will find
that in education also they have not
been able to develop.

It you go to the interior you will
find the naked people still there. The
other day I had occasion tp visit the
Andaman and Nicobar Islands. And,
there, 1 found people in complete
nakedness. I have visited all other
States like Orissa and Madhya Pradesh
and so. There also I have found half
naked people. If in a free country we
could see naked and half naked people
in these days, then, I do not know
what development we have made. So,
I say that disparity exists everywhere
from State to State and from one sec-
tion of people to the other.

As regards the economic condition,
everybody knows that community de-
velopment projects and other projects
have been started in the Tribal arees
with a view to develop them. But if
you go there and see yourself you will
find that not even 10 per cent. has
gone to the Tribal pcople and the
other 85 to 90 per cent. has gone to
other people. How is it?> If you go
into the details you will find all sorts
of exploitation being done by the
contractors and the other elements.
They get all the facilities to do their
work. But, in return what do these
areas, for whom this work is being
done, get? They do not get anything.

Then, with regard to appointments,
you know that there is a rule that in
the appointments there should be
some percentage reserved for the
Tribal people and the Scheduled
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Castes. But if you see the list you
wil] find that not even 1 per cent. are
appointed as gazetted officers. If you
go to the Centre, you will find it is
nil; if you go to State after State you
will find that excépt in Bihar and
Assam there is not a single State in
which they are appointed as gazetted
officers, though there are graduates in
these communities with a vague idea
that the suitable candidateg are not
available and so on and so forth.

I say population should be counted.
Population is the most important thing.
Though we have been given various
facilities in Constitution by the Con-
stituent Agsembly we find, on the
other hand, that we have been de-
prived of population, Why is it so?
Take the case of an advanced com-
munity like the Brahmins. A person,
if he is a Brahmin in Delhi, he is a
Brahmin throughout the whole of
India. But it is noy so with the Tribal
people. Their case is peculiar. They
are Tribal people in the area which
are declared scheduled areas. They
are Tribals in one area of a district
but they are not Tribals in another
area of the same district which are
not declared scheduled areas.

Take the case of our friend. Shri
Wadiwa M.P. here in this August
House. 1 find that he is a Tribal. But
at a distance of one furlong in his
own State his brother is not consider-
ed as Tribal. In this way, if you take
the correct census figures you will
find that they are more than 4 crores
in the whole of India. But if yvou take
case of other advanced communities,
they are increasing year by year in
population, while in the case of
Scheduled Tribes it is not so, On the
contrary, they are decreasing in course
of every census period. So I want to
see the census figures of 1931 about
the Tribal people as to how they have
decreased in population. R

I am glad to be told that the
Scheduled Castes have advanced tre
mendously during these 10 years. 1
have found ecverywhere during my
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visits that the Scheduled Castes have
been advancing like anything if you
compare them with the Scheduled
Castes of 1845. They have created
leaders and they can claim that. But
as regards the Tribal people, India
or the Government has not been able
to infuse confidence in the minds of
the Tribal people. Rather they want-
ed to supress them, I should say. Why
do I say this? There are schools and
institutions established by non-govern-
menta)] institutions. I am glad. But
there is something wrong somewhere.
We must find out as to why even the
Tribal M.Ps, and M L.As. are not
allowed to speak about what they
want? So, this disparity must be re-
moved. If you want the country to
be developed and all the undevelop-
ed parts brought to the same level
you cannot do that unless you remove
these disparities. Therefore, I am
appealing not only to the Finance
Minister but I am appealing to the
leaders of the country to look into
these matters.

When we visit different States what
do we see? There i no Minister in
the Centre; there is no Minister in the
States in spite of the fact that we have
efficient and qualified men—except in
Assam and Madhya Pradesh. Why?
Because, there, the Tribal people are
large in number and they can de-
mand and claim. So, they are getting
their due share. But in the States
where there are a few Tribal people,
as I spoke just now, they are rot re-
cognised. They are reduced com-
pletely. Where there are 2 lakhs of
people you will find their number re-
duced to 1 or 1} lakhs.

For example in Bihar there are 38
lakhs of Tribals; outside the Scheduled
areas there are 10 lakhs. So, you go
to the State of Madhya Pradesh. There
are 48 lakhs of people; but outside, as
I have stated just now, there are 12
lakhs. In Assam there are about 17
lakhs tribes who are not taken es
Tribals. In this way large numbers
of tribalg are lef; out in every States.
So, the vital question is that of popu-
lation. Where population is vital they

CHAITRA 30, 1883 (SAKA)

Finance Bill 12746

are deprived of their rights. I can-
not say whether the Government or
the leaders of the country have look-
ed into these matters very carefully or
with an open heart and open mind and
not politically. We are badly depriv-
ed of our rights by not being re-
cognised ag Tribals.

Therefore, 1 appeal not only to the
House, but, particularly to the Finance
Minister and the leaders of the coun-
try to see to this, and give relief by
removing this disparity and irregu-
larity,

With these few words, I resume my
seat.

st vwE (qIRETR) e
wgre, § fae 7t oY o1 egra 1 W
Tt wY aTw famrar wngan g

et a1 At 77 &, da fe o
mrAfT gzt 7 ofY w77 §, e ol
W ¥ g a%7 fEgeAy wwemw w3
WTAT WAT T TET & | A ATAT Ay Y
It @ | 17 A §F a0z F W Qar
¢ & Y swraw £30 o wESE A
UFATEH AT 2. 3% Wiaew & vl
wra g WY IHH ft gerEd w7 ary
UFATET A ¥R, Yo TTHI & qAHAT AT
g€ | wweas 3 w7 o g g § e
foa e maddz & are soar wrar &
I7a &g} wiaw IniwawT 3 arg A
7 A ATATTO ARr § I agw feq
svar & 1 feer & Al 97 oy A
fazt & % o A w7 Ay Ay &
FTET 9 TOw 7 70w Wt 97
gy | &7 fae g oY X Wy 91 fiw
w5 wfady & fazdl & & 97 &T
s § N e et e g 3w
a7 7} vy &, AT feT oA 20
91 FY e fazt wT a & sy
g% fer &Y oo § «= arvy v oY
gfg gt § W whx gt * wro A
% m A A A @1 I fad IEey



12747 Finance Bill

[t T arewr)

W& TF ATT /A A TIX & ) 9gA AT
qZar A 7 ZTH A7 79T 41 08 U/
& WA AT Yo Y Fi AT AT AT
A 97 7 47 A9 97 {gqwar &1 uE
gy #1 A 2 & w7 fFT vy A1 F
w1 d (% & forst 7 &7 sy fY {7 7 2T
feen w1 37 Savar A savar MET A0
W7 S &HA 97 &g At w1 fHer o
AT 97 TH HHET A1 1 AT AV T
2 fw i wor Iarg w&T gy wrfeq
f& foaa wsrae 7 ag48z F1 I99
AT g1 SAAT a7 A9 £ & wiaw
FTNEATHT | {FUr S

A A fomdy a7 § aF A
a7 zra femAr avza § Az gz @ 0w
5 faw s st § awor Y g
IHY AR F1 7T 7127 (A4 717 595
fag & a5 ang =1 7R Z 1 I
sgorr & fawra a7 97 agA o FiT AT
FTY 14T F1 B (AT & | §F TR
# ogr o< & freer @ #F7 F FoA
a7x §, dT AR IAT gL H, T
A T F A W A § 3G
a1 &% &% sgrar Y § A (& wraAy faert §
frz g 7fee T & W I9%
ATAT AT Y § | IART MEH 4T AT-
fesq 9T 300 TTUT X Wifgw A &
fema & gaEs 39 § WA QA R )

TR F O Y R E, AT
a8 w X § g o wH w Q@ | I
wfsart ¢a fod 7Y gt & i ¥ o
I H §, g & I Y AgT W<
AN § 1 |TET AN A gwT F s Y
¢, @ oF a1 Q@ wleeai Ty § 9\ g
Ty &1 ® ow w4 W A & qE
oo ofiZE W1 gE R §
T % A 0¥ T € ghewr § W A
o fY § fi @ wff 9T 37 w1 w2 W
whr &Y w7 qYEr wT | I 9T RyEr
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¥ 9¥ AT g, wife FT faar w12
§T @7 ¥ AR FHey 9% o 8, rafE
T¥ it o ofiew W Fdew 0
FT M 9T 9TAT § | 3N g o qF
it # a€Y waATTay § ot )
TE I QAT Y 717 § fF w7 foer 7ol
AT F 78 TIevT Y F g araifa o
Yoo 797 Wfy Wifex =7 & feag &
A FT AT T, IEH I FT Y
sfaere &7 Qae faar AT, AT 300
T FY SO 30Y TTF aEA {57 A
a{Fq uz wAw FEI & ¥ ST Ay
aigwifrat 7 15 s § mamdne
f3, a1 s oz w0 (% @zm w07
TETH F1FI2T F AZ Co TIAIH, W7
TG FAT T Yo FATT ¥, FATT
g &) zA(Ag § fagze V=T ITRAT
Zfo gav 25 ¥37 %1 vy T7HZ 7 do
T F7 {7 W, d1 § 2 419 F79
FIFT W7 TT TAF F79 A1 § FATAAT
g1 AET & 1 wE Y J AT v e R,
st @ f& g7 &0 e w6 wfa
®T WA FIT GR IAR- {1 OFT AL
AT R, s fg v sy

Shri Morarjl Desai: May I say that

they asked only for 25 per cent.

Iqsow W . FrAAE wef
Fga & f I 2y a7dT & AT a1 )

Q Wit |aey - w1 ag 2 fea
T |

ot T W . I ) A Foreee-
o s 8, o fe faer woofy ot & ave
AWT 7a7, IEH I Yo Sfama &Y
Lok Ak

st sroeefht ek ax AN aw
Tt wwi g€, Y 47 Ly T W
IR wer fir wArT 32 o w1 fem
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I, &Y FH T AT | I Y TEE
2 faar | 9RT 9% AR #T TEW
R, 9T Yo UTHZ ®N, So UIHE WIT
ek o

Jqreaw AT . TH AT FT I
A aERg R A

S TR ¢ IT FY AT Y TEE
qaz fagm wgqr &, I99 37 AT FT T
wga R, Sfaa Ao wrT @ 2 fE
afz 7@ # Ly 97 I, A a® A7 g
2aTTfegt ® AT g S

o9 ¥ T8 AR FEariF At i xm
F29) ATZAT E | WIFT T 1 feafy
wars g1 € @ 1 faet # A o 4w
sfesA T /T AFATE ) I F a7
arft TR FY AT AEAA T AT T
gmigEr g 1z faeg AW 3 wva |
nfysw Ima 7 9, faaat g9 3
3 s T g ) AfE 33 T
Fazfra-t N A s TTFI FIT IR
7 faay, fowa afromreast az Fv
TR VY G ¥ awrr v v A gy
FH G T WY I I AT
T %1 43 Agfaaa g | ofFq s
T A 9T WAN §, IAF g of
A TEE § AT AT A A E
frg® ad 57 gt 9@ w1 of agfaga
H Y, e gnag ag Hrf g ow
T A9 A g AT H A1 gAY o
2 7@ ¥ a1 suer owdr g, wWifE
I wrow aga w7 gt A g

qg JETEA T A FHG T X
AT § 1 W & v o fro ATETCA
B &9 9T 300 TYR WiA ¥W, FT ¥
IT o0 TWR WY W Wi gT -
QAN FET 9T Yoo TR I HEGNr
A ¥ fram ¥ s AT § ) N
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ufafoe ¥ a7 " o 77 & fggw &
QY I QR ST T8 | T
YT ¥ 9 GIE JURT 4 &7 FI7 FA
AT FT FWE WS T¥¥AT qgA €
T 3, o #Y ag ¥ 37 N ;AT
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A SR AE AT WY, dwTC gy AW
o T T 39§ a7 qfeew £
™ TR g ¥ T ad
afg aff Y m€ § 1 & fATA wo
78T § 5 WS aw e w9 a faar
oTa, arfe & o T g &, hwfaY
& wETET T W ETErd A Iue
wqa F7 A% |

A A T AT I I TN
HaARI pgA s g R gr 2o &
N dvaE, Ffea g7 wafafadsy
&, I7% T it A% Fa7 AgY fegr o
47 ¢ 9 I3 1 o ax fif sraw
&Y mg= 747 & 1 g faamr &7 sEmEma
AT TTEA 24§ T & ) we feY W
FAIT TEE T , AT AT qT FRAw
FLomaaAmi L s aagg d
379 frafa ®1 ot 58 g7 9 TWNT B,
e wafafaesy o7 dvad @y 6
g AT g1 9 § | IW fawmw &
F Y ® o FEwETT ATOAY & 9
qfam & ox &€ g7 a7y 8, fomd g9
77 & "zeq A ¥, A7 IoE) g aA
& fa7 vz, § fx fog? =m0 fegfy
foem ST guTh an gY@

maAAE o tfrwar & & Ao g
ardy wfrera o fagfe Y ) Im A
W wrd foar §, g Qv ww At F
afw AwT § 1 wrfy e & woi et
¥ WA (¢ ww feerd it 2 ww
wTRT, §W tc W sfwt o, g
n g% agra o wyfeny syt § o
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¥fe frg ot 7@ df FF A
Sras g Agl g€ ¥ | o g FH Ay
A7 TN # ofeewe g
firely §, 397 qar = & fF gae AW
¥ wfa-wafyg =gt oo TWH &
707 & 1 3fwa N dere a7F fer T
&, IA% qa1 Swar § fF F00 aF sufe
¥ fAIEY STHEAY 200 w7 Wi sufFy
F oft aw § 1 IAAY feafy @y 3 7y
TR, TF AZT TE AAEAT § |

soff g ¥ ux 9 Qo wre
faray wrd #Y ez & TdqEr g9 9
g ¥ e A ¢, Fora A & A AT
I @wAT w avqEfaE farm A
AEEI AT A Ot woAA &1
dae fea & | qdv deadfa Aie &
A T T T A TATIAT gAY,
fax ® g g€ ® aiw g9 =Af¥agt
1 0F &7 frray snd A 39 w@m-
T FATH A7 TqeA AT FE, T
T, FIYT WX L JEIT AY A4l
w1 agi & qEA A w1 wwe e
FTAC | ITHT F7 TG g0 1 FW T
fagra &< &, ¥y #71 IRA TYT T
W1 gAY JUN 497§ g 7 IR
farar s, arfe 99 &7 w1 w=g A
BT AT AT N | WR qi9 Ft F
T 95 & T g @ Fraw fdg
W | s fawr g 7 o
WIA AR A CH THTT & OF AT &
wqrfae v %71 frem faear &, foreeer g
oz & i 2w W & €F T F W AR
a7 sqrfea g7 )

? frae v e § 5 gl
wifgw Afs ¥k dafw Hifs @
e ® g wifgd fs 7 Faw o
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M ¥ e A5 AR wEREd B}
g foar o, afew gavd ¥w w53
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BT 38 ¥ & &9 A, ) R AT
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st TEAE YW (FrTEET)
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FI7, A2 52 AICTSTLT 31 JT ARITATEY
qr AR AXENT AAY FEHGIIT AOETT
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70 1 AT & WX g ST AT AT o
S GTAT H AT AT FY TAL AT & )
&7 1 S AT T AT v YT
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# fere v @Y § 1 F fRAE wO
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) FIAX FT T F KR ET FIAT K
&S A F AT IAHT FrATOr FT
A7 FweaTHi 1 g T | 9Tg F
arAd § fF I9 qOd ¥ awearwi
FT ZT HA F A9 QY {7 agray faar
2 Ay agi @ & 99 7Y &, g Y WA
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AATEF T 7 FF AT faqr & 1 37 FAATRI
#! HIT €47 AT TH AT TAT & Wi
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T2 ¥ 91T gsIAegE & {Al 77 AR
ST AT FT wrieraT wY sy @y @ fw
& AATEE T, AT FAT & 0F TA
geqr E M gArHaigw AR gA awg ¥
HqIEAHT A qTAANT 7 qfemw FT
w3 €1 ot 9 gt § gy A
fawa €1 | Areg TF & ArAA T AT
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T4 A AR qAT T G A T A4
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RO § q §EqT &7 @A WA
@

TE TF AT JAT & w5l &7 qraew
2, 9% wemia oiw A wr § Ao,
wILT, 7T, TAT F9qT AT | WX W
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Faifa 17 ¥ g oft 3w feon ¥ a¥
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s 2z nifadt 3% ag sy A ¢ e
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TET 9T A1 F! TEEAT AT, T
Tg gran &, few fow wveg & fod
IH Faw {F47 W7 97T A7 I9X FI
g 4 & @ ¢ 1 zuied § oA
TIFTT T LATA WIS FIAT ATRAT
g fo fow s¥em & @@ &7 fawror
FeqF #7199 fFA1 WAT 471, 9@ IEET
qf &2 "t 3= faemfat a1 afa-
T 7 W@ 1 WY Fed £ agr fet
F1 wEIT grar 2, e a1 F1y aoy
3a% g faerY, s afe W ael
7 gdt grst & faaw §m@ @i
97 gAW 1T A gl & faEe
gm, & sTEr g wawm R agt
7 gara fe=Y & wwWm W F gAY
Ft wug fzar 91 BT & 1 IEE G
uF HR] A TE T gy oAwar g fw
mag A AT F G F IN faeg
uF gEOE? AW FT wgr awv faar
g |

T § AT AW quAr F fawfoer ¥
ey ot 1 Ary femr F@ & 9w
¥ fed it St & $g wETw
@ FT FATT FT AT | Aver A J
Jo—u—-3c %I gfow ¥aF ¥ feaw
qr

“afg foem & wnaw X €
TR@HAY ¥ qAY ¢F qW a2 fEar o
A aga § e gw KT fi6 v
g v ¥ faT nzm gEw
Ty § WY § W wemew N e
W gw Al ¥ S S WTE
RO aw ¥ g 9g WEw Q)
sram f faRelt smsaw W g
¥ WAy o ey F 5w ¥ U
*T T WX afer T oy § ol
ariRT 7l f wfg@g @ dew
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aFwar &1 78 ag & 5 s d R
# W ST FTHT &7 WO wEray
9T wfq®TT a1 THE N IT WISt
# A g W g o w7 Y
W 1 afE TE gET ®Y SrAeaEar &
g faears g @ I W I
qHS g THa & 1

fox 2xfaaer formr & @@ &
St g 1 I9% gEae A atdr Y gfe-
o7 ATF § W-c-¥§ # foaa §

"qg Fga1 faege o & fr wg
w9t ¥ afg Sxfree adllw 39 &
fa aft dard AR AT BN AFQ@
FR ) A T T A A E T A
a3 f gard et ®) Sifear g awe
FT IJET F OFEAAMR AA AR G
A iawgid ) “sfrwa o
F ATqF w2l FT WA § gH qeFd A
G T oo § @ AT 9% )
Fq § STOIA H 74T 91 T q FAC
f& ma & &7 nF & fazat wex av
A &7 ggEar  fa fam owTA
fa=an7 a9t wyardr ¥ Y A & AWAT
FFA T IFA qie § fa g Y
arg zar w3 fawrar qr ) w4
Fmw § f5 gfrafadt & fage ot
FHY TYTAT GXT AT A 13 T 1"

TERT FT JA4T ¥ AT F qFET
X.F, TAF a1 F Ay f F % wiww
fanz 9 Sasr S 59 feve #/
glsa aa% # {o@r g1

‘oq 7g wm adl T (T
faardi §1 gq fa=ar a1 I ¥ H
Wi a7 9 | gx a1 ¥ IF a¥
AR AL &7 faq 777 § 1| A gAY
A ¥ fq° 7 gga o 7 fAar
FAE I em R T I A A
Fg w93 ¢ fis g W g Ara0 &
qzy ("
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o ¥ & F 1 W 9T W
g o f it ot 3 o g wE
qTS% #1 foeT 97 ¢ AT, 1LYy A,
a fE argx Ier wife Y 9w qr )
Cfemy E

“HTTET X WY ST ger | A%
I¥ o7 | g oAy Y fe fgelt Wy
qET IT fc WEew A ¥ @ ey &
a7 § W d gawar g e fae
AL WA & 17T T wrandy Iwr
AT & faeg ¥ Arew oge Aqr wTo
Wgaw g ¥ & g wwar af)
FOWAT | T A T ) I aw
WA TG AT A § 1 WA qew
wr

1 ez WYY % F7 § qETA KA
AEAT E | WA F AT Fwear 1 47
gy femrar wvEem g

Mr. Chairman: No, no. The hon.
Member should conclude now.

st wo qo fag (A7T) : Famfa
AgeT, T gwg m H femar €
q&q1 wo fawd & 9T IR Wy
TSI WA FY Yo TTHFE § | 20 -
aa sy § W wo wiwma B,
Wi 7z feaEt & avay § aga @
ara AreA § 97 SAwT waeqr guiTa
®Y ara qrea @) RiwT F wwwar g
f sy 7aa Ifea a4 fwaei a1
o 7AW ¥ 9 9y {§AAT £ § 1y
&Y ux suiET ¢ f5aaY woo § Hww
sfeaw ﬂi{q ! ST TH TEY oo
To £ | WA A% gH {1 &1 §F7 OF
GreE™ ¥ qrrae (aaw (g @
¢ & A wiew wreqr gqod
F Y @IS A 97T ) wUF F
SEEm & o7 qEgT oA afr wv ofy
& 3N Wi mEgEnd
ardt Y ay Y ) sfexr wrx qIver
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[ 70 wo faE]

o Y WY ¥ Sl ®Y s
sy A F T AT TAT A
Wt 5 ag 73 F | AT 9
afta AT & A= ITH AT AT
faqdt a% a@@d A # AT F 0 H
Fza1 § fF W F7 FAT B WA
F1 A1 AL ¢ 98 Lo Wfawma a7 &)
Ffowa syofeds &9 8, 9 F AT A
afA & arga feew av waTe 4,
1w & vy § 9y T fggma
war AT Fifeeer ¥ AW W g G i
fgemy g war | AfER WIS 89 &Y
AL B ;T Yo T F ATAT
v &1 wso faft g@t aT &1 X
g™ s Y &Y w
3,000 Fo z ag I UIT FT 2
qeer & Ty WX fEera Z9 faear
FAY oY ArFar ¥ @Y AN IEA A
# ® ¥ A FT IAT TEAT
grafez "z F AR 9T, @ErAAr
Ay & fag avayT & feq fa s
N wma ® faeps @A™ FT T )
forr &% & oF ST AT UF AFE
T ATEHT ®T FA I Jooo HIHATAT
T IAY FATAT WTASAT FIAOT A9
a7 AT qear &, 36 A A N fearA
wqI{Y qT ¥ 3000 TT IH A FATET AT
o1q 3 I € 24w fargr v anfed
Afws oy Ay A AT | WTT w4z
¢ fr gt qw ¥ qarnT @@, Afe
£« feqfa A qErar fA a3 oY 3, oW
R ¥ g@r 9F Frav § 4T AF W A,
¢ W g fewel & ard wad
qft Y T g el ¢ Afew E
T ®Y ARy € 57 aw w1 g
aff gt 1 safmd & wwwe g fw
e w1 "ay wiws Jfera ot feae
i § WX afx femAt ) gat & s
T 9T ATAT ATEY & AV IAW WTTHRY
gfewm ¥ il
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g EnfRedea s v @ &
wiga ¥ gawr o9 v fear & Sfww
wiyd sofY &% qg &4 w1 (aar ¢ e
grafae ded w1 I 9T g Ew
T F AT WAL AT | TG WO ¥
Fartsyma § ¢ WX & & wiys
WA wft g Wiy, 5% % &
fir ¢ 91T R0 T WA THE SATRT
FE 1 AN WF fag § AT 0 FY
are A w7 T g, AfEw R Sy
79 a1 ¥ A1 GEAT A7 w1 Ty o
WS FEM T ¥ OF sl &
faq wfus & wfuw 200 ovyar w1 MfeE
T+ TEAT TAT & W TF FATEHT &1
30 ®yay mfaw Faw fear smar &
a1 oY ¥4 fF Tg ¢ WX Qoo &7 AT
g AT § | FHRT | g AL AWH
# #fy war 6 gk qgr awfaee
qzd FT FT @EY A |

e ag Ay wga & 5 gw At ¥
Srax FaT T FIT ISHT AEY § |
gq Ak ¥ 77 carfan fafaeet ¥ for-
qft Y & ¥ W aww W A ¥ Wk
aifeardiz & = ff § W gEE
fea & fF oF [rrfos &1 frweaw aw
e fafewe foar @@ oo A &
W F § ITH WY FIT IITLT AR
A FAT F W& § gAer Y qgg
M W WEATTAT €T FT FT oA |
Afesr goFrc qar g s G T o
73 qrfeariiz # g% X ¥ &f <
w1 WX g ft fer ol s A
aara fif gy o= affa s § gmwer
fresg fear s afes oo gedy
99 affw gt AT AT wWrE N
w1 @ ¢ Afes T ot 0% 59
foeag wff ®7 wwr &1 wud e
t & woere wOat & oftaw s WY
A W1 gafeee ¢t v ® wW
# aga wiww s it
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fersr w1 wm sifsg 1 faurs &
wgrTar  f zg aw & wRT g ¥ QY
T4 % ¥ aoat & forg @13 ¥ & wivaw
R foesn faem w1 sraeqr ¥ &
st Srfes wisr wiw gy & fe g
qaadia gyerwT ¥ o aF € ¥ 0 AW
7% & avui & fog wfvard o foaes
forer &7 swaeqy & @Fq | foew av
T grawas Ww § AfEw guw ofr
oY swfe gady ot & 1 w8 mew
grar & fis wa frart € fowm & wfe
fiery Sl & | R feare @ f®
e farer & sy T & SHET WA
forsr #Y smEEq Y sfed

wiY gt o fux 7 &g fw
20 | foremr & formy w0 o & 1 wE@w
g qfwardY ferrr 9 T fzar ar
afws s gad wrf swfe =Y @ &Y
¥ fag F aa & qgw vy forem
%1 waw e fEar man &fes ow gl
IAET A% AfY & 1 g @y § (% ww
us wsdt 15 FY AR & ATFA @A
£ fes gawY ==y <Y o

O q9 § wARw & ey ®
FEHT ATEAT E | WIS WY AR §
fad ¥ & wT gaw dar @w w7 §
afest gl aww AEd o S« o)
¥ o s wed § g i oft WY
Trezfimr wga & 1 IgiT wEr a1 fe
afz aw 92 & fag q@ aras ¥ el
frer o A1 W & GgAT wTH 9w
fis 20 & w7 & wuT A wT AT
afs wTor wiwE & qEA w1 Q2 ATH
€1 7Y T ofY woY aw o 2 § waw
s & o & 1 gETY agr fame
# AW WUW FT ARG € FHT AT O
T ¥¥ ¥ GNEeAT 29 AT TUr qr
e somardy ¥ 3 & A qreT gen
%t gfr @ 2w & ¥ ol Afew
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U &R i i W Wi € WX
i ot qaweNT da| W @& )

oIw 2@ ®Y 9T £y Aw e
gear § @t femAt ®Y 4T £dieT g W
Faw g0 &Y €Y & 1 W g TRA
gy &% ug ara www fw fenat o
waEdT AT w1 TEY § T SRt AT
THT qEMAT 9T W E | W CER Taw
Y ¢ e s sfs 9T difer s
afws fpers & fag ot gfardy sfor
2 IaEY &Y suaeyr &3 1 A A W@
Frogy 73 § SR 9 AT 4T 9 o
s qrogy fwar 9r (6 M9 g &
F gRT ¢ § Y A0 6% & asul ¥
fau wfiag ot froes fosm «
smaFqT &z Afww dar wff (ear
mar oW 3w gmrem famEl
¥ fou feed sawy Ao ¢ ) s
um ¥gd ¢ & I qiowT & wor on
FAT L ¥ Lt AT W ¥ x<qT & fag
wmy wi@n e fogqer foer &
qATqT FT T |

¥ mmwm g fo for acg & sowre
& o1 &1 W agAT AT e § enT
&) a7y & W agar T A g ey
w17 wgi o aui @ w wmod o
oo wuwr yrafed deviz & age
e ¥ &fes o S & wh aw
oA s M &
N IA S AT afufiaimm
a7 § wfew & fezr oy @ k1 Y
Foere vt ¥ fo miew & g9 gETe
¥ OWrY WL AT IEWT MEF Wy
¥} g% fiar fafiwa wg &N wfeg )
% wwwar § 5 wTEw @y A
20 gfeew & wiaw aff g=1 wiieg ¢
afs Qa7 € fear s oY o
& quTT Y F AT G Y Ty gt
W anew ¥ wyy sff g1 G

% U A9 7 SR 1T § fag

Th-af frwr€ Y T war @ ¢ o
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[ %o %o firg]
qg 3w ¥ | &fe g & @7 g
YR WY AT A QAT SqrR AT
wfgy | g7 awed & fF g W A
e FY FLATT qFAT Afgw | Afewa
wag # 7fl sy & wn segfd
¥FF74z & faafqy ¥ a7 womE
T qAT @ & : IT6T T@ wT o4
nAR &M § 5 aEmE mEwE &
MIAT AR I 7Y F IAT Wy
f& ag a7 @ frmw wErs qear
RE I AFm & 3¢ T ww &
WTF 4T IART I KT AT FE(A
AT AQT Y ) T awaar g fwoafz
I FTT FT FEHTA YT A T FT I
g mife w1 faqtor fear st 771 sa%
TR AT AT

% gwwar g f& s faeen @
AW F ogET A5 AT 7 W FHAA S
A g AT ¥ urwA A mrew FT 8
a5y § | guar wfgn fgw HogE
S §ezravm faftea #7 & ) 2w 4
fiwwa 5T € 5 ox fwaw 71 gf7
‘TFEE TI4T 47 &1 wifgn, afz @@
a1 11 gl w1 gEEy s
&M F ol wifge | s adY sy
Y S, A4 e fide 8§ §, D g
T TE AEE & W TH WA F LA
#aem fangraea &0

g & ¢ fE owre Ew oH
ey ¥ fems feaar Sufem ik
w1 37 w4 1 IUET HET WU
frirt sms sen woET 0 SEEY (we,
Iq¥ Feer wfe & v #§ most
faaq raeay w741 wfgwm

oS WEIWT W §TER qI§
qF w1 &\ FEGr = s yfse
R wTw T UT qEGH gE SE AR
-OF ¥ @Fm & W T wRE A
~aray fi wgr w0 qdY wEvaT ¥ R

APRIL 20, 1981

Finance Bill 12768

frazw § wow farer s & iR 9@ T
e § frae § i afs .7 araa
¥ fram 1 fga s w@gar § W<
JaFT gEX AT & A9 ;WA @ QT
TR ATE & 1 IEwY o ¥ |Fraew
HIT araz) fear § 5 qv o & w=7
% ¥ {¥ 39 aF ¥ a=91 & faq wiqamw
W1 foqew foem €Y saaear #T &Y
SredY, I AR FT QA &L

Mr. Chairman: Shri Lachman Singh.
Shri Liladhar Kotoki. Both of them
are not present, Shri Bishwanath
Roy.

16 hrs.

st faswarg w7 (FEWYR) 0
aamfa Y, g7 W T JT AOT FTHT
g 99 T TET H w@a § A A
Y srfas sqaear & s §, Ay A
F Jfwa, fogy oiv fadga 2, amwa
fer ot fpfra daadly o o#
wafs & I 7 T Wy oA
9 Tidoa & FY AT AT %
FT AW F A qgIon g ) gafe 0w
aW IO § A AW A7 FAY 77 JqET
e gfaza & 37" agr &, Sfea
39 fgme @ T Wy @A T
FAT T AT T 7T g o8 |
TH &7 Y0 g8 @Y 9% ¢ o 3w Ay
wad! a9 § a8 @ & fFw ux
eg TiTw 3z A @ fx feea fam
qdfegef d W TT §. ITHIF &I
wod ofoaw & fgma & &9 I3
W7 Infoa &9 a7 I F¥EF
T wan? afy (wam g gwiC A A
afr q41 ¢, TWSF §7 I IH ATT
¥7 ¢ fo wiqt & SO ¥ ;OO Fray
¢ 91T 37 F1 37 ¥ ofoyw & sioa
TG & STwm & afaa w3 feg anar
t 7z & ¢ iy IhEd Wi aras-
ot wqr qwa w7 & of g, YA
I ¥ ;@ WEmY N @ e
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N T a7 wor A AW F AN &,
forg & 3w & @@ & syrar WV wT
for & ser @ co wfowa &
[ FAT § 1 LeEY A FA-IOMET
TN AT E A A qwFE AT ¢
T W F Faw gy 9 wifgr @A
T g gffEe wedy § 0 & wfema
T OX §. A @AY § Fvafwd a9y av
g RNt # A gu § 1 ogw
|d ¢ 5 fom 20 wfaoa Avi &1
HqA-ETT 98> F FI7 4T, § W A
o a8 @ §, 3fF adr "7 wEy ¥
Frafaa o wiama wiedy it &1
a7 w7 ot FaeEE T@t oy o
£F 7 UF 779 A1 A9 gY AFATE |
AT A WG qF WA A G FA
A 37 T fagw F¥T% w A 949
fwar & 9@ & 3t ur T geq amal
FT W s A AT §  FW A AR
arEfas faww waem o 3ar-
A @ @Y, T #1E /T FTOU ),
S s s § i ot qrfor seo
9 F), A7 A G wY ¢ wwE

i

e

331
2723
PHEE

it ¥ I g T w47 e 7% ) e
wt wiwt F vt g Iy sy aw g
foar amr & 1 oy wTrow § fe oft-
wW FX 9T A, I § g o .y
wR A o o e ¥ drre #

T AR w9 o fieart W T
286 (Ai) LSD.—7.
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FMADN N T & | T ¥Faw wifuw
I F gy N y3fa @ F F@
3T A g firdr g€ @, afer wzfa
Wt 37 # fawg et g—sw ¥
I FY AFTA AT § | 9 0 AW F
Ffy & at & gy wifg &1 sawy
g A g1 ARG W, 9afF W wW
Wit agr § WK A @ 8, QT o
affa Qe & A ¥ oEr N
T AFaT ¢ 7 q@ & AT
;AT ot § Ty @Ay § A gafad
9T & TH W €T 3T Wfgd |

T A7 VI 9ES I« Tgt 9T 7Oy
F At § aEw @ W @, g aAg
qEql ®Y A% ¥ g v mar fE
fam $or Hrow FT TTH, IT WA
aws, faT ¥ 39 &1 9% fo=ar @,
W @& F wEg TEa g R A
FA % fog faam & | 97 97 w1 W
&1 Ifaq yeg Al faeran & W ot
N Wy e v ¥ faR
i g7 )l faear g, av feew
faaer § T W  avw oA §, A
AN G237 FX > WHT FY T WA
ZITH goad IR W AW ®
fod St 7t sgoar O wwar fe &

arlr et § oy wrw geft Tuw X
sfwy #aw = & gror §, e fvarr
Tw % o § 1 vewr o 9y § e
&1 wft wTgwIH & W §, |fer
Joft qem # Jw€ N7 T W
ufew ft off § 1 Fed Sw U
wa % f qfz @ gt hw gt
wrdta o ¥ i wEeT §Y 10y
wiry v du ¥ e ¥ s wowdt
o frwr w1 | QG AWAT &K Ve, 0w
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[ farerera <)
warg qear famr i fwd A #®
WA o FUT TWT dq F wY A
frrr i 1 g v dw AT A A &
w1 § 1 wRUFRT gdH oW oA
faer &, @ @y AT F W0 w0
T Fm AR w2dm gt
a% o it oT W £ ¥ w@ H
frar R et quadffa QT #
I FY 3%0 WOT wwar fadmr | Afed
I ¥ wwmw ¥ a% ¥ gEn wR
gafe ¥ fod wft aw oY sriww @,
Iq ¥ fod FaT oo WOT AT
gfra qw-adfr qyaar § @r v g,
Nfy graEy 7 W 9 wr Faw
3= wfama & 1 o) fee a7 wwar Fa
™ & gu & fag &t }, afew
@ ¥ gEw A a9 o faad &
gt & At swEeq geir 1 faag
gy @ gy ok v ¥ § sfeT
qIFT ® I7qW FAq Ffe @R T
& foq 7 v &, acw® wea wray F
o g & | safwg 7 v 37 ¥ Fafaa
avAT & faerg & A7 s fme &
fr w a7 faeqr s | Qg #
A0 waw ¥ T war fe om oAy &
ww & fog feaet w1 S &= far
T § 1 WR T @A N F, A A
qOOIT T AT W X @ §, gren fw
forrr & 2 @ &, I X WAy 3T A
gafe ® @17 &% @ faar s
g T ®q da@r AT ST T G

W owwy § § gF I W §
gra W fea w5t & gro wfv w6
® WFT IEAE | qf IET W
W & o ¥ fogwm gur g, O T
Q. v T8 ¥ fe oxg & sooew
aft W, 4T AXT F) WAt 99 &
fod svqer AL & a1 ¥ Wvr ogew
afew @ wrow fe goff g e Wik
oy fagre & fT o § 7w ¥ &
wfww grft &, orgt et o et wifew €,

APRIL 20, 1861
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stgr A o ¥ &, warfeat ¥ &
T & AR A & gl A § Ao Sl
W g T F & oA § AR aEr
sfr-at-fa  srr-gegr aga wfas & ¢
AT oy Qo ¥ ammr (oo mEAY
F F7-i & ga § 1 gadt 9 qardy
g o f—ailT gafy fewera ¥ 35
art Y i arphw faafagd,
@ Wiz & griw o=y o7 o =g &
foar oy wra Famw @ E
zafad ag w5 fead ¥ v ¥
sfgor ¥ & dve &, a9 & 1 WX TR
9% 7 gar, a w9 Fhrw a9F ¥
qEEar 24 & @A T4 9, g7 Wy
sara, wodft e 3f7 A wey ofonr
¥ ® g @ a1, ar faw ¥ 5w fraw
# swfr #a7 4 g€ ? 7 fipdr wfa-
dfear ¥ gfeewtr & ag awr aff sz
g gfa w5 ¥ oY 55 77, 39 ¥
T K A 9g W g T g A
™A fF oax s dw adlf §
G AT AT, IR T AR A qgwdr &
fafewr amaw & awg crfwr & ar,
g T o g7 7 Afat emm
g w@ 37 fradt & T e
w faqs e &, 9 I F gl
® &IE @A, IT F qHA A FiS-
amsar ¥, IT B F FEA FT VAW
®OT AT qg IO TFT TIET T
g®I | W W ¥ qar wg fear
& W7 F TR A9 IATT FT e Aar
H gut awT ¥ AR § A fag F
TR 3 0T fewa o § o
W T A fm ¥ w9 v §
AT AT, TF AT KT 407 G
& At ¥ i & ST #Y W@ H
wopw g fear & 0 ddet & ey §
am e T i dar gwr et
AN WX IF T L T A & 0w
X 7 € § 1 ag war wren & e g
ot @ & e § A & wg
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asqn  fr fafeaa & ¥ @@ iR
A it 1 quwdfr averar ¥ ey
INTET ®( AT ALY T@T TGT 9T IS FY
ofr #0a s0a G € &

% uF fadq gEem & WX 6w
w1 o7 faarr IR g A ST AT ¥
WrAT § W& 9 T Lo Whrmw et
™ # & §@ & g o7 fegmw
Y i oAl A1 g7 dear w0 aga
agr W feqa & 1 A oy & wgt
AT FT FT I ¥ F qoA ww wA-
st #1 qfa & gwE wdwd §,
IT # aF W & faqq qE S@T
afgd | agi 9T gH @ ag § fe o
T e §, IT w T wwy 0@
w3 7% Fi qoq Fawar & av 78 fawar
21 g wwan wor & Aft wf aEl A
ami & gy § fow & s 33
T wzTE § AT €ET 9T Q@
g | W W IA 99 w7 a@a g W)
e ¥ f ¥ =T § A W wY Ay
ft &y Zrm fw o w0 AR o
AT F I F AgnE g & 9
®1 3 707 qg=ar § a1 A& agFaT |
3T & A7 W w1 gAY A a7y FEA
1t | & £ q@ 19 gre §, fFAA
g T wu AN § @ W A w
T T F @ ¥ @ f v g
fir g a® & vy F=gel & SamEw
®1 37 A 75 & fawy & avw qow o
FA N T T & S graw o
= oft @ RN owww ox faw
wifgd ww Y 71 & faq sfaa saeqr
wAr Tfgd | ag wg F7 fw fawr qifawy
& am d31 A Fa § wW AL W=
TR I A F A d T AFT § 1 W
FAF TR N/ T AN 9T w1 A AH
¢, 7z g7feT § ot o7 w1 N ovEEw
g g iomd A 2 Y
i g1 og A gED A AWDoY

CHAITRA 30, 1883 (SAKA)
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g ATy freer & ¢ faw wifawt
¥ fogy frw g § aga qATE FHEAT
2 P &% qrw oF Ow Y o, 3T ®
o wTe &Y & W T g € €
e g e Aoy & foe & o
TEy O G oY, wror i Afgat &
§ q% Th & wqriew gt & | W, g,
AT EeaIE qrEfaw SwS w7 qH_r
A gu fegm mwr dar war ¥ W
AT 9% ofr 3w Y fak gg oy o
a1 T wwg ox ) faear & 0 @l
I A e wrferm & o9& w7 o W B,
g fafeem & gl Wt sv @@
wE % aff w1 wwar § 1 wQE
T faamt #T g ™ Aw T X
Ta ¢ & o wifesy #F ave 1 Wy
™ # fawar @ ag @ v wf oA
& ax fawan & 1 9 € B woar At
frear g At g ) frror Y T &
Re-3y Wigwar & 7T TOAT SWIT A=y
qEAT ¥ | §F AE ¥ 4 TV W0 FT FATE
qOeTT & g oAl A & | waor g
gir arrar g% €3 a1 W O,
q e g fw Ty 7w fade caw
& arfe 37 Y wqX TH €1 A AKT T
foer srar &7 )

v i fymf & wmas § w8
wgT wreaT § | fefw oo @ aned
2 X ToEw FroET Nrvw &1 WY g
N agr ATt W7 a=ft &) 9w @
uTq arq §7G W AT T £ o1 W
ewft & forr o1 s ow quo fagqy
wmiag w1 s A wfzg | qerA
¥ ATH A A Afpg wefi # ITH o
® ITT D AFT ) W ary §
arfr a faaaT ATy 20T AT WEr B,
ot za w399 fear @ ser
gaY A & wAr A% ¥ 4¥A R%
gfaax & 0 ¢%1 § o A7 Y By
A &7 €1 f gmd Al ¢
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T araTe & 9T &% 3y, 3 ATrAg
©T &1 I9AN g WA | F A §
fo o7 o7 o AT wEE =qw T
NFTH A WA FT A ATIAT T WY H
T (AT §, I & A1 T AT qIq
ITIrr &3 /T I F fasedr T35 4%
# AEACE F SATNRW A1 ARE HT
& 7T =404 F07 | R TT A Ar
A w4 qeat qzat w21 40w 9H"
% wdr AT 37 w1 Ngr 40 fawedr
fr foer ardr § a1 g SIRr 39 A
ar serar g, wafs gEe Wi &
WA Gar 74 I & 1 I T w0
fRora A1 a0 A0 7 W F1 A7 (A
& w gifr w7 3a ot &0 gw
IR 7l AT\ gt A FF (WAr &
agt \ gaw T " g g, A
ww g1 7% 37 fear & 78 71\ Uw
fegre axoraT @ 1 99 & TF K7 WA
o ? s a1 i gwar § 37
& qt # owf wma wae @ Ad g
ot gea ¥ gwlr qdwar A8
wr a%dl ¥ | W IAT 2T ® ¢ 9w
ot § a1 P ¥ & fam ¥ I dx
wT ¥ frar foar § ol O S dqan
R HEfrar T, g T AT & | &8
T & ww g F I wAw A
w@w i ¥ X fade e far
ST |

Mr, Chalrman: Shri S, N. Das,

Absent, Shri Barupal

W g0 wWro wreniw (frwrAT—
ar—wqgfes wifmat) . garfa
wiza, N fea faqos e & v
wegr pur &, 9 w0 § gwdw W
g1 & g fra wd d $) e
g fe %0 7 §% wwEl ¥ IN
¥ wT wE A o Wy w A &
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¥3 awamd & fa7 7 A7
qAAG KA A Fi A wFTT W
AEATE | g I &1 AW 0 AR
A ¥ qF gy o T*'éisw ¥
ara’fﬂ=m?a":r=r.»rsruraf=mﬁ
qawEhr & ¥ ¢ 7, fAAlo w1 gq
&1 uTg g and &, A { FZAT RN
g1 g T oA S T WA e
g1y, gay Sifaw fan o 91 | gfam
IR W & AT w7 fA7 s o oft
o fedt A g @ W@ R, A
@ FT 3@ go T AE TEam € |
® wegw g g feoww gy A
feafq faega a4y & sanw ferg =ramor
¥ faaar =f Y 5 §, o & ofw
Frfas £ @ # 347 adr ad )
o @ W9 Twig 541 § fg Ay
IqerT &7 AT & aEy ufe Wy ar
aamar § fF oY gw 7 R 57 §
dfaar & we=zv o 77 wer & F fg=dy
U T AIEGT WY, T KE EHW
qX 4G |

s weeat w1 a6 ¥ faere
s fFe T RE I s wEgmT ¢ T
T UST FY WG A AT AR
DAY Trfgd Wk w1€ 39 ﬁﬁ
wuﬁmmnmt
ﬂwww&amgthrgm
gz ¥ fis fiedy ot w7 ® TR A
a7 &Y, Wi AT g AT wE Wi,
9w w1 o fafe € g Ay QA
wfed, fow fafy ¥ ag foeft oo ax
Ty fglr # faeft o 1 wwe
g We S v awd § A & swwar
g o arg ot ot wran & e @
e gfaar £ wramr ¥ W we faey
o |

QAT &7 T F W § A
wowrer § 1 9w sfewr sl
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it ¥ 4§ g @ ¥ e W
FEX WX TG FORT §7 06 &
TaFt Y wgrar F fod wiw o
&t w7 afesat wifz &6z 7 aw
T A | T W E @0% ¥ 9
g g} §947 FEEET AT R &
®g % fagr @ A1 | TR W
THTS FEAIOT WIGTTL WERT T T5-
Tt FY was ¥ fo@ €7 F uw Aifew
F7 fr U wgTAry W 3 "TH
a7 far ¥ Wt w=T AT 8K
fasr ®IT TITIT W FT 9T X IV
Q1 FH G710 F1 897 F f2g Fdq |
qg @1 AtfeA av ag givwi s wwng
AT FT AR AT | A KT WET H TG0
frar ®¢ foer wd fow 7 3g 9
Fife €71 vgT T4 | F AL TH WA
7§ 7 3% &7 747 F o 7 feay
¢ fr e A faw & W= WRT g8
wieTA Al AdEr A% gw w1 faw
ar3TT agl f2a A1 e o gy Fig,
FifqR W g AT | IR T AR AWM
fg wre w1 qraTs @lEwT wifgd w7
T o FAr rfgy T oew @r
w< & g femr 1 g% 0w wiE-
frgt & arg TW AYATH %7 @ORA &
fad e weqr grar a1 ¥ W wif
Ty R,  #9f W w1 TeEnd
¥ fFy | g ¥ T e o g
wanT ¥ |19 fFgT @7 TgT & 1 # srger
g 5 W o7 g Wi wr

fora Trow & F wrer § 7y wrfe
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% 3 #7 a9 QT & 7w fuear
€ =g Y e @ /4T Y, T FER
fra 1w 7 WHTH G & 1w 9T
LR AGUE SR il Al fo i 4
fis ¥a & weg Wi § v AT | A
T Fa1 ToT §, Afww agt ¥ &t
%7 AW T a7 wgA & Hiwr gy
T | S IR W 3 aEw (e,
W 37 T 7 T ¥ gi, Whm
T ERT A7 AT AW F1 FG wrweAr
a8 Y & 1| AT Fe WOE WT 99
® FEE EA AT T 91 TR ST
mfedi &7 v S 9 9T TH AT
qar 3a A &1 fEAr sy 9T
g AZ A1 2F AT K17 9 T 7
q ¥ oadie ag geT € N oawm &
TEH AT T AT & T W wE 2
¥ 57T ¥ wowa rg € (% ogd awi
q7 W &1 ArReAT &% 4 afgw
TadT AT ff f§ & & s owe
g ar  # 7 AT AT ge §7 W
adimr g, 1% A7 a7 a9 adrr g,
¥ R WIS, HAT 7 o§y o7 @
o dT e faeet w7 AW wlRy
a1, ¥ 7 7 T aldr ¢, « 7oy
T8 @deT § | 9% &Wa wlw g A
AT a1 Afew o sEr ®E 91 )
wTw ag o9t & agify 9® ¥ qm
&ar =i ¥ | wd.om ag geT & fr Ay
7@ ¥ 739 71 & VT )Y &% & (wd
LY IUT g9 dEmr § | 9wy Ay
e A A SRR
W W g aterr §

Y AT A e g ¥ A
% wgr | & wwwe § o et M @
s s dxr @, T feemt
T ¥y ot fraft ooy, S Q)
& st ouhr wouf WY fard & At ¥
T ot wreat & o v & fawa %
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A { A OF T F A H oy
Pt & 1 o s &fr &1 W war
e A a1 T qATE W oww o
’ﬂ&‘f{ | dfF 'y Wl ge
¥ waeqr gArk frd & e Ot sy
et ¢ 5 2@t & g 1 T AR
Yot &3 | agt T @ wead gy A
¥ w1 wardy & forg 7 7o 9g
& & st Sfa dar faerm anfed, 9=+
¥z 78 Forerar | 0@ 0% To AT FA M
waré faerefY oY afe wrer 9 &7 g
& To AT F TTAT § | ¥ WTo W FfrAY
®Y fag ST § W 2R "o A wfewer
Fgawd w e g 1 AR ag M ama ¥
far sma @t &% &, Afew 17 7w @
gt famar &\ a@rdy s &) qear
A yfrraE s geg
g7 w4 7T 9T qferT & g gET
U I G DA TEAT § W TAT HY
S WTo U ITAT & FIH IT 1 TG
FH A Ao g 1 waw =™
wgE & S § I w1 F e awg
§ w7 avar g7

' urams @ wed & fw
FgFIfen w1 s faan 9 Wk
&y gaTEEt Y wiww wirE el
g7 T F FT KR FOGT A7 Afer
ot ggFrR Affaai gfoamt 9 Tord
Y & 97 2 g 7 € 5 @ agETy
afafiat @+t gf & 97 ¥ s Al
seqrd w7 A FLAT § 1 A At
woft 99 ¥ T WTd § 99 97 w19
FE & | & ag A AL guw ¥
s £ Fre g & F10 ww FaaT &0
w3 e afwfaat ady g & s A
ST A X F I A 91 @ 3
Y wfpeA Y ArdY Feed W qArA
wT W A T § ITH N ¥
ii?rtq'@aﬁmmﬁa,m_
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T § ardy 1 F@ T AT qHI
AN 1 gawd v afx e
®IY ® g o % fan g A o o
oY @Y Y gAY &, qT Y GEr I A
faes are ¥ ag @ & SeaT | @Y
FaT § ag gw g T Kar & Afww
g FgH AT § | g9 A A F IR
& fad wqer AT, g @ ¥ 9w g,
fa oft F =rgen g 5 ot s w7 AT
99 & =W FT G IF F @y A

TR Ry LT ST TR LN T L

S Y el g (e ) < Sy

A &, I FY 99 g 0F F7 T fawar
& | a8  gfafeaa & | #1€ gwar an
sgfgd 4Ef @ Y 9T A F1E I HT I
T |

Shri Goray: What is this conversa-
tion going on between the two hon,
Members?

5 qo HTo AWIN : F T Ay
¥ g wrEan g 5 & 7 g e fear £
ANtoxfy o feam ar @ a9 i &
ardY s afafs Fwar &1 T A gw
F TREEY FUE | FHA T w5y
AT WY Fg FFA §, AT g TFTAT
# Y q3g dar § |

YA TAAT ANG 9 A A
TF &Y I § AT AT FTHH AT E |

oY qo S0 wrEqEE:  TF TAR
g Mt s R whmwa @
¥G I AL & T84T § Fgaw
TrgAT g | A & 7 frdge fen sfaioa
fearétie ¥, @R ag Tom@ A N
waT Y § 97 ¥ I ¥ ufy ad o
FAT o RI FHA FTATA G AT & |
& wrgan ¢ f5 @fesr ot g &1
% fodf fr ag g g WY S AR &
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W | W g A O 3T ¢ At E
RIZ e A f a1 g
NNl Tgw w7@ @ v 9w gaTa qr
Sreerar §, wig & Q@ & agar §, Ay
W I @A a7 & e
=g oW fear omg Wk 9w & wfas
ATV BT I | qg TG G Aifgd
oY gt fem ITw 9w ¥ qOg WS
A EF & A gEd FEA gAY § g o
ez & o 1 & fod F qwwa § f
W T T4 9T T § F qiw W T
wedlY ag ¥ ar faar o

TroreaT ®Y forar dan fagr s
¢ 2 aga &% & | Torew &1 faadr
T & a9g & @ao guT § | SR FE
&1 s g% WY @ aY 9 99 918 feend
¥ g€ & ogr Tt @ Treferat @
o} gT g% 0 7 GTAH BT HE g 4Y )
FEY I AT SIATAZ AT §, ATHY WA
# F1§ wofa 72 g & | W oW
& waafa F & a1 97 1 5 F FETgar
FTAT g3 | AT faa w4 wER w7
g & = TIwE 1wy dur ®
fear & | &Y% ar &, @fFT & T
A FT Gy oY IAY # e A & @y
e g Aae A g i
&F T ¥ 1 T AL A W9 F]Y
Tgr A &Y 9F ) I¥ FEr & frereAr
eI TAF AR | yu T
& a9 J7T W A Ay dry
¥ wTafy AY e A8 9X a7 ;I
FY T & FAT Y TIT | WO AT I
qT 497 T ¥ AT &S & &Y
a3 72N & agf g ? e o
TR AR fod qur 2w gl
SETT & wrai & ford G ¥ wnfigd

gt T wr wETT Wit Al

wmwm I dagnefe@maw
AT or st oy
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q¥ AT { T W H ARG AT A T oy
o ww Y & 1 X ol wgew ¥ e
weT iR § ¥ a4<g ¥ TorqTT ¥ R
T %% | ToreaT aga e g &
gt a% Tt Tow WK T o
T §, STy Tow & weew § agt 9
g ey sy gt § W) 9T &
e i & 5 97 & gy § gy v
ad § | S Tow ¥ A1 WO €
G gawe o § fr & @ qenT E W
H T WYAT T § | TN AHAT AR
qre W1 FT 45T § ) T & /T OF qEy
¥ forg & Y TR @ w@ Ay g .
T 97 & a7 3 ¥ WX wiw WY
amu‘rﬁgama%faﬁm
AR

THEG & W= GIE g2 Junr
g7 Y @1 T | A X W AT
off ag w9 & | F wwwar g fF s
AT AZT F FTHA@ T IER
& aY 99 ¥ qge 39 ufagy ¥ WF A
|y gy o

Q% WA qTEq : A7 HIT ¥ I
TFTT Y T |

sfY Qo ®Yo IATEATW : TFT T FT
&Y A 7T 31 F AT 29 ¥ ey
# g PN g ST AT Tl
Y aY g A% ATE AT ALY T ATAY
aEfr | T T e w1 A e & fad
AT &Y T T SrEAT T2 | 0 R
oY FdaTr FEI § I €Y Agt ¥ v
g | WX WY IX LT W A
T @ T T T T W T AT
o R | za frd gud g w7 fior
w1d § 37 At = g & | R HAre
X AT aTee w7 fif foiy W%
fir ¢ fier 0% ¥ fom oM | €@
e 9 AT 74 ¥ wft gaen § g A
fe xgt wf arc miynt ol § i
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g agq7 fFET F fiT 7 FE A
e T% g avav § | T forg svn &7
WY @A a<arg gar ¢ fog v Eg
fowrr 7 &

& fadz w&T f& & & Y gE
fed & 9 & graey § fa=n< fvq 9ma

Shil Ramanathan Chettiar (Pudu-
kottai) Let me at the outset congra-
tulate the hon. the Finance Minister
for presenting a realistic budget this
year,

Shri S. M. Banerjee (Kanpur): Why
not congratulate the Deputy Ministers?

Shri Ramanathan Chettiar: I know
how to address the Deputy Ministers;
I need not take any lessons from my
#hon, friend.

This year's budget will be the
Jpattern of the budgets that will fol-
low, not only in the Third Five Year
Plan but also in the future Plans.
Planning is being done on a massive
scale for the economic upliftment of
our casses,

Very few people realise that the
per capita income as compared to
that in 1948-49 has not appreciably
increasced. It was said in the compu-
tation that it was about Rs. 291 for
1958-59 as compared to that in 1948-
49, but this morning's newspapers
have said, taking into account the rise
in the population, that this has come
down to the level of Rs. 276 So,
appreciably, there is no inerease in
4¢he per capita income,

Any expenditure on these various
Plan programmes should yield results.
But we have not come to the stage
called the ‘take-off stage’ in the eco-
nomic development of our country. I
think it will take a few more years
before we reach the ‘take-off stage'.
Our aim should be to reduce that
period as far as possible and cut down
wasteful expenditure.
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Here, I would like to mention that
the non-Plan non-developmen: expen-
diture is of the order of 76 per cent.
whereas the Plan development expen-
diture is only of the order of 24 per
cent. The non-Plan non-development
expenditure has to be reduced. The
Finance Minister on a previous occa-
sion, said that certain items under the
heading ‘non-Plan non-development
expenditure’ were inevitable and could
not be avoided. I have great respect for
him but all the same, in all humility,
I would like not only the Finance
Mini.ter but also the Planning Com-
mission to see that this non-Plan
non-development expenditure is kept
down to the minimum. After all,
every naya paisa that is voted out of
the Consolidated Fund of India by an
Act of Praliament that is put on the
statute-book has got to be accounted
for. Then only the masse: will
realise that the representatives whom
they have sent to this august House
are vigilant as to how the money is
spent. It is very well to vote the
expenditure on various items, but
there should be a close watch on the
various items of expenditure.

There is another point that I would
like to bring to the notice of the
Finance Minister and the House. The
rate of savings in our country is of the
order of 8 per cent, whereas the
expenditure on the Plan, for instance,
in the Second Five Year Plan, is of the
order of 11 per cent. So, you would
find that there is a gap of three per
cent for which we shall have to go to
friendly foreign countries for assis-
tance. How long are we to depend
upon the good offices of foreign coun-
tries to come to our aid? We take
large loans in various shapes; both
governmental and non-governmental
agencieg like the World Bank, the
Development Loan Fund the Export-
Import Bank; the West German Gov-
ernment sources, Japan, Italy and
various other countries have come to
our aid; we are getting PL-480 assis-
tance, and also assistance from the
USSR in respect of machinery and all
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that, But, how long are we to be
dependent upon those countries for
the development of our country? My
humble suggestion is that we should
tap our domestic resources and find
out whether we could not raise more
resources than we are doing now, 1
do not mean in any respect that we
must{ tax the people more. In fact,
the taxation, both on the direct and
on the in direct sides of our Govern-
ment's policy has almost reached the
saturation point. I am not one of
those who say that only the direct
taxation is heavy and the indirect
taxation is not heavy. But, even this
vear, this sum of additional new
taxes—Rs. 54 crores is going to be
very hard on the people. Here, there
is one other aspect that I would like
to mention. I, a Member coming
from the South, am very much in-
terested in the development of hand-
looms,

The Finance Mfnister has nct been
very sympathetic towards the hand-
loom industry. He has levied for the
first time a duty on yarn consumed
by the handloom industry, and his
argument is that he has uxempted
yarn up to 40 counts, but he does not
realise that in the Southern part of
this country, the handloom industry
uses yarn above 40 counts for saris
and dhotis, and there are about 75
million people employed in this in-
dustry, and half of them are in the
States of Andhra Pradesh, Kerala,
Mysore and Madras.

The Finance Minister says that he
is always sympathetic to the poor
man, that he is always alive to the
needs of the poor man, and that he is
always very sympathetic to the rep-
resentations made on their beha!f. But
I would. like to urge upon him to re-
examine this matter. After all, he
can easily forego the Rs. 64 lakhs that
he expects out of this tax, when al-
ready, by the various concessions that
he has announced, he is prepared to
forego over Rs. 6 crores. The princi-
ple of levying an excise duty on the
handloom industry is itself, in my
humble opinion, wrong. 1 would
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like to bring to the notice of the hon.
Finance Minister that there will be-
great distress in this industry :f this
tax were to remain. In fact, the
Central Government are giving con-
cessions and subsidies to this industry
on the one hand, and they want to.
tax the industry on the other, I sub-
mit that this is not fair, That is all
that I would like to say on this point.

I have one other point in regard to
taxation. The people living in the
rural areas arc only used to kerosene,
and the hon. Finance Minister has no
doubt reduced the duty by 50 per
cent,  All the same, T would like
humbly to request the Finance Minis-
ter to reconsider this excise duty thot
he has levied on kerosene, and if
possible, remove ¢ven this 50 per cent.
Of course, he is making a subtle differ-
ence between the superior kind of
kerosene and the inferior kind o
kerosenc. But you know, Mr, Chair-
man, Sir, that in the rural paris,
when the people go to a  kerogene
dealer and ask for kerosene, the
dealer would not differentiate  bet-
ween superior kerosene and inferior
kerosene; he will give them only in-
ferior kerosene and say that it |is
superior kerosene, with the result that
the poor people will have to bear this
duty. Here, I would like to mention
that a noted economist had once enn-
ducted a survey as to how many vil-
lage people in our country could ac-
tually buy kerosene, and It was esti-
mated, if I remember correctly—I am
speaking subject to correction—that
not more than 47,000 villages out of a
total of 474,000 villages could afford
fo buy kerosene. That is only 10 per
cent. of the people living in the wvil-
lages are able to afford to buy kero-
sene. You know that kerosene is tax-
ed at so many points. There is an
import duty. Then there Is sales tax,
then octroi and now on top of all
that, this duty has also been imposed,
I think the number of 47,000 will go
down probably by half. This is an
aspect which the Economic Adviser
to the Finance Ministry should have
brought to the notice of the Finance
Minister. The Economic Adviser #o-
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[Shri Ramanathan Chettiar]

.the Finance Ministry should be -nore
‘vigilant and bring such things to the
notice of the Finance Minister before
he frames the budget proposals.
“These are the two aspects of taxation
‘that I wanted to mention.

There is one other matter I should
like to refer to. The foreign exchange
:allocation authorised upto the end of
the fourth year in the Second Five
Year Plan had been of the order of
Rs. 1,268 crores. But actually the
amount utilised is of the order ot
Rs. 779 crores. So there is an un-
atilised portion to the extent” of
Rs. 489 crores. I only want to draw
the attention of the Finante Minister
to this, that we have to pay interest
even on the Rs, 489 crores to the
friendly foreign countries, No doubt,
we get large allocations, Here 1
would like to pay a tribute to the
great work done by Shri B. K. Nehruy,
Commissioner-General for Economic
Affairs in Washington, for the way he
has put forward India's case for
foreign exchange allocation not only
in the Aid India Club but in the
capitals of the “friendly countries,
bringing this matter to the notice of
the Ministers of Finance in  those
couniries. He has really playced a
very notable part in solving the pro-
blem of our foreign c¢xchange re-
.quirement. I would only like to
say that the Department of Economic
Affairs should see to it as far as
possible allotments are fully utilised
and that a large amount of the order
of Rs, 500 crores docs not remain un-
utilised.

Then 1 come to my pet subject.
Having been associated with the Re-
serve Bank of India for more than a
decade and a half as a Director, I
would like to say in all humility that
in the year 1961 the Reserve Bank of
India does not command the respect
and regard people had for it five or
six years ago. 1 am very sorry....

Mr. Chairman: Is the hon. Member
stil] a Director?
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Shri Ramanathan Chettiar: I can-
not be a Director once having been
elected to this House,

Bhri Narayanankutty Menon: That
is obvious from his remark.

Shri Morarka: So that is the reason.
Shri Ramanathan Chettiar: No,
After all, the Reserve Bank is the

"watch-dog of our monetary policy. It

has to establish sound and healthy
banking traditions in this country.
Here I would like to bring some facts
to your kind notice and to the notice
of this hon. House. You know that
recently the Palai Central Bank
crashed. The total deposits in all in
the Kerala region were only of the
order of Rs. 38 crores. As far as the
Palai Bank is concerned, the amount
was Rs. 12 crores. The total deposits
and working funds of all the banks in
the c¢ountry are of, the order of
Rs. 1,800 crores. 14 large banks have
deposits to the extent of 90 per cent.
of the Rs. 1,800 crores, When the
Palai Bank with a deposit of Rs. 12
crores—and in a region where there
arc deposits of only Rs. 38 crores,
which can be cquatled to the deposit
in one of the A class banks-—could
create an economic crisis in the State
of Kerala—you know the State of
Kerala is vulnerable....

An Hon, Member: Is it so still?

Shri Ramanathan Chettiar: It was;
but things have improved.

You know it has brought about this
crisis. I personally feel that if only
the Reserve Bank of India had been
more alert and had watche:d the in-
terests of banking in Kerala and had
taken adequate steps to safeguard the
interest of depositors, especially after
the Travancore-Cochin Banking En-
quiry Commitiee had submitted its
report three years ago, this crisis
could not only have been avoided but
quite a few bank crashes could also
have been avoided. If this were to
happen to a bank with only Rs, 12
crores—God forbid, if anything
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happens to one of the large banks as
you poticed last August—but for the
timely assistance of the Finance
Minister one of the large banking
institutions in this country would
have come to very great grief,

I am rather frank about this.

Shri Tangamani: The Punjab Na-
tional Bank?

Shri Ramanathan Chettiar: Yes.

Another point I would like to say
is this. We are always used in this
House to attacking our officers in the
Minisiries and Departments. ...

Shri Narayanankutty Menon: Not
officers.

Shri Ramanathan Chettiar: PBut,
where we have to pay compliments,
we usually forget that. (Interrup—
tion). Sir, there is a general feel-
ing that the officers of the Central
Board of Revenue, especially in the
Income-tax Department are rather
hard on the people. 1 know for a
fact that in the last 3 or 4 yeors they
have had very hard work to do. I
know what a lot of work the Income-
tax Officer has to do, especially in the
new cconomic sct-up under which we
are living now. And, I would like
to pay a tribute, not only to the offi-
cers of the Income-tax Department
but also to the officers of the Central
Excise and Customs, 1 mcan the mem-
bers of the staff of the revenue
collection  machinery who really
deserve a word of praise.

st won Ggav (e aar
w1efiX) - gamafa Y, & gy fra
oY ofY Y gAY g 91 Py s
*Y Tt g iR 9 Tk ¥ 999 A
T, AT 9T ¥ §G FT ATH F
fa § Wi i w1 wet A gfrew
Y & g 2 4 § ) 9O AR @
¥ o1q v gy & i S & W ¢
ame v Y fegr v 3, farg oY wag
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¥ g et § 1 3 faeelt @ R e
fire ¥ s g o | TR & T
w2 ¥ yEww gt § Wi agt w
e aga vl & T OF e W
S T ST &, 0 W ITAH & T
% @ ol I I IR A wE A |
73 o & gy e gU e WK
T & AR § w7 q1, §FFT gw
¥ wo at & aga Qe W gur-
#¥¢ SaraT HrIE AE e @ | W oy
wg Y & rm, wife gw W § fw
o T 49T §Y FT AT LTw F ey
A STRETHFTHCTTIATATE I ¢
o7 WY F aga sgir i § | wrei
¥ W adt FIeT 9gAq &, Wi ag
T | TN g § I W age fowe
Y ot § 1w faRelt I A W R
&, 57 o7 Y T o wEifE sal
R 9T & W gRf | gafaw @g o
FAT UAT 9 FT ATGT AT 9% A Tl
2 Ty Y ST A aT &, Ty g
vy | gAY W a9 v % wiiwe §
&Y 2T & WX W A JE R A e
Y wwar § | e afr foeew gnfy
# faor ot wEET T IeEAY AgvEET
N ¥ vy @ 44 gt &, T W m
&g AT 9T avet ¥ a7 e agdy
g o T T st g R ot
gar<r frdeor fear s wnfem ) afx
gt frgr T at st ¥ orar WY
Y TEA FTUET EIT | AgE 9T WY
wrE Furm A 8, @l e 9 gonr §
WX WX g7 N wew g g A o
wETAT T &9 §, feaAY api & ary
%Y fewwa 2 gt )

orod A FOT I 9T § g
w8, 3% fag & orre) s
Y g 1 xwE Thw Wt EY g S
e 1 & ot ws fe & 37 gAY
) dw T Tk § wgt & ot A dert
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wR A F AN @ w1 T T TAT AT §, FEgT T HTE TET TRV
T g ) ¥ e ) R AT Tét & 1 & ey et § fa: vy o
¥ G Y i & rgh Y ST T ¥ a7 ¥ 281 3 wroay @Ay w

§ 5 s A o | fRe A oY Sy
Feft §, I Sty F< O ¥ w=’ Faw
W FIIT FAT TAMR qIR FTH Iqar
TeeY & HEIk FT § | T agfweny
it & fau & fear fee e & s
& 7 % WX W} fadt S & oA
% ot @ 7 et g froww ¥
wan | AfET gt o o T S F
fow 5 & wwar & W e o g
2, 3 fa s nfe | O oF WY |
§ g 9 AW Y AY X AT W F
T 7 g & Wk 7 O w1 ogw
freer & o7 ¥ T § oW
wefeat # 9t Gy 7@ sred &, 9wy
qU 7 ¥ aes Wy fawe e
oAt sfed |

T JAAT T 977 I AT
qQrgAT ¥ AT TG VT AFA AT
s foqr & 1 qeer &Y Ay ¥
g F w miw gfrer gfr e wg
wT q%eT foar T 97 ) §=Tr AAew
ag ga1 f 79 reve-te ¥ qz ol
# ardt fz s s o wfFwa gy 7R,
QAT wTaT #T ot @ 1 F WA E R
T TEq T WIT GO T TR KL T
w I T qRG | W AT g N
ey & w1 g & W) aga & gy Wi
& v woft § e gwT gX AT
T AgAT X 3T A AT 7 TR WY
g %xZ e ft g oy ey o Wy
WS g0 R |

16,53 hrs,
[Dr, SusHILA NAYAR in the Chair]

o F 4o g At ¥ TS
et v fravar anedft § 1 wefie

a7 WIF T § FFar e |
T & w1 AT A a7 @Y
T BT qAT 97 7@ &, W 5 A
WHT H ¥ 0F B4 AT F oo,

AT TG BT AT F ATATRYFT ATATE
T qE AT 3T AFAT & v afgqy F ot
ATTAM AAT AT &, I8 7 AT
T @1 gy o A I o 221 K AT
®Y TF AT Y FEAT & | WA A7 A
fear mar Y § Tamfr § 5 oy A

FIA ¥ An7 77 frge AT ) @i o

FE T FAwT Y F et o afew

& AT AT AT AT §F T A HIT T

®1 FT7 I3 A% | 7 gz wvAAT § Bt

F TIATT T 737 FF A0 ¥ O faear

£ 1 IF AT FT IV 9T 7 q_T 9%

T FTT AT AN G TR TH( 5AN

TS Tl o1 a9z qgt o A gwr )

TEA T G AT VT THT ZAT AT

Q1 | T FAAT a7 ZAT 7 qg0 AR

g1 7&1 & 1 9 e # i sy FTedie

¥ A9 FfrT A8 ¥ fr 77 mw for

FT AT A TEAT ATGAT & A I1 7R

LA ses tasill £ Bl il i

arn Hag & w3 & wfew aww

frgera & o fomdY # o1y € oY i

woAt T AR # 1 gafen gg aed

Y % AEr 9X wTeArd @ T ¥ g%

T N1, §g " ar F agl wgm

w{if¥ ag gy g} Twar &, 9 91 FH

OYT AT N Femrd § X gT Y A6

AORTT® Qrorar & ST AT AT
TH AW F T | qF WTAT AT AEAT Y

feggfewt sfi T s wmr gar &
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AR a7 FOo7 78 2 fie il # T8
agd g & 1 A eT T i F wmwen
g f apfas averar g o o A
# agAT A7 wWAT & A FF T4 A 9
AN FgE & A F40 A o@TAT
Foom [T F7owF AT f TA
HILM o & {76 777 ag oA=ay F19
FUART F HITE qET 97 IW7 BT
g am @ g 1 a3 wE F gE F
qgT F A TH G 3T T qA! TE AT
ST AT F  F T A AT AT AR
F1 T T AT q, SAH ATIG ATH FTOF
FEFAATATZT O F fr FT
T Azt A Ay F faarar @
et oY 1 g4 A ATfaR: gAT & wea
Fgr o gvsr mfed # qrdr wav A
&1 3T A% A QFT T AT 7 OWTIRT
gavan fF feaan avw IasT g7 aTaiaE
g & a1 Az ega g fw
IN FH W AT A TRTR, AN AW I
FETTET W& |

4 Frefie w1 fos w7t T
o9 T T} F7 2 Y oy w9 fw
Fgt & frar *1 W g9 T9AT A9
FaT @ a1 w1 & Forama T 3o T
T iar & 1 &€ & qvaw § e A
& & qg o ¢ g wfeg fe adf
¥ T W97 WIT FT AEHH @ T8, ¥
AN IA* § T o X 7 wrfed fe aff
¥ ITET AT EY qH AT @ AT IS
T TO¥ WTET | I ATE F A "I
TR am e v s fe @
Hradr rwar ¥ IT AT € T W
T WA sy Y I A xfy frawa
i 1| wTag a1 g %4 &, wgi T
aw W wr wrew gl gy awr § W
%1 WY o wga firer § 1 o TEE-
¥ o AT § 1 qg T A oo} aw
= 7Y afefr § 1 Tw e e ae ok
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& W I a7 gq AT AT AT I
&1 & = § o A o faity e
ST |

g At B gy AT § fora A
T ANFT A T A(87 | S0
g3edr fafaed) & o fewm oy 8,
I I AT ¥ fora sy &7 Wk
AT AETET & 1 TT A AT 2 |

16.57 hrs,

[MR. SPEAKER in the Chair].

WA A7 BT UF 957 AT 37 &
arAgmar I e IWE T A ¥ g
FgaT Arear 7 fF faa o o #Y anfeg
fe Firedty waq & fa, 30 &, vy
Tiftr srawg <& | gt 9T g A # ey
Qirat ®Y 7 e & S0 78 frera
%1 ATHAT AT q¥aT § A 59 qA@ A
wife forefirat aew gy ol & 1wk
wrafagt & oY "q9AT SN 3qr
forar & fe s 2 w7 oqET 1@ W famy
AT | Ro—37 TG A4 ¥ &rfAC }
AT 99wy § W wAr ey ¥
¥ & W 19 wroor ¥ oY v Qwrfeat
I8 AX F 7 wef) § 1 A8 Dw abier
A%Y & | T w7 Ow T agi wmT qT
W 393 ¢F & At ¥ v d faare swe
fer ¢ | 3 xarar qr fie e &
AN & A X NTA g w2 7% & FawT
Ty frwre v 7R e forgy o §, Py
wrEd & ey g ww fagr omar §
g 9T 7% =qTer gy ovar § fie fer
ot &7 TRY A ¥ IRE FAM ) WY
arf) § 1 of Farey oft off w1 7
fererrerr ey ff WY srre AT X 3 oy
wrf €7 a7 €1 syyeqr A ay A A
Y agE AT gy Awav g

wrfra gt ¥ Wl & ot ¥ gy
v wfi § 1 arag Iy qg sryw At §
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sfyerefy e Mr.. Speaker: They have been
[ iﬁ!ﬂ] wrongly called earlier.

i @y 1 N worgwr § ag ATy FATa

T fwtfea g & Wi Preifa worgdy Shri Jamal Khwaja: Mr. Speaker,

et 2 A Awar & ARAD
wRT? Aadrg | g s g fE e
A arQa g1 Y aET aga wH Y el
YA rm R g Rt Fa A
g QT AT AU T wg & | T @A
v fir @y & s fipera oA Y W@ R
T § % AT sEfral o frgen A
W aw7 @it Irq Fw fAw @y
g aqt s N Gy ATA T @R
W 3% fam o g8 Wt s fear o
w & Iax fog A «d sfaga =
LR L LIS

o ¥ § ITAA wEregr § xadr §)
qrdar s W g e S e A
TTH TAFT HET G AT, | TEY FIEATT
# o wu1 3 AT EAR ag W T@ A
s & 1 ag g8 i vl avE & A
¥ fr e T WTAA T, T T
AT € AT H A FTAT F@&T R
T g7 3 wew &Y AT Ay ag aE ArQ
v AT | § fag 5F A1 A&7 e
fear v wfed |
17 hrs,

Mr. Speaker: I will call hon. Mem-
bers who have not spoken at all durir_;g
this session. There are five or six
such hon. Members. Shri Lachman
Singh, Shri Jamal Khawaja, Sbhri
Narayanankutty Menon. ...

Shri Jamal Khawaja (Aligarh):
Have you called me to speak, Sir?

Mr. Speaker: If he wanis he may
speak.

Shri Jamal Khwaja: Yes, Sir,
Shri Ram Krishan Gupta (Mahen-

dragarh): Members who have already
spoken have also been given chances.

Sir, I entirely agree with my hon.
friend, Shri Chettiar, who spoke a
few minutes ago that we have en-
tirely forgotten the art of paying
compliments, specially in this House
and giving genuine appreciation and
praise where they are due. I think
at least 20 per cent. of the problems
of our country would be solved if
we in Parliament for every criticism
that we level against any person, we
give at least some praise and some
appreciation, where, of course, it is
due,

A number of speakers have spoken,
many of whom I can claim to be my
friends, after having had the privilege
of close association with them for the
past four years. I admire and envy
the fluency with which they speak
and the facts and figures which they
give. It is these facts and figures
which constitute the arsenal and
ammunition of gpeaker in Parliament.
Unfortunately, I do not possess any
of these facts and figures, because my
interests lie in a different line. But
I do hope that what I have to say is
no less important than the purely
economic and fiscal policies which we
are discussing at the present moment.

Before 1 do so, I would like to say
a few words about our policy to-
wards China, because the speech
which my friend, Shri Nath Pai, gave
on the Ministry of External Affairs
demands the other day is fresh in my
mind and I think in the minds of
many hon, Members here. He spoke
with great vigour and eloquence and
I, like many others, admired and ap-
preciated the speech. Bnt I said to
myself; what is the operative part of
it? When I came to that, I nad no
difficulty in realising that in spite of
his eloguence, the policy that the
Government of India is pursuing is
the correct and the only policy in the
circumstances in which we are
situated.
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Do the hon. Members who speak
with great elogquence and criticise the
Government for Inaction or pursuing
a weak-kneed policy think that send-
ing an army or a group cf volunteers
is the only way of defending the
country? Do they not realise that jt
is the nuclear age and the diplomacy
of the nuclear age should also be in
conformity with the problems and the
situation that have developed? I am
perfectly clear in my mind and I say
this not with a view to defending
the Government or any individual,
but because I feel in all sincerity and
honesty that the correct and the only
policy is the policy that we are pur-
suing. Battles and wars are waged
not only on the battle fleld but also
in the factories, in the schools and
in the offices, and I am sure that all
that is being done and attended to.

After all, these things require time.
We have the example of the great
countries, the great super giants,
They have all been exercising great
patience. I very much doubt if the
United States of America would have
exhibited the same patience in the
case of Cuba a dozen years ago.
There are many other examples. So,
1 think, in spite of the =loquence and
the sincerity with which many of my
friends have critioised the policy of
the Government, it is the correct
policy and that it is going to bear
fruits. We have only to be patient.

Well, as regards the proposals and
the concessions that have been made,
I would like to make sne or two
observations. I am sure the whole
House would welcome the concessions
that were announced by the Finance
Minister yesterday, especiaily to ihe
small scale manufacturers, I am not
familiar with the working of various
industries in this sector, but I wonder
it it were not possible to extend this
concession also to the small-zcale
manufacturers of medicines and phar-
maceutical goods. I know somewhat
the case of glass manufacturers, the
amall-scale glass manufacturers be-
cause they are in my district, in my
constituency. I am very glad that
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concessions have been given to them.
If it is a good and reasonable case
and it is well presented, I trust and
hope that the Finance Minister would
also view the proposal favourably——I
mean the proposal to extend this con-
cession to other small-scale manu--
facturers.

Sir, after making these one or two-
observations on the budget and tax
proposals, I would now like to turn
my attention to a problem that is of’
basic importance to every individual
of this country. I refer to the problem
of natitonal integration, A few years.
ago, the phrase “national integration”
was not much heard of. The fami-
liar slogan in the time of the strugle
for independence was “Hindu-Muslim
unity”. But now we are faced with.
the wider problem, and I think the
term which we have coined is a bet-
ter term because it is much more
comprehensive and it comprehendr
all the various facetg of the problem.
Due to various reasons this problem
has gripped the attention of the coun-
try. There is a proposal from cer-
fain quarters that communal parties
should be banned. The Congres:
Party and other parties are exercis-
ing their minds over this problem.
The elections are near and there are
so many other factors, 1 am glad
that this problem, which is certainly
a very important and basic problem,
is engaging the attention of all seri-
ous thinking people in-this country,
1 think what the Prime Minister said
a few days ago is significant. He said
that very important as our Five Year
Plans are, this problem is still more
important. I think there is a great
deal of truth in it. But, unfortunate-
ly, many people do not realise the
significance of this problem. They
may suppose that it may be very im-
portant for the minorities to harp on
this theme, but how is i{ important
for us? Perhaps they think that this
problem was important during the
period of struggle, becwuse it was
dificult to win freedom without
unity, but now thay freedom has been
won and now that the partitiom ‘of
the country has taken place, how does
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it matter for the majority. I do not
‘think the far-sighted people, members
-of the majarity community, think on
‘these lines. They know the impli-
cations of this problem. But, I am
.afraid, there is a section of people in
this country which tends to ignore
and minimise this problem,

What is being done, or what has
been done, as far as this problem of
national integration is concerned?
Obviously, there are two spheres, the
governmental sphere and the non-
governmental sphere or the non-
official sphere. It may be said that,
after all, it is a matter of education
of the people and, as far as the Cons-
titution of the State is concerned, it
is secular and, therefore, there is not
much which can be done by the State;
it requires education, it requires eco-
nomic development, which is going
‘on, things are being done and it
would take some time before it is
achieved. Although that approach is
true to some extent, I think it is not
enlirely true. The supposition that
nothing can be done at the govern-
mental level or official level is wrong.

Here I would like to refer to the
-other facet of national integration,
the problem of the Scheduled Castes,
‘Their problem, of course, is slightly
-different, because the nature of the
social distance is different and the
separatis involved is different. But
it is the same problem, which stems
from the same roof, though the
branches are no doubt different.
‘What I mean to say is that, as far as
this second problem of castelsm is
concerned, we are doing something.
‘Of course, the results may not be as
satisfactory and as substantial as
many of us want them to be; never-
‘theless, substantial amount of money
is being apent. We have the Central
Advisory Board, for example, and
there are statutory provisions and go
on. [ do not mean to say by any
means that this problem has to be
tackled on similar lines. For exam-
ple, there is no question ~f the pro-
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blem of reservation. It ijs a thing
which is farthest from my mind, and
I think those people who think in
these terms have completely failed to
understand the nature of the probtlem.

There are other things which, I
think, can be, and should be, done at
the State level. For example, you
would remember, Sir, several years
ago, Professor Gardner Murphy, an
eminent American psychologist and
sociologist was invited by the Gov-
ernment of India to undertake a sur-
vey and deal with the problem of
social tensions in a scientific and socio-
logical way. He submitted a report.
I do not know how far that report
has been followed up. I do not think
much has been donec, because I have
not heard anything about it. So,
what T mcan to say is that a commit-
tee of gociologists and others who can
tackle the problem of emotional dist-
ance and separatism on psychological
and socialogical lines should be form-
ed to suggest ways and means,

Mr. Speaker: The hon. Member's
time is up.

Shri Jamal KEbwaja: Then 1 will

just give certain suggestions. I will be
very brief.

There are some organisations which
are doing this type of work. I very
much doubt if they are being liberally,
or even at all, helped financially by
the Government. I think it would be
a very good thing if that could be done.
I am sure that there should be no
difficulty. It is only a question of en-
couraging these organisations and
making the rules and the technical
difficulties esasier,

Another suggestion which, I think is
very very important is that at the
school level and at the umiversity
level all the students should be taught
the basic features of the various cultu.-
ral paterns that exist in India and
abroad also. After all, it is not only
a question of pational integration here,
In this atomic age we are faced with
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a still wider problem, namely, the pro-
blem of humanistic integration. We are
gradually going into that age of hu-
manism where even the barriers of
country, race and religion would be-
come insignificant before the greater
unity of mankind as such. So I sug-
gest that just as_we teach geography,
which is world geography, just as we
teach history which is more or less
world history, just as we teach other
subjects, the subject of culturology—
this word is not very common but I
am sure this will be a very signifiant
and expressive word—should be taught.
Suitable textbooks should be written
so that every cultural paffern tould
be taught to the students and they be-
come familiar with them. If T may
digress, the difficulty arises....

Mr. Speaker: The hon. Member's
time is up,

Shri Jamal Khawaja: I shall finish
in two minutes,

The trouble is that we generally do
not understand the meaning of culture.
We think that cultural patterns are
either true or false just like statements
or propositions. We think that a parti-
cular cultural pattern to which we
subscribe or which is ours or which we
have accepted as a result of cultural
conditioning is the true pattern while
all others are false. Modern philoso-
phers and methodologists have com-
pletely repudiated this point of view
and I agree with them enfirely. Cul-
tural patterns are just cultural pat-
terns. You may like them or you may
not like them.

So, if the cultural patterns could be
taught to the younger minds, instead
of thinking one to be true and others
to be false they would think of the
various patterns which may give them
pleasure, which they may accept and
which may provide them with emo-
tional satisfaction while other groups

of persons might derive pleasure and .,

satisfaction from the acceptance of
some other cultural pattern. If this

concept is developed among the stu- . <

dents and the younger people, thix
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question of dogmatism would comple-
tely disappear.

There were so many things I wanted
to speak on but since you have rung
the bell twice I conclude my speech
and thank you for the opportunity that
you have given me.

Shri K. S. Ramaswamy (Gobichetti-
palayam): Mr. Speaker, Sir, everybody
should be happy over the progress
that our country has made in the fleld
of agriculture and industry. Indus-
trial goods have been produced more
than ever before. The hon. Minister
of Food and Agriculture said the other
day that agriculture has attained the
state of a self-sustaining and a self-
developing economy. No doubt our
target of 100 million "tons will be
reached by the end of the Third Plan.

When we go into the prices that pre.
vailed this year, we find that while the
prices of manufactured goods have
gone up by 11 per cent, the price of
rice has gone up by 7 per cent and
the price of wheat has declined by 11
per cent. Hereafter, when we grow
more foodgrains, the price of food-
grains is likely to go down further.

Then there will be a problem, be.
cause when the prices of manufactured
articles go up and the prices of food-
grains go down, the agriculturists will
be hit hard. So we have to be very
watchful about the agricultural
prices,

The agriculturist should be assured
of a floor price. The cost of cultiva.
tion is very much; the cost of produe-
tion in agriculture and industry is
very great now. That is why we are
not able to export our sugar. Even
the cost of coffee is high in our coun-
‘ry, compared to the world market.
So this is a problem which we have to
tackle.

The Finance Ministry should be very
watchful over the activi‘ies of ether
Ministries like the Commerce and
Industry Ministry in the matter of ex-
port policy and the licenzing of indus.
tries. For instance, ofl cake is being
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exported, but the price of oilcake in
the country has gone up by 100 per
cend,

Agriculture should be gubsidised to
n greater extent. The rural credit
given by the credit societies is at the
rate of about 8 to 8 per cent. But the
Reserve Bank advances the loan at 2}
per cent only. Why should there be
this great disparity? This should be
reduced and people should be able to
get credit at a lower rate,

Take, for instance, fertilisers. The
price of the indigenous fertiliser is
very high. Instead of bringing down
the price of the indigenous fertiliser
to the price level of the imported
fertiliser, the price of the imported
fertiliser is raised. The hon. Minister
announced that the prices of fertilirers
will be reduced. T hope this will be
doene soon.

The hon, the Finance Minister yes-
terday announced certain relief in
excise duty. For the handloom indus-
try we want some relief. He has al-
ready given exemption for handloom
varn up to 40 counts. But handloom
goods are being used more by the poor
people nowadays, and we have alsn to
meey the export market. If the price
difference between mill.-made cloth
and handloom cloth is 11 per cent, as
it is today, it will not be possible to
push up the sales of handloom cloth.
Now, a rebate is being given That
rebate is being reduced from 12 naye
Paise to 3 naye Paise in the wholesale
price. I think the policy of the Gov-
ernment is to abolish this rebate abso-
lutely. In that case there should be
some differen~e between the price of
the mill-made cloth and that of the
handloom cloth, and for this purpose
some help should be given by way of
exemption in Excise Duty to the hand.
loom industry till such time as it s
able to stand on its own footing.

Coming to my regional gemands, the
southern region has got certain advan-
tages in the matter of setting up of
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textile industries, like climatic condi-
tions, technical labour, managerial ex-
perience and all that, There are 134
mills in Madras State out of which 74
are under economic conditions. They
are below the twenty-thousand spindle
level. So they should be raised up to
the economic level especially after the
caceptance of the wage Award by the
mil's duc to additional expendi-
ture, For that, in the Third Plan
period we need about 1-6 million
spindles. In Madras State the loomage
is about one-thirtieth in the country;
but the spindlage is about one-fourth
of the total spindlage in the country.
There is a very great imbalance in
this, and tha should be reduced. We
need about 10,000 looms more in the
Third Plan period. We have got about
four co-operative mills with 54,000
spindles in all for supplying yarn to
the handloom industry. This is a bit
short, and we need some more mills
in the south to feed the handloom
industry. -

Some time ago, the Madras Stat
surrendered its autonomy in collecting
sales tax on cloth, sugar and tobacco
because the Centre promised to com-
pensate the State by giving them a
portion of the proceeds of the addi-
tional excise duty that they would be
levying. It was decided by the Finance
Commission that the principle of dis-
tribution, to the States should be on
the basis of population, for 80 per cent
of the tax collected. Recently, the
Finance Minister of Madras State has
stated in the Legislative Council of
Madras that the Centre is not keeping
up its promise, and that the gentle.
men's agreement is broken. He says
that when the duty on cloth is bemng
raised now, it is done only for the pur-
poses of the Centre, and the States a1e
nowhere jn the picture. I would like
to have from the Finance Minister a
rlarification on this point.

Further, money is allocated on taw
basis of population. After the recent
census, we find that in some States
the population has gome up more than
in other States. On the one hand, we
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encourage the States not to raise their
pcpulation, by adopting family plan-
ning methods and all that, but at the
same time, we are giving more money
to certain States on the basis of popu-
lation. So, it is somewhat contradic-
tory. A better policy should be follow-
ed by the Third Finance Commuasion,
namely that the allocation should be
not only on the basis of population but
also on the taxable tesources or the
taxable capacity and the capacity to
get things done in those States.

I would like to refer to the very
grave situation in our neighbouring
country Ceylon. A state of emergency
has been declared because the law and
order situation has broken down. The
Tamil.speaking people there are fight-
ing for their language to be used for
administrative purposes and in courts.
It is a legit:mate demand of the peo-
ple, and I hope that without any more
fisht or bloodsiied they will be able
to solve this problem. Especially, in
Tamilnad, the people are very much
agitated over this. I would request onr
Government to use their good jnflu-
ence and good offices to get this matter
settled amicably.

Our Government are so generous in
giving aid to those who are
engaged in the handloom industry for
constructing houses, They give loans
and also grants. Bugt I fee] that Gov-
ernment can help them in a Dbetter
manner by giving them more money
and by reducing the interest on loans
Now, money is given for common
amenities, on which about 4} per cent
1s charged. At least, this loan for
common amenities should be free of
any interest

In the Third Plan period, roads and
communications have not been given
their due share. Roads are the veins
in the country through which goods
and services run. So, more money
should be allotted in the Third Plan
for the construction of roads. I want
to place the request of my constituency
before Government that an inter.State
road connecting Salem, Coimbatore
and Mysore should be taken up this
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time. We were clamouring for a new
railway line connecting Chamaraja-
nagar and Satyamangalam. I do not
know at what stage it is, but we infer
that it has gone to the background
The construction of this road should
be given priority and the three States
connected through Mettur, Burgur etc.

Shri M, S, Murty (Golugonda): Mr,
Speaker, Sir, in his budget speech in.
troducing the tax proposals in this
House, the Finance Minister said that
to find resources for the Third Five
Year Plan, he wanted to lay the tax
net as wide as possible, but would see
that the low income groups would not
suffer much If we examine the taxes
impoged in the Finance Bill to cover
the deficit, they total about Rs, 60
crores. Out of these, Union excise
duties account for half, that is, Rs. 30.9
crores. If we go into the details of
these Union exciss duties, we can
classify them into three categories:
necessities, Juxuries and amenities and
industrial raw materials. Excise dutirs
on necessities account for Rs 11
crore;, those on luxuries and ameni-
ties come to Rs. 3'5 crores and those
on industrial raw materials to al Rs.
16° 4 crores.

What is the cffect of these excise
duties? They increase the prices of
consumer gois, As such, they have
their inflationary effects. Also, the
purchasing power of the people, the
consumers, will be reduced to that ex-
tent. On the side of raw materials,
the cost of production will increase
and to that extent, our competitive
capacity in the export market will he
reduced,

What are the items on which excise
duties are imposed? Take the hand.
loom industry. In our country, next
to agriculture, the handloom industrv
is the biggest decentralised industry.
It is one of the cottage industries. This
industry js struggling for its existence
and the Government are assi.ting it
by taxing the mill industry, allowing
a rebate to the handloom Industry and
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so on. About 75 lakh people are em-
ployed in this industry. They are low-
paid peaple from out of the rural
population, Next to agricultural
labour, we can classify these handloom
weavers as the low-income people.
Their lot is very miserable. They
cannot find employment because the
industry is not thriving well. They
do not find markets for their products.
As such, they are leaving the industry
and going out for rickshaw pulling
and other things.

It is in these circumstances that the
Minister has chosen to tax this indus-
try also. Although the coarse varie-
ties, that is, below 40 counts, are not
taxed, the higher counts 60s and upto
1208 are taxed. Not only staple yarn
but artsilk yarn which is used in the
handloom industry is also being taxed.
What is the income that the Finance
Minister is going to get out of this?
Out of the Rs, 60 crores that are ex-
pected from the new taxes, he will get
only Rs, 60 lakhs out of this industry,
that is, only 1/100th of the total in-
come, The All India Handloom Board
appointed an expert committee to find
out what is the cost of production of
these things. They have come to the
conclusion that the difference in the
cost of production between
mills and the handloom indus-
try is 11 per cent. And, beyond that,
it you impose taxes;, with the increase
in the price of art silk yarn and other
materials also, the total cost of produc.
tion will be very much and the differ-
ence between the mill industry and
this will come to 20 per cent. The
handloom industry is being supported
by the rebate scheme. This rebate
which was 8 nP. in the rupee has been
reduced to 5 nP for retail, and 3 nP
for the wholesale, As a result, the
competitive capacity is reduced in the
market and the market has also acted
not favourably to this.

Government have said that they
want to strengthen the weaker sec-
tions of society. But this weaker sec-
tion of the textile industry which is
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struggling for its existence is also
peing taxed. These people will have
to go away out of this industry; and
Government will now be faced with
the question of finding employment for
these 75 lakhs of people. What is the
net result? For the sake of 38 lakh
workers in the textile mills these 75
lakhs of people are being taxed. Now,
what will be the tax. It will be one-
hundredth of the total income and
that can be given up by the Finance
Minister.

Already the industry is faced with a
lot of handicaps; and they have to
reduce their wages to tide over the
;risls. Export of fine cloth #s now be-
ing allowed and it is finding a market.
But with this tax imposition that will
also go away and it will be very diffi.
cult to find markets for the handloom
cloth, Therefore, I request that the tax
on the handloom industry may be
removed.

Coming to the other aspects, The
Planning Commission has been trying
during the whole of he Second Five
Year Plan to find out a definition for
‘backward areas’, which they could
not do all these days. They say that
we must have a balanced development
of the country. While talking of the
whole country, the industries are be-
iIng located mostly in and around
Bombay, Calcutta and Madras and the
rest of the country is being neglected.
Some of the industries, during the
Second Five Year Plan, were located
near the collieries or wherever raw
materialg are available and other
parts of the country are being neg-
Iscted thoroughly.

There 1s a proposal also that in the
Third Five Year Plan every State will
have one industry. But, I do not know
how far these things will come into
being. Now, Japan is taking away
our ron ore all the way {rom Bala-
dilla to Japan and they are making the
iron materials there today and are
cumpeting in the world market. Why
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not we have small steel plantg througn
out the country? Even though there
are no iron ores there we can import
or transport ores from those places
where there are lron ores,

The German Company has given a
project report worth about Rs. 2 crores
which can be utilised anywhere 1n
every State by importing raw matertal
from iron ore mines, That may be
taken up in the Third Five Year Plan;
and on the way to Japan from Baladilla
to Kothavalasa, this plant can be
located at Kothavalasa.

The Andhra Pradesh Government
has been requesting to start other in-
dustries also in Andhra Pradesh—a
second Heavy Electrical Industry in
Andhra Pradesh....

Mr. Speaker: What will be the capa-
city of such plants?

Shri M, S. Murty: The capacity will
be 50 tons.
Mr, Speaker Fifty tons a day?

Shri M. S. Murty: I do not exactly
know. I speak subject to correction.

Shri Narayanankutty Menon: It may
be 50 tons a day, Sir.

Shri M. S. Murty: It can be.

The proposal was given by the
Ministry of Steel, Mines and Fuel,

Shri Morarka: They want to permit
small plants of the capacity of 100,000
tons per year,

Mr. Speaker: Will each one cost
only Rs, 2 crores?

Shri Morarka: That depends upon
the size of the plant,

Mr. Bpeaker: 100,000 tons.

Shri Morarka: Such a plant would
cost more than Rs 2 crores—about
Rs, 10-12 crores,

Shri M. S. Murty: I request that the
heavy electrical plant may be located
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in Andhra Pradesh. Coming to the
other industries, there are other places
where these industries can be located.
There are other types of ores also, such
as mica and limestone where cement
factories can be located. Industrial
development has got to be done in
Andhra Pradesh. I request that these
things may be looked into during the
Third Plan,

Some Hon, Memberg 038

Mr, Speaker: Shri N.R. Ghosh. Then
I will call Shri Shree Narayan Das. 1
will try to call other hon. Members.

Shri Prakash Vir Shastri (Gurgaon):
Sir, what about the Opposition?

Mr, Speaker: Yes. From the Oppo-
sition also, certainly. Now, Shri N. R.
Ghosh,

»art N. K. Ghosn (Coocn-Behar):
S.r, yeste:day, whe Finance Munuster
in s speech announced certain con-
cessions In respect of certan laxes.
That was in response to certain pub-
lic appeals to him. These are very
welcome, I congratulate the Finance
Minister in giving these concessions.
But these concessions have been very
severely criticised by some Members
of the Opposition. 1 understand their
opposition. It was not that actually
there was anything wrong in those
concessions. But their basic approach
is that there should not be any private
sector and there should not be any
private property. Therefore, they do
not miss any opportunity to say some-
thing which helps their idea and
objectives.

While saying this, I submit that the
Finance Minister did not go the whole
way in promoting exports and I shall
mention one glaring instance—that is
tea. It is known to him that we are
losing ground in respect of tea; our
position in the world market is going
down rather dangerously. We are
not taking a serious view of the
matter. East Africa and Ceylon are
d-iving us out of the market. As a
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mawer Ol lacy, tac cos. stwuciure of
tea i mowil.g up Lo Such an extent
wiat we cannol compete 1n tne world
market.  lnere is a vasi possibuity
ol an expori, market tor our tea iIn
alulueed wdl Ulere LUl OUr cousk  struc-
ture we cannoi compeie with the
cneap brand of Chuna and Japanese
tea which 1s imported there. 1t is a
very serlous pos.tion because jute and
tea are the greatest earners of foreign
exchange, If we lose ground once,
we shall not be able to recover our
posiiion in the near future, if at all.
1 wiul ask the Finance Muuster to
consider this position. He has realis-
ed the position; he has admitted that
tea industry requires help so that its
position in the world market can be
maintained and he has given a small
concession in the shape of reduction
in export duty ... (Interruptions.) I
shall read from his speech. He has
stated in his speech:

“Government for its part will
stand ready to help the export
industries in every way by more
liberal treatment in the matier of
foreign exchange aliocauons and
by speedy refund of internal taxes
and duties levied on such products
ag are expo'ted and in other
ways.”

The unforiunate thing is that though
the excise duties are returned in
respect of other articles which are
exported, so far as tea is concerned,
the excise duty is not returned. There
is no logic in it. That was not the
pattern of things even a few years
ago. The excise duty is there for
sometime; it came into existence some
years ago but the moment the tea
was exported the excise duty was
returned. But I do not know accord-
ing to what logic the Finance Minister
has made a departure in the case of
tea. On the one hand he gives some
relief and that is cancelled on the
other hand by the fact that the excise
duty is not returned and excise duty
goes right into the production cost,
I think #t i{s a very serious question
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wud the ¥mance Muuster shoula take
tnls mat.er Seriousiyy 1Nt cunsiaeca-
uon 1n the wteresi of the wnole

country.

Lue rinauce Muusie: has been v:ry
Peuevoleill TOWAIAs pdikes ed. 1 0o
LUE KOUW Wiaewler O¢ IedleliDers Je
tati LndL WU per cent oL lne packet lea
15 haned oniy Dy LWO lore.gn com-
Pdlues W Ceuldadlly Qu o ieyuue
mucy newp. He has  levied eXcClse
duty on lovse tea. 'I'ne aueged reason
was that loose tea is bad tea and In
uraer 1w disCourage e cuusuimnp.on
ul loose tea he has given relief io the
packet tea. But he forgets that in
tne lanes and streets of towns like
Calcuua, Bombay, Madras, ew. and
in industrial areas a cup of tea sells
at nine naye paise and that is all loose
tea. As a matter of fact the packet
.cas are out of reach of the ordinaTy
people and these people will drink
always this sort of loose tea because
they cannot afford to drink better tea.
Therefore, this help has been rather
m.splaced and misconceived. The
duties in respect of the packet teas
need not have been given up, and I
would ask the Finance Minister to
consider whether that was at all
necessary or called for. If the duty
is restored, then certainly he can give
more and better relief to the export
duty on tea. That will help the
external market for our teas. Unlesas
he gives this relief quickly it will
not be possible for Indian tea to get
its position restored in. the competi-
tive capacity of the tea industry in
fo-eign markets.

Then I come to another point. The
Finance Minister hag given some relief
by amending clause (4) of section 7
of the Income-tax Act by providing
exemption from tax in respect of
retiring gratuity received after 1st
June, 1953 by members of the defence
sa~vices. ] would ask him to consider
whether the same tax relief could be
extended to officers in the public
sector and in the private sector, in the
case of their gratuity, at least within
a limit of Rs. 10,000.
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Then I would request him to con-
sider the increased excise duty in res-
pect of siraw boa~ds other than cor-
rugated boards. These boards are
made some by semi-automatic plants
and some by completely automatic
plants. This increase in excise duty
wil] affect the small scale and the
medium scale industries in straw
boards very much. Representations
have been made to the Finance Min-
ister and I think this industry merits
sympathetic consideration at his hands.

As regards radio, we have been
practically swamped with hand-outs
and memoranda from the radio mer-
chants' association stating their grie-
vances. We know that fo- the third
Five Year Plan money is necessary
and money must be found.

If this radio industry is to be taxed,
I think at least the proposals made by
the radio merchants’ association have
to be sympatheticallv considered. He
has given tax-exemption to radios up
to the value of Rs. 150. Thev wanted
to extend this exemption limit to
Re. 200, We are told that there are
manv small industries which manufac-
ture these cheap radios. ‘Therefore,
if thic exemntion limit be raiced to
Rs. 200 that will be giving relief to
small-scale medle and not  tn hig
monev. T think this part of their
memorandum should merit sympathe-
tic consideration at his hands.

Then 1 will ask one thing. A very
large number of items have been
roped in for excise duty. I do not
know whether the game is worth the
candle, because when we rope in
too many items there are the collec-
tion costs, there is the question of
evasion and corruption and all that
and, T think, not much is saved. It
should be seriously considered whe-
ther it ic worth roping in all these
items. When vou want to levy an
excite dutv on a partienlar item or
or some items, the first consideration
to he horne in mind i« whether the
collection costs and other thines
would not practically cance] the
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income which you gain from it. I
would submit that it is worth consi-
dering whether it pays bringing under
excise control items where the col-
lection costs practically eat up the
income.

The Finance Minister has got ima-
gination. He takes a comprehensive
view of the whole structure of indus-
try. I would again ask him to exa-
mine the export picture and consider
this. He has not given very serious
consideration in respect of tea. He
should again review the whole matter
and should immediately give some
reliefs which can save the position of
the tea industry in the international
market—as this is the birgest earner
of foreign exchange.

Shri Naravanankutty Menon: WMr,
Speaker, Sir, during the debate on
the Finance Bill and also the Budget,
it has been customarv that the bud-
gotary policies of the Central Govern-
ment in general and also the new
taxation proposals in partlcular are
to be made subiect matters of com-
ment in this House. but I provose,
Sir with vour permission. to make a
denarture from the custonmarv pro-
radure of tolking on the Finance BIN
for very leritimate and rogent ressons,
reagsons which are verv comnelling.

1 propose to deal with a question
which is of utmost importance to the
people whom I have got the privilege
to represent and also the State which
I have got the privilege to represent
here. Sir, the constitutional basis of
provineial autonomy in this coumtry
has been wel]l accepted long before
the Constitution has come into force,
but these 11 years of working of our
Constitution ha¢ shown u« threadbhare
the illusory nature of the provincial
autonomy of each individual State,
and when this vear’s budeet is taken,
when the twn Five Year Plane are
over, then asain the totality of the
iNMuso~v nature of the provincial auto-
nomv of individAnual Rtatey gstands also
rxnoted.  Therefore Sir T nronose to
touch certain points which deal with
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that particular aspect of financial
integration of the States and how the
Centra] Government budget has got
a direct bearing upon the destinies of
the constituent States of the Union.

Before touching that pr-oblem, I
wish to point out one or two points
regarding the excise duties in general.
As has been pointed out by many hon.
Members, in the original budget pro-
posals many new excise duties have
been proposed. When we analyse the
items on which the new excise duties
are to be levied, not a single item
can be pointed out by the hon. Finance
Minister, who is professing in the
name of socialism to prove that these
duties will be falling as an incident
upon that class of people which could
be placed above the middle class. And
replying on his Ministry’s demands
yesterday. the Finance Minister was
deflning the middle class and equating
the middle class to his own fortunes
in the past. But I should say that
when a specific question was put to
him as to the increase in the real
wages of the workers of this country,
including middle classes, from 1939 to
1961, and asked him as to whether
there was any increase in the real
income of the worker, including
middle classes, the hon. Finance
Minister was kind enough to reply
that he hag got no statisticc with him.
But I can tell this House that, taking
1939 as the base, there was no increase
in the real income of the working
class, including middle class. at the
prevailing price of 1961, and that is
a fact which the hon. Finance Minis-
ter could not, under any circum-
stances, deny.

Taking that as a fact, it will be
seen that there is an additional excise
duty on keronese oil, and the excuse
given by the Finance Ministe~ when
he gave the reply vesterdav was
that particular care will be taken to
import only inferior variety of kero-
sene oll in future. That betravs his
total ignorance about the ofl position
and the natu~e of the kerosene oll
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industry in this country. It is not in
the Finance Minister’s hand to regu-
late the import of either inferior or
superior quality of kerosene ofl,
because there is agreement with the
oil companies, and it is left to the
sweet will and pleasure of the oil
companies as to what variety of kero-
sene oil hag to be imported. And it
is our experience here that the oil
companies are importing and produc-
ing from their own refineries in this
country only the superior variety of
kerosene oil. Therefore, the excuse
given by the hon. Finance Minister is
no excuse at all, and the additional
excise dutles imposed on superior
kerosene oil have to be paid by the
poor people of this country.

I may point out here that from
1950-51 onwards there is an increase
in the additiona] excise duty revenue
on kerosene oil alone, which is a
constituent unit and which plays a
considerable part in the formulation
of the working class cost of living
index, and hon. Members will be
astounded to know that whereas the
total excice dutv levied on kerosene
0il in this country in 1950-51 was only
Rs. 28 lakhs in 1981-82, by wav of
this budeetary pronosal, the total
excice revenue on kerosene ofl alone
will be Rs. 850 1akhs: a hig and steep
inerease from Rs. 28 lakhs to Rs. 850
1akhs.

The Deputy Minister of Finance
(Shri B. R, Bhagat): Is it on the same
amount of kerosene oil?

Shri Narayanankutty Menon: No,
the consumption has increased; I
agree. From 1950-51 to 1961-62 there
has been an increase of 156 per cent.
in the consumption of kerosene oil.
But on an increase of 158 per cent in
consumption, the increase in excise
duties is from Rs. 28 lakhs to Rs. 850
lakhs. Therefore, hon. Members of

this House can very well calculate and

see what is the percentage of increase
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in incidence by way of excise duties
alone.

Coming to power looms, yesterday
some concession has been announced
by the hon. Finance Minister, and that
concession is available {0 units of
two looms, provided the two. looms
will not work for thiec shif:s. Every
hon. Member in tuis House is at a loss
to understand why the Finance Min-
ister wants to make a differentiation
between three shifts and one shift in
a particular unit of two power looms.
These power-looms, which are cottage
industries, 1, 2, 3 or 4 power-looms
make an economic unit and they can
get only a maximum profit of Rs. 70
to 80 a month by working three shifts.
Now, if the Finance Minister wants to
make a differentiation between power-
looms of two looms and fou~ looms
and one shift and three shifts, we are
at a loss to understand what is the
real criterion by which the Finance
Minister is prepared to give an
exemption. Was it only to give some
colouring at the final stage to it
because there was criticism of this
tax both in this House and outside and
so he wants to make some concession?
That concession is illuso~y and T will
plead with the Finance Minister that
at least four power-looms should be
taken as a unit and the limit of one
shift should not be there and that, to
that extent, the Finance Minister
should be pleased to extend the
exemption alsg accordingly.

18 hrs,

Thirdly, I wish to speak regarding
the revenue from excise duty on
radios. There is an attempt made to
show that a radio is purcheced in this
country only by millionaires and
therefore the additional ~xcise duty
falls on the millionaires o~ on the top
class. When excise duty on a radio is
increased by 40 per cent, the percent.
age incidence upon the total income
in terms of expenditure of @ persmm
who has got an income of Rs 2.500/-
is verv negligible. But if a middle

286 (AiY LSD.—9,

CHAITRA 30, 1883 (SAKA)

Finance Bill 12818

class man having an income of Rs.
300/- wants to purchase a small radio
sct, 25 per cent of his total income
will bc eaten away by an increase of
40 per cent in excise duty while for
the millionaire or for @ man who has
an income of Rs. 2,500/- the weight of
that excisc duty is negligible, There-
forc all thesp items on which new
excise duty is being levied by the hon.
Finance Minister directly hit not
only the middle-class but also the
working class,

The hon. Finance Minister complete-
ly lacked a sense of responsibility
reparding eertain industiries which are
existing in India, which are becoming
decadent and to which because of the
industrialisation the Central Govern-
ment is bound to give a spurt. Until
complete industriali.a‘ion comes, this
Government is bouns to support those
industries. 1 take for example - the
handloom industry. About half a
million people are working in that
industry. That industry has a hand to
mouth existence. There are surplus
stocks. Always the industry walks
from crisis to crisis. There is total
unemployment in every pert of the
vear. Ultimately you find that the
hon. Finance Minister instead of
taking a realistic view of the situation
has thought it fit to have an additional
excise duty on the yarn which is con-
sumed by the handloom industry.
Therefore that alsp lacked a complete-
1v realistic outlook. For this meagre
and negligible excise revenue .
is going to have from this Budget#
hon. Finance Minister has certainly
not taken into consideration the
realities of the situation. 1, therefore,
appeal to him from this part of the
House that he should withdraw all
the proposals which he himself has
admitted are of negligible consequence
taking the Budget as a totality.

Mr. Speaker: He may continue to-
morrow.





